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LOK SABHA
Wednesday, August 7, 1968/Sravana 16,
1890 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mr. Speaker in Chair]
ORAL ANSWERS TO QUESTIONS

SALE OF SPARE AERO-ENGINES

*361. SHRI YAJNA DATT SHARMA :
Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether it is a fact that two spare
aero-engines valued at more than Rs. 7
lakhs which should have been added to
defence stores were ultimately sold to &
private firm for only Rs. 2,320 in 1964;

(b) whether efforts are now being made
to buy back the stores from the firm to
retrieve the derviceable parts of the En-
gines; and .

(¢) whether Government have made any
enquiry into the deal and whether Govern-
ment have fixed personal responsibility in
this connection ?

THE DEPUTY MINISTER IN THB
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). Presumably, the
reference is to the aero-engines mentioned
in para 19(i) of the Audit Report Defente
Services, 1968, which is due to come up
before the Public Accounts Committes. If
s0 the matter if being looked into and I
would request the hon, Member to await
the result of delibrations of the Public
Accounts Committee.

st awrw wat : Few wEwT,
TE T TF a1 Y IFZ @0 2 fo gy
&+ qrnit & sfy e fre w1
N FEEETarT a@d & | qqmEr
¢t 5 oz wmyen o ofers oETdEE
FAD F are @ S aF w0 e
T AR T T g F A F A€yt
g 7 I3TE o Fq qg wgw d

fr ofw wFEw FE W faw
¥ @ N ot § amEn AT aEy
fawat &1 fawre 40 1 Ty A
AN FATT AT v & aret ¥
grafeaa ag agt smar ) af a2
9 9 @1 I # R W Fare
T Y T A T g F AT A
W YHIC #Y qady I fawmr 7 @
wifs &faw qrnit w1 qmaroor ST
Wt»ﬁfﬂm,mm
yaafma sl M feA S g 7 7@
T, 7g @ O TgA &1 faww 9w
T ¥ & vy g g e s A
ATH gW 18 WO ¢ A Ag ¥ Gg,
gt & w9, qET 6w O fawr
T T A A @, W Y sgaedr
fawmr & e Wt i § A Y 7
SHRI M. R. KRISHNA : Two engines
had been sent to France for overhauling
and those engines had been overhauled in
France and they were sent back. The
destination where these engines were to
be sent was Bombay. But, unfortunately,
because of certain mistakes, the engines
had reached Madras, end the port autho-
rities were not able to locate and find out
the real users and the indentors and the
owners, and, therefore, it was  delayed
there. The mistake has been committed at
the port level and, therefore, this investi-
gation is going on.

sft amrw wwi : FEw wEny,
eyfeafa ag & fr ag wam| smar o
W A waf ¥ aRT ag AL g
ar g &Y Bf orw A of qy Af 7
#¥ 5w frar ar fe W e o
s w7 g A Gar 7 ar; gwra
A gt ¥ w7 a1 A A vt 5w
AT FH qGAT 9T, AL X DE A 0y
m@mﬁsmmm L]
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.

g, e T G
AXTE TR ATl 7 ferw afawfl

IR § 39 ® Ao 7 Gy @, 7
A @I AT RS & §oT 2 g
T F e f6g T, & s aQrgar

g ? q@ & swar § oA s
FHFL QN To To WMo F ammia
gg w2 fER s ag
N W W A N FOCh a
T

f ?
SHRI M. R. KRISHNA : This is really
bad case, but the whole blame cannot

We sent tho engines to France for
overhaul. It is up to that agency to send
them correctly back. They had also been

AN HON. MEMBER : What was that
agency ?

SHRI M. R. KRISHNA : The amount
which we were to recover and the amount
which they had prescribed was very small
and, therefore, we have been trying to get
the amount from the marine insurance
fund. All these things are in the negotia-
tiong stage. A final repory will be avail-
able only after this is over.

st qmaw Wi : AT T FT I
F§t frer « &7 gy I 7 fear B
Iq AT TR W M I IA AN
N Aoy F@ N sgaear & qE, 7
qE FT AT 2 I W § AW
femr s @ &faw sfafdy
¥ gws oy foeam ar 4 7

SHRI M. R. KRISHNA : No, they have
notmfuroditmthedefelinimy.
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because the packages were not  properly
marked, and, therefore, they were not able
to contact the right persons. They were
taking some steps but they were not at all
the correct steps, and, therefore, the whole
thing has to be investigated now.

Nt wew fagrQt WAt qorw
agrew, feT qara agF faar mar
wat ft 7 yw 77 2 6 fram FQ
¥ 9y Y WY AW AT A qT AR
TR F @ A e w7 g @ ?

SHRI M. R. KRISHNA : The boxes
have been opened but the people who had
inspected these things were not able to
kaow whether they were meant for the Air
Force, whether they were aero-engines or
naval engines. This could not be done by
the post authorities. If they had referred
to the Air Force, the Air Force would
have immediately identified it, but the port
authorities were not sure that these things
were meant for the Air Force.

SHRIMATI SHARDA MUKERJEE:
This is only one instance which has been
brought to our notice but this has been a
regular pattern that defence equipment les
at the port and there is no proper system
in the Defence Ministry to find out what
method should be employed to seco that
this sort of thing does not happen that
stores are lying at the port for months on
end and nobody finds out which stores are
where. This is just one instance which has
come to our notice. Can the hon. Minis-
ter tell ug whether he is poing to look into
this so that imported stores do not lie at
the ports in this manner and some method
could be evolved to locate them in time ?

SHRI M. R. KRISHNA : It is very im-
portant that we shall have to find out
some fool-proof method. But in this parti-
cular case, even thc shippers have been
convinced and they have even issued the
certificate that these things have shortlanded
and at port Bombay they have issued
certificates. It is only after that they
were prepared to give us the compensation
for the losses.

SHRI INDRAJIT GUPTA : I find from
the Report of the Public Accounts Com-
mittee that we are now supposed to have
surplus capacity in this country for manu-
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facture of aero-engines especially the
Orpheus and Dart engines. I would like
to know why it is necessary now-a-days for
aero-engines to be sent abroad for, over-
hauling. I do not know whether we are
importing aero-engines also now. In view
of the fact that we have got surplus capa-
city, why is it necessary to import aero-
engines ?

SHRI M. R. KRISHNA : Those engine
were meant for the Mystere planes and
they were to be overhauled in France,

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : I may add that this

happened more than six years back. This
shipment relates to the year 1962,

SHRI INDRAJIT GUPTA : Have we
got overhauling capacity now in this coun-
try or are we still sending them abroad ?

SHRI M. R, KRISHNA : Now, we have
got overhauling facilities in this country.

SHRI MANUBHAI PATEL: It is not
clear from the reply whether at all these
stores rcached the Defence Stores. Were
they disclosed of by Defence Stores or by
the port authorities ?

SHRI M. R, KRISHNA : It was dis-
posed of by the port authorities, It did not
come to the knowledge of the Defence
Forces.

SHRI GIRRAJ SARAN SINGH : May
I know whether they were jet cngines or
turbo-prop engines or piston engines ? What
sart of engines were they ?

SHRI M. R. KRISHNA : They were
engings meant for the Mystere planes, The
hon, Member is quite aware of the engines
used for the Mystere planes.

st aw sww ek o § i
RN gl ¥ fF & @ 9,
W ® aEegfan & aw ww s
¥ aum feddw femr grm oy Swet
g agt & framr & St @it fie
TR W X W@ A W ww
@ & | aft ag geew ok fawmr W
& faefy &Y aqy oo fawmr ¥ I W
g IETQ @ qv Ay fe sod e
¥ gfor afy o aff g § ?
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SHRI M, R. KRISHNA : They have
made inquiries from the people who have
overhauled it and only when they were
sure that they had not reached us they

were prepared to pay compensation. All
these things came up later.

st Sm wew w2 § q®
T ar fF dNawgfar w3 o=
ot & fore avg gfr feedw fnd,
I AF favTT FY et T ar
a5 @ omw ¥ tfw amed a
W 9T @ § 9T S AT Ao
T A g AW Y IT A
arw foar a1 7 e efom a8 @
T 6T 39 #7 F41 FATE HAY4qw ?

SHRI M. R. KRISHNA : We knew the
ship by which these things were coming
and this ship had reached Bombay port.
Only after checking at Bombay port we
were convinced and certificates were also
issued that the ship did not bave the en-
gines which were supposed to be seat in
that ship.

INDIAN ARMS WITH NAGAS
+

*362. SHRI SHRI CHAND GOYAL :
SHRI N. R, LASKAR :
"SHRI CHENGALRAYA NAIDU:

Will the Minister of EXTERNAL AF-
FAIRS be plcased to state :

(a) whether Government’s attention has
been drawn to the statements appearing in
the Hindustan Times of the 17th and 18th
June, 1968 under the heading “Naga
hostiles ready for arms deal” and “Nagas
fighting with Indian arms”;

(b) if so, whether Government
examined these reports;

(c) whether any enquiry bas been con-
ducted into the arms supply to the hostile
Nagas; and

(d) if so, the action which bas been
taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : ()
to (d). Yes, Sir.

have
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The report which appeared\on 18th June
is based on an article by Michael Ross
in the ‘Observer’ of 16th June, 1968.

Government’s reactions on this  were
indicated in reply to Unstarred Question
No, 672, answered on 24th July, 1968.

As regards the report that appeared on
the 17th June, 1968, Government are
aware of the acquisition of arms and
ammunition by the Naga Underground
from China. Adequate steps are being
taken to deal with the situation.

ot sty ahw @ fOR @
SHEUT gC T o & JE G
®Y ATH, FTWT NI GHL FT AR
FopgfivadgfFamadmyar
foY o= @AY A g aw Awmet
N g § ? afk ww g A
T F T g o e & f e
¥ ar F A folr afewr ¥ T v
fadr § a1 wT gET T ¥ #1E -
FO AT &7 R g ¥ F w
W R ¥ qa § 91 3 fafeat
N g F@ & ? afz ag seEQ
AT FY § A 39 ¥ faerre v FHAEy
N E?

st gtmam fog : @ gy F
IAFTA AT A T ¢, THRIAY A
w § A ag WA gon & & @at
T § 1w WY AT WY A 9T I
Y garar At & o A fad €

ot star waw : fag ag ¥ o
Wi FT FgAR € IO AT ®Y
forer <@ a1, g 7 aWl wY a@E ¥ 25
A aF A FT F @
gueqr &1 g fear 91, 96 SAR
¥ wgh-wrgt O W @ T g,
T S g 6 T A A A A g
gz &, A & wT amw Iy F, W@
W g W A # fawr w3
§ fs = Y I ST 9T W
THIT FY ATFET A w7, Ry

wr
|
i Faqg Ay g Ay ?
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st g qre fag : ST Oge Fawn
o g fr s & WWoawi g
g § T T g w -
7 %ew 9o &, foma fr ¥ A A
o1 g%, d9fam agr & §, faee T
@ &, AT 7 aga @ aF FE
THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Moreover on geo~
graphy, I think the hon. Member should
know that no part of Nagaland State ad-
joins China,
wtaee {apdt oAAd: ;o STAR
T I g & |
it of T : g Y gt gd e
ST 9 TF

SHRI D. C. SHARMA : It is very un-
fortunate that such remarks should be
made.

Oral Answers

SHRI BEDABRATA BARUA: What
has been more frequently alleged around
that area is that arms are not secured, as
has been alleged, from our army stores.
but there are some free traders who are
patriotic enough to sell them at a very high
price. May 1 know whether the arms
that have been seized bear any indication
as to their source, because the markings
are pot erased and are quite clear ?

May I know whether Government’s atten-
tion has been drawn to the article written
by Mr, Mankekar, Chief Editor of the
Times of India where it is alleged that not
only the arms, but also the cost of their
purchase has been indirectly financed from
the resources of the Government of India
itself, that the Government of India is
giving Rs. 24 crores, out of which 20 per
cent goes to hostile sources ?

SHRI SURENDRA PAL SINGH:
About the markings on the various types
of fire-arms which have been found with
the underground Nagas, it has been said
that some are of Chinese make, some of
Pakistani make and most of the arms cap-
tured there have had their markings erased
and removed, so it is very difficult to say;
some of the arms they have in their pos-
session are also from the second World
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War which had been left behind by the
Britishers, There is no evidence to prove
that any arms have gonme from our Army.

MR. SPEAKER : Is the Gover:ment of
India financing it ?

SHRI SURENDRA PAL SINGH: It is
not correct to say that we are financing it.
The underground Nagas have their own
ways and means of raising funds.

SHRI HEM BARUA : Initially when
these Naga hostiles fought with us with
arms, we were told on the floor of the
House that these arms were from the left-
over dumps of the last World War, Then
came the second stage when we are told
that these arms were from Pakistan. Now
it has been conclusively established that
these arms, most of them, are from the
Chinese sources, and it is reported that
the extremist section of the Naga hostiles,
which have co-operated with the Chinese.
has built up arsenals of arms and ammuni-
tions with Chinese help in the villages of
Nagaland. That this pro-Chinese extre-
mist group has made a deep dent into
Naga affairs is revealed by the  recent
assassination of Mr. Kaito Sema. Be that
as it may, may I know what steps Govern-
ment have taken to see that these arsenals
of Naga extremists built up with Chinese
arms and ammunitions deep in the villages
are destroyed ?

Secondly, the hon. Minister said that
these articles appearing in the Hindustan
Times were based on Michael Ross's report
that was published in the London Observer,
If Michael Ross could enter into Naga-
land without a* permit and without the
knowledge of the Government authorities
and stay there for a month, are the Govern-
ment in a position to tell us how many
Chinese agents have by now penetrated
into Nagaland without the knowledge of
this Government ?

SHRI SURENDRA PAL SINGH: 1
will take up the last question first, about
Michuel Ross. It is not correct to say
that Michacl Ross managed to go into
Nagaland. It bas been reported that a
forcigner did enter Nagaland without per-
mission, but he was not Michael Ross but
some other persop. His name is Robin-
son. 1 do not remembor his full name.

As regards the first part of the question,
may I submit that importation of arms

SRAVANA 16, 1890 (SAKA)
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by the underground Nagas from anywhere
outside, China or Pakistan, is against the
terms and conditions of the suspension of
operations agreement. We have given in-
structions to our security forces to prevent
these things happening, and to inspect all
their caps to see that this collecting of
arms does not go on unchecked,

SHRI HEM BARUA : That was not my
question. I was interested in knowing
what steps Government have taken to
smash the arms dumps built up by the
Naga extremists. He says this is a clear
violation of the cease-fire agreement. That
cverybody knows. How far have they
succeeded in smashing the dumps ?

MR. SPEAKER : They have instructed
the Security forces.

SHRI SWELL : After the clash in  Jot
Soma there was widc publicity given to the
supposed arms and ammunitions which the
Naga hostiles procured from China, but
it is common talk in Nagaland in many
quarters that a much larger quantity of
arms and ammunitions had been recovered
by the Naga hostiles from our own people
and this has bcen the pattern in many
clashes that took place between the secu-
rity force and the Naga hostiles under
these circumstances, I should like the
Government to say categorically that the
Nagas arc fighting only with foreign arms
and not with Indian arms and ammuni-
tions.

SHRI SURENDRA PAL SINGH : 1
have alrcady stated the three sources from
which the underground Nagas have been
getting their fircarms, etc., namely, China,
Pakistan, from dumps left from World
War II. 1 can certainly say that they have
not been able to get arms from the Indian
Army.

SHRI SWELL : May | take this that
the Indian Army and our security foroes
have never lost a single arm or ammuni-
tion to the Nagas so far?

MR. SPEAKER : How can anybody say
that ?

THE PRIME MINISTER, MINISTER ®
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATY INDIRA
GANDHI) : Sir, as you have yoursélf
said just now, it is not possible to say that
they had never captured any armd, It is
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quite possible they have captured some.
But the very fact that as a result of the
raid on Jot Soma they are moving their
camps further into the interior and into
the jungles proves that our action is being
effective. '

SHRI D. C. SHARMA: Sometimes
back wur Government introduced the
policy of grouping people on the pattern
of Vietnam and these villages were said
to be a proof against all kinds of infiltra-
tion and all kinds of sabotage. May I
know, if in spite of the creation of these
hamlets or villages or whatever they are
called, the Government of India has not
been able to prevent or stop the piling
up of the Chinese arms in these villages ?
Does the Government know where the
stock-piling is taking place and how is the
Government going to deal with this kind
of stock-piling ?

SHRI SURENDRA PAL SINGH: As
has been stated, we are trying our best
to see that firearms are not brought from
outside either from China or from Pakis-
tan. We keep a watch on our borders and
our security forces inspect these camps
when we come to know.

sit tfr T : § ag wAeT STEAn
g 16 I, 1968 % AT F Y
g e AR 99 wrw F #/Y
AT 997 5 3 aw@ F T Sy
T AT T AT GFE N AR Y
ATHAT ¥ TERF FT IT AT FT
T w0 & fag N fagdr vt 7 ?
afz gf, & 7@ ot 0 sk @ "@EA
AT At Af ?

Mgty o feg : 3@ AR

R O @7 F X gl a1 ¥ foar
o v faEr w, g
;¢ I W gar R o
AT (Version) ®1 v ¥ fag

® I wAr AT e _
SHRIMATI SUSHILA ROHATGI: If
due to our greater vigilance and stricter
cnforcement of our agreement the Nagas

are receding into the interior, it is obvious
that they are resorting to guerilla tactics.
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Is the Government prepared to ambush
and waylay them and also meet them with
guerilla tactics ?

L]
SHRIMATI INDIRA GANDHI : What-
ever is necessary to meet the situation will
be done according to the circumstances.

SHRI S. M. BANERJEE : It appears
that the hostile Nagas are  successfully
approaching every country for arms, like
Pakistan, etc. Is it a fact that some of
the hostile Nagas and their leaders are still
in close contact with Mr. Phizo regularly
and, if so, what steps have been taken to
see that.the chain is broken ?

SHRI SURENDRA PAL SINGH : Some
of his followers go to Pakistan or to
China and from these countries maintain
their contact with Mr, Phizo. How can
we stop it ?

SHRI HEM BARUA : Sir, it is a wrong
reply. They write letters to Mr. Phizo
from Kohima and from different parts of
Nagaland. You cannot stop that,

SHRI S. M. BANERJEE: I am told
he is in London; everybody knows that
Phizo is in London or is moving about in
London. And some persons are regularly
belping him. They are in close contact
with him. My question is, what steps
have been taken by the Governmeat to
break that chain or link; it is a chain
reaction,

SHRIMATI INDIRA GANDHI : There
is no chain; it may be that letters from
there reach Mr. Phiro. -
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TE® ¥ fear ¢ ? gk § ag W
g § fF ammds § AN s o
2 T ¥ FAT ANY A qrEy
g & ? AR aa A F g qE
g g fF anit ag foe & f smaw
< A @ wT g & AfeT I W
AT & SEIN AW A AT R
g foad wfiw & ¥ w1 &
ATY &, FAT TW AE FY A ATYHY gL
2?

! gaaw fag sy wgEm,
ATAEAT & aR A a1 § 78 A 7% F
Iq FEARX § ATHIGE AN
AT FT a1 foar & #K ag S A
AERE TR G I @ @ F
T @A A AT AT F HH-
W Q¥ arfeken frred & 9 f
IJITHFHI A W & A T faams
@ § | #feT gar g Ffawe
¥ P s @ faQw frar @ @R

(w) .....

ot waTE™ Ty /1 e
-4

o gtaae fag : W ¥ SReww
MAqw A E

T qAT ATIAAC FT AT & IAA
NFBFPT L |y N AAAE
fag darc aff § | IW WA W aY
IR Jew F q@ v e o@w X
A I W XAT WAT 47 IE W IER
afsqw ot afY fear

T TG TF TG & A T AN
aff o Ew I E 1

wow W . A A & A
¥ ?

ot goware fog : S S Y
-2
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WTTT A1g |7 & g% 3w fawm
w1 ydenwE A

*363. st fage Fag : wr sfaoan

Ht qg q@r FY FwFGT R

(¥) smagax g frat, 1968
WA A {T I OF IR faAe
frt qgifedt & goeTwE @ W
qr;

(&) afx &, at @ «v Fwr §
AR ¥ad Toeasy feadl I 7 7w
) gift gf; AR

() siw & P # o
N B g § ? )

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) An LAF. Dakota air-
craft crashed 2 k.m. away from Kumbhi-
gram airfield (in Silchar area) on 11th
May, 1968.

(b) The accident was caused due to fire
in the port engine immediately after take
off. All the four crew members weore
killed. Out of five ejection crew mem-
bers, one was scriously injured and the
remaining four sustained slight injuries.
The total value of loss was assessed at
about Rs. 3,85,000.

(c) The Court of lnqui!y bhas  been
completed.

ot fagre fag : a=fr oft amendi
f& I vamd saf 7€ IEF Faw
dfrw sfasrQ 4 a7 Fdfrs sfgsrdr
W g ?

SHRI M. R. KRISHNA : They were all
service personnel; no civilien was there.

oft frgrw fog : AT ag qeT WT fiF
N FRAEQ FE 7€ 39T daw e
afawvd ¢ 7 Fdfrr afaerd o
q°?

MR. SPEAKER : Ho said they wero all
army personnel,

SHRI M. R. KRISHNA : The enquiry is
always done by our own people.
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oft forgrer feg : wu< T fmi
AN ged e A g @ ga¥ fay
€ s Qar war § fv gwrer aga gue
¥ § O § I g g fF e
foml & w2 gEl aE
foom fog o1 @ & a1 f5T Fl @
a0 3 FrEAE) wv oo W § ey
gHeATR Y QFT AT GF 7

SHRI M. R. KRISHNA : The Dakotas
are really old planes, but they are very
dependable planes and very sturdy planes,
but there are many other planes which arc
taking the place of the Dakotas.

RELEASE OF SHRI MOHAN RANADE

*364, SHRI P, C, ADICHAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the further eflorts which have been
made by Government to secure the early
release of Shri Mohan Ranade from the
Portuguese prison; and

(b) whether there is any possibility of
securing his relcase in the near future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b)., The details of the steps which
have been taken by the Government of
India to securg the release of Shri Mohan
Laxman Ranade have been indicated in
replies to Unstarred Questions No. 94 and
4694 on 13th November and 18th Decem-
ber 1967, respectively, and Starred Ques-
tion No. 451 on 6th March 1968.

Qur approaches are continuing through
diplomatic channels. We have been im-
pressing upon the Government of Portugal
to consider releasing Shri Ranade from
custody at least on humanitarian grounds
as he has completed over half the original
sentence of imprisonment of 26 years, and
also in view of the advancing age of his
mother who is rapidly losing her eyesight.

The Government is prepared to meet any
financial commitments which may  arise
for the release of Shri Ranade from im-
prisonment in Portugal.

SHRI P. C. ADICHAN: May I know
whether the Government have approached
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the Vatican 90 as to influence the Portu-
guese  Government  for releasing Mr.
Ranade and, if not, why? Maev I also
know whether it is a fact that Mr. Ranade's
health is deteriorating because of the pri-
son life ?

SHRI SURENDRA PAL SINGH: As 1
said in my main reply, we have tried
all channels and avenues to get Mr. Ranade
released. 1 would request hon, members
not to press for any more details as to
through whom we have tried, because as
a result of that even those channels may
ultimately become ineffective.

SHR1 SHIVAJIRAO S. DESHMUKH :
In view of the fact that Mr. Ranade con-
stitutes the sole star on the firmament of
the freedom struggle in Goa, did the
Government take up the matter with the
International Human Rights Commission 7

SHRI SURENDRA PAL SINGH: No,
Sir.

W wNETE A ] &
€ 3@ Fraw & fF gara amdr @
T A 7 47 ag UF A o o
F FEm F o @ g ) few
A gl F AT F AR A AR
¥ goamr T av s qar
F g aaf w1 fogg < # gfe
¥ 3o femma & amr § afew @
w1E femm oaoft aF @ & araad #i
TR .

T gt ag Fer v @ R 9
# feafr a1 wFfr o & g o
T@ ¥ @A AT @ E IW 5 O
e R AEOT ag FH T QA
F a9 A vFla HF Al wdh
AT a8 DT TR W &G H
¢ fog Wl AR T 12 W
AT FTEH d AT T qq FIAT F@E
F AT § I gt # 97 § Fgr FOw
FaR A IS AT A N @&
At feetle eFT I FAWT FA
N T AUy 9@ § IgW ey 0 F
FER ¥ JwA TEw g dar e
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R 'FIR X I gy a8 e g0
¥ &1 fgd  #1 Awer g g@w
aF g AW A @ar @ o Sw
& fau v o Mfew qEfET ) qalr
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Tg WY g §T FY gw o o §
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SHRI ERASMO de SEQUEIRA : I was
pleased to hear the Minister say that the

" Government are continuing their efforts for

the release of Mr. Ranade. 1 hope they
will pursue it mors vigorously. May I
know whether it is a fact that the mother
of Mr. Ranade requested the Government
of India to arrange for facilities for her
visit to Portugal to see her son and whe-
ther anything has been done by Govern-
ment about this request ?

SHRI RENDRA PAL SINGH: A
request did® ceme to us from Mr. Ranade’s
mother that she wanted to visit Portugal
to see her son in the Lisbon jail. We
approached the Portuguese authorities for
the first time in 1965, but at that time our
request was rejected. Subsequently
1967, they "accepted this request -on the
condition that in return for that, we allow
two of their nationals to visit Goa to see
their relatives. Wc accepted it. Now the
permission bas been granted, but Mr.
Ranade’s mother is  koeping indifferamt
health now-a-days and she is not able to
travel to Portugal. As soon as she is allow-
ed by her doctors to go, we will arrange
for her visit.

o gro a0 o oft A TR
¥ afafo fraq ot o¥ oo way
qime & d7 § & faawr £ g
U § AT w0 oA A ORI OTA
sgaeqT WA & o d 39 dfxdi o) grem
T T G AOT AT I W TH AT
FTHTT HY 7 1T AT 9 & J7qed F
1€ wTRATE Y o7 g& ?

o geaaw fag ;s TR &

- gy fad oF gr agt fggeam ¥ Am-
for ¢ faver fr am 4A8T &
afFpr o7 F At A faamrazyfs
g @ 783 & fr ag fagera ¥ am-
fex & Afpr gima aTFT T N
foggeam &1 aofes aff a7 &0
TF TF FIT ATH 49 @F & 1 q¥-
e &0 aent mgm @ e g 4g
g giara & aafs § gatry M
AT €077, 6T T AZ 4T A IT
9T AN wET afew dar § ¥ wA W
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I B JUN WG 3T FT ACEF Y
2 9k I & fag N @@ Nfew
@ & froag fr @ o 1 dwr o
TATE F AAY F &Y @ & Fav & ag
Wt Y @1 & AR g e geard Al
@

SHRI RANGA : May I know whether
the Government are making arrdngements
for financial assistance and maintenance
of Mr. Ranade’s mother, rela‘m and
dependents and whether they are paying for
medical expenses also? So far as that
lady is concerned, the mother of one of
our freedom fighters, as admitted by the
Government, may 1 know whether Govern-
meont propose to pay for her tb and from
expenses when she is in a position to go
to Portugal and come back after seeing
her son?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : We will certainly pay for her
passage. As to whether we have paid her
aaything in the past, I am not sure, nor
do I have the full information whether we
have paid for her treatment. But we are
propared to do so.

ot AN WY F AT AR
TR g TR QA AWAE G W
A9 7 § | Helt AT ¥ UF 9@y e
& I F g WY Faemn 9r fF 780
gme Amfer fggeam # § ot wa
TR W1 qgt IT qIIE Amest
¥ faas #1§ W 7 I3 A FA
¥ farad fr qdme T ¥ I FS
AW ¥ AW AR A g STy
Y werd & I QY aggT AAfAgt N
g AT ATy FFgrFc e ?

oft graam fag : ssqm  wgiew,
a7 g ¥ W S At g

P FINANCE CORPORATION
+
*36S. SHRI P. P. ESTHOSE :
SHRI B. K. MODAK:
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SHRI A. K. GOPALAN:
SHRI S. S. KOTHARI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state :

(a) whether Government have received
any complaints of favouritism in granting
the loans by the Film Finance Corporation
to the producers; and

(b) if so, the details of the complnnt
received and stops taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI  NAN-
DINI SATPATHY) : (a) and (b). No
specific case of favouritism has been men-
tioned in any representation. Some of the
film producers, whosc loan  applications
were rejected by the Film Finance Corpo-
ration, had represented to the Government
against the decisions of the Corporation.
These representations were looked into and,
wherever necessary the Chairman  wes
requested to look into the matter.

SHRI P. P. ESTHOSE: May I know
from the Government whether certain
members of the Film Corporation of India
were influencing their colleagues to grant
loans to those companies in which they are
interested and, if so, what steps Govern-
ment propose to take to stop such mal-
practices ?

SHRIMATI NANDINI
We have no information.

SHRI S. S. KOTHARI : llit-hettht
more than one-third of the instalments
receivable back from the loanocs are in
arrears and some of them, or most of
them, are likely to be bad debts. In that
case, is it desirable that public money
should be invested in such highly specula-
tive ventures ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : 1 do not agree that it is a speou-
lative venture. First of all, the object with
which the Film Finance Corporation came,
into existence was to help those who have
creative genius but have no means to
translate that creative genius into picture.

SHRI PILOO MODY': How would
you know creative gonius ?

SATPATHY :
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SHRI K. K. SHAH : From that point

of view, the total amount sanctioned from

1960-61 was Rs. 1.63 crores, disbursed
Rs. 1.35 crores and repaid Rs. 65 lakhs.

SHRI VIKRAM CHAND MAHAJAN :
The hon. Minister has just now stated that
we are going to finance those who have
creative genius. What is the criterion
laid down to find out who is g genius
and who is not?

SHRI K. K. SHAH: The procedure
that is followed is this. There is a com-
mittee of five people. .. (Interruption).

SHRI GEORGE FERNANDES :
they also geniuses ?

SHRI K. K. SHAH : Your definition of
genius and my definition of it may not
agree. It is possible that your comoception
and my conception of it also may not
agree. . .(Interruption).

There is a script committee of five mem-
bers. One is the Chairman of the Corpo-
ration; the other is g producer or a direc-
tor from the film industry; two regional
officers, Central Board of Film Censors
and two referees from a panel of names
approved by the Board of  Directors.
These include film critics and other pro-
minent persons.

ot Smerr wwi ;i HAlr AERT
J fepr §xm & a1 F forw e ar )
w1 g geea ¢ f5 oY fove @39 @
¥ & g foeet ferew faeelt
aré 99 § ¥ I uw feew & e F,
forw & TIW - ‘wgR AR gert g,
w1 fir JwwY G Y fegr o awar
Afer I e w o & wegufa
ot ¥ et aard fear | e fae
¥ fad forz @w 7 w7 fr ag v
Y g Ad @ 9@ ¥ A § =i
g A vy f5 aegefa dew faen
wfgd | 7@ @ oF wEw ¢ Pr frw

Are

frrre “at SR A AE AR
g QA e G @ wf § e
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ot wf arw T fear @, wafs
free 3 @ € § s T
£

Also, my hon, friend is not properly
informed. Godan was given help, 8o
that is not correct. I do not know to
which film he refers, but the Presideat’s
Gold Medal was earned by Charmlata, a
Bengali film, and that also was belped.
Then, Nayak which is a
received a special award, the Film Critics’
Award, at the Berlin Film Festival
1966.

-}

q” foew & o F @ g
e W fr seare 3wt e
4

of fends
in the film industry and all sorts of despo-
tism and suppression of genuine talent are
taking place in the industry., In
the fact that it is one of the vital indus-
tries in the country and has tremendous

ot dfwraw Wl W g W
Fedt forewr & a1t & wof 2% § o Porw
WATANDXTITFINT -
Fz ¥ w1 ¥ o e &y forg
N fgr o @y AIgE §owd ?
IR < § A foT T vy frg
T &ty ?

SHRI K. K. SHAH: I wish my bon.
ftiend had listened to my reply. I bad
said that first of all the script is examined
by a script committee and after the script
is examined by the script committee, the
report is first on the question whether the

script is approvable and then the film
producers examino whether financially it is
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foasible and whether the box office value
will also be es large as is expected. After
this is done, thc case goes before the board
of directors. For the information of my
bon. fricnd I can say that the board of
directors consists of Shri Roshan Lal
Malhotra, President of the Film Federation
of India; Shri Chidanand Das Gupta, who
is a wel! known film critic; Shri Premendra
Mitra, who is a well known writer; Shri
Jagat Murari, Principal, Film Institute of
Poona; Shri Mahajan and others.

DR. RANEN SEN : Last year, some of
the well known directors and producers of
West Bengal met a number of MPs who
had occasion to visit Calcutta and made a
oomplaint that, in spite of the fact that
many applications were forwarded for help
from this Finance Corporation during the
last two or three years, the response from
the Film Finance Corporation was very
meagre, May I know how much money
has been allotted to certain important parts
of the country where filmg are produced ?

SHRI K, K. SHAH: I can point out
some of them. Ghoom Bangar Gaan
(Bengali)—Rs. 1,75,000; Saat Pake Ban-
dha (Bengali)—Rs.  2,30,000; Swarga
Hotey Biday (Bengali)—Re, 2 lakhs; Pan-
ckaswar (Bengali)—Rs. 2,24,000; Charu-
lata (Bengali)—Rs. 3,24,000; Kanch Kata
Heeray (Bengali)—Rs, 3,50,000 and Nayak
(Beagali)—Rs. 3,50,000.

BoapER RoOADS ORGANISATION EMPLOYEES

*366. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state : )

(a) whether employees working under
the Border Roads Organisation either in
Rohtang Pass area or beyond are getting
any extra allowance;

(b) if not, the reason therefor; and

(c) whether steps are being taken to
sanction some extra allowance to them ?

THE DEPUTY MINISTER IN THR
MINISTRY OF DEFENCE (SHR1 M. R.
KRISHNA) : (a) Al Personnel of the
General Reserve Engineer Force,  other
than those, who are on consolidated rate
of pay, are entitled to a special compen-
satory allowance daring service in areas
beyond Rohtang Pass.
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(b) The question does not arise.

(c) No, Sir.

SHRI S. M. BANERJEE : I would like
to know whether it~is a fact that those
pioneers and others who are working in
the Border Roads Organisation bevond
Rohtang, that is, Keolong and Spiti valley.
are entitled to the special allowance which
is given to those who are working within
Rohtang Pass and upto Rohtang and, if
so, why this sort of discrimination is being
made and whether a representation has
been made by the Border Roads Organisa-
tion themselves and that it is the Finance
people who do not want to give this special
allowance.

SHRI M. R. KRISHNA : So far no re-
presentation has come to the  Defence
Ministry. Those people who are on a
consolidated pay of Rs. 90 have got other
facilitics like free board shelter. ..

SHRI RANGA : There are no houses in
the border areas.

SHRI M. R, KRISHNA : .. .free remit-
tance facilities, leave travel concessions.
All these facilities are given to these
people.

SHRI S. M. BANERJEE: Why don't
you mention a free pair of shoes also ?

Sir, 1 have seen them working on the
Robtang Pass. The O.Cs have recom-
mended it. They should have taken action.
They are getting only Rs. 90 consolidated
pay. It is less than what a P.W.D.
labourer gets. They are working a; the
beight of 14,000 ft. and 15 ft. snow. 1
would like to know whether Government is
considering that these pioneers whoee
future has been sealed at Rs. 90 consoli-
dated pay get at least the minimum of
Rs. 110 or Rs. 120 that 3 Central Govern-
ment Class IV employee gets.

SHRI M. R. KRISHNA:  Whatever
facilities and whatever ~emuneration is
reasonable to be given to theso people will
be considered by the Government. If you
say there are recommendations from the
Station Commanders there, -the people who
are actually commanding these works, it
will be possible for the Defence Ministry
to take very appropriate steps to  help
them.

SHRI S. M. BANERJEE : May I have
a clarification ? The minimum that a
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Class IV employee of the Central Govern-
allowances,
are
getting only Rs. 90 consolidated pay. They
say they are giving shelter. There are only
tents there and they cannot bring their
1 would like to know whether
the minimum that a Class IV employ gets

meat gets, including dearness
etc., is about Rs. 120. Here, they

families.

will be given to them.

MR. SPEAKER : He has answered that
by saying that, if it is recommended by the
anthorities on the spot, it will be consi-
Defenco

dered very favourably by the
Ministry.

ot weawwaw o ey
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f@ w1 @ & o ¥, wa @R dor-
Few ¥ AT FRATHUT 7 TN
FA aral w1 Wy GG aw @ oAad
feg wmaw ?

SHRI M. R. KRISHNA : The daily al-
lowance, monthly pay, etc., of those peo-
ple who are recruited locally are decided
and fixed in consultation with the Deputy
Commissioner. In some cases it is true
that their pay and emoluments are higher
than what the people who get consolidated
pay get. Since the Border Roads Organi-
sation is a very important unit and they
are,doing very useful work, the Defence
Ministry will surely consider this........
(Interruptions).

s T qOw ¢ a7 FEX § 6
N et W PR o & fa &
9T F@l 9T A § ST fafew
fear omar & 1 g ¥ R F A
Ffgwat cd-aes § | agw WY
AT I @ T A ey
¥ AT AH § I Y R AT
gfaard faer anfgd 1 s o T

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : May I clarify ?.
The pressnt position is that all personnel
including those who are on a consolidated
rate of pay of Rs. 90 per month servisg
beyond Rohtang Pass, are entitled to the
following concessions : (1) free accom-
modation, including water and electricity.

SHRI RANGA : There is no accom-
modation there.

SHRI SWARAN SINGH : I bave visit-

ed that area. Thero are huts. Electricity

is provided. . (Inserruptions).
huts.

SHRI BAL RAJ MADHOK : Not for
all, but only for a few people.

SHRI SWARAN SINGH :
cooked rations.

There are

(2) freo
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'SHRI S. M. BANERJEE : Without
meat. Moeat is not allowed.

SHRI SWARAN SINGH : I do not see
why meat should not be allowed (3)
free medical treatment; (4) free clothing;
(5) free remittance facilities; and  (6)
Leave Travel Concession.
Notwithstanding these, we will examine all
these matters and if there is any disparity,
of the taking all these into consideration,
‘we will try to rectify that.

=t T wTw ; §H AERT A Famr
¢ v v =@ ugar SAar faear
R 1 aw W fF ey arfare w1 o
e gaX fawm & A9 AT & @1
A R uAE fawar @, @nw
¥ freefy & aur s ot avg T A
gfaed & sl & 1+ F s SEew §
f& Wit T AT g wtal
N AE §A Y ¥ 03 varsfaw @
1Y § AT g% F1H F1 YA U AR
faue war feqr sar 3 ¢
SHRI M. R. KRISHNA : This will also
be taken into consideration.
PRODUCTION OF DOCUMENTARIES
*367. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of INFOR-

MATION AND BROADCASTING be
pleased to state :

(a) whether the proposed 45 documen-
taries expected to be produced by the
Films Division during the period from
January to March 1968 have been pro-
doced accqrding to the schedule;

(b) the number of telcvision  films,
Pamily Planning films and instructional
filmg produced out of them; and

(c) whether Government propose to
produce “Wheat—High Yielding Varieties”
film on the pattern of “Paddy High Yield-
ing Varieties” ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI . NAN-
DINI SATPATHY): (a) 31 documentary
films were completed.

(b) Nono of the films was a T, V. film,
one film was on family planning and four
wure instructional films.
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(c) A film entitled “Growing High
Yiclding Wheats” on Wheat—High Yield-
ing Varieties has already been produced.

st T gwE wwe G g

#refr dugdrs 9T oo feew @
FX Agq & gwang w7 fear §
# T ATgaT g fF s 9@ ag ¥
gt drafen e dusdta a3 ot eng-
Hedr Gq17 FT F WEq™ 9T A9 faam<
T 7g § T FT T & A1 1 9F T@e
v | g favd & A 7

SHRIMATI NANDINI SATPATHY :
A documentary has already been produced
on this subject.

SHRI D. N. TIWARI : He wants more.

it IRAT NAQ HIW . TEE T

FegaagrefF i@ o

1969 7 WY warsdt 7T o WY

sa% fag @ smaF qra §a1 F1 ATH

& f& 3l et g qard 7

SHRIMATI NANDINI SATPATHY :
We have got programmes for the Gandhi
Centenary year. There are a number of
documentaries which are going to be made
this year. I do not have detailed infor-
mation with me at present,

sft eI qrE ;o ATRTEATS &
sarfa g A qafedt & wag §
%% QM T9 G § fowgg A a8 R
& sarzra< fafae & a=fuy I
MTE ITF QX &\ A ATAAT FIEEn
g frwar agaw i fFaaraw
faa da &8 sy § Far sfgwaw -
g W gfe ¥ ooX e Y A
& R w1 & fF I wefr wdeat &
qefru &F 7

SHRIMATI NANDINI SATPATHY :
No, Sir.

SHRI ANNATRAO PATIL: I bhave
seen the documentary on the high-yielding
what variety. It was very good. But it
was not properly handled. May T draw the
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attention of the hon. Minister to the fact
that there are some Members in his House
as well as in the other House who are good
cameraman, who are good writers and who
are also good producers, and may I know
whether Government would be prepared to
associate these talented people ?

SHRIMATI NANDINI SATPATHY :
The Films Division is well equipped to
take up this job.

SHRI S. KANDAPPAN :  Generally,
the film documentaries are produced in
Hindi and then dubbed in other languages.
There is a need felt in my part of the
country, and we have been referring to
this particular matter many a time in this
House also that with regard to rural film-
ings particularly of the characters and the
atmosphere  of the rustic life, it is so
different that the people in the rural areas
there in my part of the country are not
able to identify themselves with many of
the problems that are depicted in the films.
For example, when the head is covered in
my part of the country it is meant that
they are attending a funeral. But here the
kisans normally cover their heads, both
male as well as female. There are many
things like that. Even the Films Division
thercfore was contemplating a few years
back that in order to fully identify the
rural part of India in all areas, the deve-
lopment that are taking place in rural India
and also the preaching of the community
projects etc. should be so filmed that the
people could appreciate the films and
identify themselves with the developments
taking place in that particular area. I
would like to know what efforts Govern-
ment have made in this regard and whe-
ther they propose to make any concrete
steps in this regard.

SHRIMATI NANDINI SATPATHY :
The Films Division always keeps thig in
view, and this is a suggestion for action.

SHRI S. KANDAPPAN: I am very
particular about this. A few years back
there was a suggestion or a proposal that
the Films Division should be a division in
the southern part of the country. T would
like to know whether it has mmaterialised,
and if not, why not,

MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
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SHAH) : So far as the question of start-
ing another division of the Films Division
is concerned, it is a question of funds, We
had a proposal to start one such in Delhi,
but we have not been able to start it be-
cause funds are not available.

s ®o TTo fRAT : AT AT A
&7 srfaewtT g1 @r & 1 T 7 S|
faaga fawg go wm § agh fewr
i@ gt § | & oAy Wgar g &5
& AT AT A1 F IFHC F 90 qfF
37 WA aTAl ®1 qg AR G A@
fr @ a0 snfacaiv gu §, ava< w4
F1E ST W I9TT FTF AT @Y ?

SHRI K. K. SHAH : Documentaries are
shown through the Film Publicity division
and we have got mobile vans and through
the vans they are shown.

SHRI K. LAKKAPPA: As my hon.
friend Shri S. Kandappan has said, the

Information and Broadcasting Ministry
has not clear<ut and phascd programme fo
depict the village like and also the agricul-
tural programmes so as to focus the atten-
tion of the villagers and also with a view
to educate and instruct them. 1 would
like to know whether there is any phased
programme which Government are coatem-
plating at present.

SHRI K. K. SHAH : The Ministry of
Food and Agriculture has a programme
The following films, for in-

every year.
stance. have been produced, namely :
Paddy-High Yielding Varicties, Growing
High Yielding Wheats, Growing Hybrid

Maize, Growing Hybrid Bajra and Grow-
ing Hybrid Jowar.

SHRI K. LAKKAPPA : What steps
have been taken ?

MR. SPEAKER : They have already

taken steps.

SHRI K. LAKKAPPA : What is the usc
of producing the films and keeping them ?
They should be exhibited to the people.

SHRI K. K. SHAH : As I bave said, we
have got 157 mobile units which are touring
the interior and they show these  docu-
mentaries.
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st wgrew fag wet : fag a@
Afegdt ¥ X §F e qarf ardr &
T 37 A Niewr A arhr 8, Frw q®
AT fagqt & qe? T F0dr &,
B F I 3G § EN F IFfAFA uedae
1 AR, JATA ATYA I, AF AT
g i 97 & X F 18 qefre 7@
Fug 75 & 1 A qeN FNf T &,
317 $3 FTQ qF fzar & i &,
faq ¥ fFarg w1 aaF Ad) faqar &
# az wraqar Frgar § fF a0 gaAry
Tftreaed afafady #r a3 a5 Frf
qet qedrc A S, faw 7 Exfasa
Hea, asqar  faacr fagr @,
fag #t g &< fFgra #y af ar{l &7
AT G qH

&t &o FHo WE : AT ATEX X
T1qAr § 5 w1T 7z gar nfedfaaw
# A FT gAY TFATQS G, A A7
e A A FgH | qg TAF AR F
“aar§ of wpAh w1 2@ | 39 F qar
ax o= faar o @, fow & g2 oo
FIF BT HYAT & AT ATAFTY 7y |

SHORT NOTICE QUESTION
MOVEMENT OF MAIZE OUT OF HARYANA
S. Q. N. 2,
+
SHRI N, K. SANGHI :
SHRI R. BARUA :
SHRI ONKAR LAL BERWA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that large quan-
tities of maize were illegally moved out of
Haryana by traders to other parts of the
country in violation of the restriction im-
posed by the Government with regard.to
the movement of foodgrains;

(b) whether it is a fact that certain
Government officials including the ex-Chief
Minister of the State were involved in the
affair:

(c) whether the Central Bureau of In-
vestigation has gone into the matter and
submitted a report to the Government, and
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(d) if so, what are their findings and
what action has been taken against all con-
cerned as sequel thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). Cases under the Essential
Commodities Act registered by the C.B.I.
are under investigation by them.

(d) Does not arise,

SHRI N. K. SANGHI: May I know
from the hon. Minister whether the Cen-
tral Government would take similar action
against other State Governments, Ministers
and Chief Ministers who have flouted the
Central Government’s orders, as for ex-
ample, the Madhya Pradesh Government
which during the period March-April put
an embargo on the movement of gram and
thercby made a scandalous amount of
Rs. 2.25 crores of money and thereafter
after a lot of persuasion removed this
embargo? May I know whether Govern-
ment would take similar action to institute
an inquiry through the CBI against other
State Governments, Ministers and  Chief
Ministers ?

SHRI ANNASAHIB SHINDE : It does
mot arise out of the main question.

SHRI SHIVAJI RAO S. DESHMUKH :
It does arise.

MR. SPEAKER : The question is speci-
fic whether the CBI has been entrusted with
this inquiry. The hon, Member wants to
know whether any action will be taken on
other cases. That is a general question.
It is not anything very particular,

SHRI N. K. SANGHI: May I know
whether any telegram was sent by the
State Government to tie Centre for Ilift-
ing the embargo on movement and whe-
ther the Chief Secretary advised the Cen-
tral Government in that behalf, and if so.
the time-lag between that advice and the
time Government took action against the
abolition of those orders under the Essen-
tial Commodities Act ?

SHRI ANNASAHIB SHINDE: With
regard to this particular case, a telegram
was received from the State Government.
The telegram was dated 12th October, 1967
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and it was received in the Ministry on
13th October, 1967, and the 14th and 15th
Weing holidays, it was replied to on the
16th October, 1967. The contents of the
telegram are as follows :

REQUEST IMMEDIATE PERMIS-

SION FOR REMOVING ALL RES-

TRICTIONS ON MOVEMENT OF

BAJRA, JOWAR AND MAIZE

FROM HARYANA TO ANY PLACE

IN INDIA (.) ALSO ISSUE AMEN-

DMENT TO NORTHERN INTER-

ZONAL MAIZE MOVEMENT CON-

TROL ORDER 1967 (.) STATE

GOVERNMENT DO NOT PRO-

POSE TO PROCURE ANY COARSE

GRAIN FOR STATE RESERVE.

And our reply was:

“From Balasubramaniam : Reference

your telegram October 12 stop Regret

proposal to remove existing restrictions
on movements Bajra, Jowar and Maize
cannot be agreed to”.

Thig is the factual position.

At gEw fagrt ot : Far ag
ax 48t & f¥ fav sgrofat & =
|1, I gfearar AT N Aty
¥ qar ? gt feafy 3g &, Y fac
3T W F AT-FIAAC H FgT 97 qFAT
g?arag e A & e A AT W
Tar, 33 W afuwifat N [zafy
¥ |7 wAr 7 WY AT #Y 9T Y B,
F1 a8 WX srfx-mfﬂﬁ & fazg & a1

ey’

SHRI ANNASAHIB SHINDE : As far
as the legal position is concerned, every-
thing is under investigation, and perhaps
would be subject to legal scrutiny. ..

MR. SPEAKER : He need not go into
the whole history of it. Was it done with
the co-operation of the railway authorities,
Let him answer the question.

SHRI ANNASAHIB SHINDE: This
case was referred to the Punjab and
Haryana High Court at Chandigarh. The
Court has adjudicated that the despatch
of foodgrains from Haryana to West Bengal
wasg not a legal act and was’'in contraven-
tion of the Act.

MR. SPEAKER : Was it done in co-
operation with the railways ?
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SHRI ANNASAHIB SHINDE : That is
the subject of CBI investigation.

st Tt fag : semw AW,
Tz WY, AT F EFIT JEAIA
sgfaga AT § o 38§ F@aE
TIHG B¥ g0 § | adw A fidw
fag, #fi® ﬁxfm'( agl, afex qafgar
T4 & 30, 32 fafare T sE A
TS T I g9 & | twaw A% ghegrom
TaAz & I8 AfuFrl @9 99
TR F AT & 1 IT sgrmifeay
dfre g1 gadfee wfae aEEY A
BT AT FE F fAC 2@ 07
39 F faa g 7 swa<l &1 gra
a7, FT 99 F f@ame =gl w1
37 9T HFIHT TATYT AEAT AT A
TreraTer fg T &, iAW T F IEa
TFH 9T FT & foaT IR IFYLT AT
AW Ty FY qFEIT ISTAT AT
g, Tar 37 v IO fEgr aquaar

a1 @Y ?

SHRI ANNASAHIB SHINDE : I have
already said that these matters are under
investigation.

SHRI RANGA : 1 have been in corres-
pondence with this Ministry for some time
about this unfortunate matter becauso re-
presentations were made to us by kisans
as well as merchants who became victims
of this misunderstanding or mismanage-
ment between the Union Government and
the State Government. Here is a state-
ment made by Rao Birendra Singh who
was the Chief Minister then, Is it not a
fact that Rao Birender Singh had openly
stated repeatedly that as Chicf Minister he
had lifteg this particular ban and allowed
the traders there to export their food-
grains to various places, specially Calcutta
and that the Government of India thought
it fit, unnecessarily, according to me, and
wastefully also to ask this wonderful CBI
to discover what Rao Birender Singh as
the then Chief Minister had himself openly
said he had done, and that he was respon-
sible for lifting this ban ? He himself rose
on a point of personal explanation in their
Vidhan Sabha and said :
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“The State Government was empower-
ed to allow the export of coarse greins
through permits and the Dal Ministry’s
decision to lift the restrictions  was
right”.

He added he did it in order to favour the
farmers and the producers and also the
traders of course, because they wanted to
make some business out of it. Under these
circumstances, why is it that the Govern-
ment of India are not prepared to reach
some sensible decision and evolve some
reasonable and wise policy in order to
scttle this matter and relieve these traders,
who, in a bona fide manner, had exported
crores worth of foodgrains, from all these
troubles in courts as well as with their own
officers ?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI  JAGJIWAN
RAM) : The reason is this. The Chief
Minister made this statement, but the Chief
Minister had no authority to do it.

SHRI RANGA : The people are not cx-
pected to know all these intricacies,

SHRI JAGJIWAN RAM : I am coming
to that. The people were not concerned.
only a few traders, It is not a question
of removal of ban. One thing should be
clear to the House, If the ban is removed,
any trader is free to take any foodgrains
from that arca to any part of the country.
That was not the position, All the traders
from Haryana were not in a position to
take it, It was only a few favoured ones
who were able to avail of the permission.
The statement was made on the 11th,
and it appears that some traders were
ready with their stocks that so many book-
ings took place on the 12th. So, it is not @
question of pcople or all the traders having
been affected. It was 3 question of a few
favoured traders who knew the thing before-
hand, before the Chief Minister made that
statement. He had no authority to do that.

SHRI RANGA : That is the beauty of
your permit-licence raj.

SHRI JAGJIWAN RAM: Prices in
Haryana shot up within two days, and I
as Food Minister of Indiag had to see that
the people who hed to purchase foodgrains
in Haryana itself were not put to great
hardship. Therefore, I had to see, since
the action of the Chief Minister was not

7, 1968 Oral Answers 792

legal, what action we could take, and ac-
tion was taken. Whether our action was
justified or not has been tested in various
courts. The traders took it to the lower
court and the High Court, and it has been
held that the Haryana Government had no
authority and that the permits that were
issued were not valid permits,

Then, the question comes about settle-
ment. It may be that a few small traders
might have suffered, but whenever such
action is taken, that is inevitable.

Today, the position is that all the
matters are in court and the stock at
Howrah has been confiscated; in respect of
some stock there hag been an injunction
from the Calcutta High Court. The con-
fiscated stock has been sold, and the money
has been deposited with the court. The
traders have made appeals, and if the
court says that they should be paid, the
money will be refunded.

SHRI CHINTAMANI PANIGRAHI :
The hon. Minister hus made it clear that
these transactions have taken place without
valid permits and even without removal
of the ban. The CBI has already sub-
mitted its report in which it has named
some railway officers and certain other offi-
cers as being involved in these transactions.
I would like to know what action has
becn taken against those officers who have
been proved to be involved in this deal,
and if no action has been taken, why it is
being dclayed.

SHRI ANNASAHIB SHINDE: The
investigation has not been completed so
far, though it is about to be completed,
and the CBI has not so far submitted its
report.

SHRI CHINTAMANI PANIGRAHI :
It is reported in the papers that they have
already submitted the report. We would
like to know what part of the investigation
still remains to be completed.

MR. SPEAKER : Whatever the papers
might say, the Minister says the investiga-
tion is still going on.

ot qwae Wl yww WERE,
faodt aT g & marafy SEE
¥ FAAT G GIETT AT FAW qE ¥
Y TAT F AT FT T AT A
T | wey ARy § AT A
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fF dro dto wtdo %1 fie e 5
FATATT &l ¥ qaT q@7 § WHIT F
aTe o T &, ar afz ag T ard }
At 97 wi ag i snadef, @ur <%
qEF FT AT I T@T qvfw |WI Ay ITH
IR T FTAFTA 9T & ?

SHRI ANNASAHIB SHINDE : I do not
think that at this stage anything can be

said about this. The hon. member can put
the question to the Home Ministry.

w\WE WA W ¢ ege HEIEY,
az @l guAr Saa Wednw 7 a9w
F ¢ F ag saar Aed g fFogw
AT F} A AR AT AT AW ZE
& atr T # oWy N a=Er gl g,
a=oT Aty 7gr g Aree [T off ok
Tq 9T Y, A1 #4739 FT ALAALT @A
ZTRH § FH T T A T FA FT
s 3 fafeeer s #30 ? it
TH €Y a9E § AT W H Fgq /7 FTAT
I TET &N T AT G 9FT AT A TS
ZT UF Mg AT 17 Ay 2 1 fe7
ff o AW A g § AT EAIR AW W
A s agt v =Irfgm |

SHRI S. K. TAPURIAH: The hon.
Minister mentioned a number of times the
legal position. I wonder whether he will
also be prepared to look into the moral
aspect of it. The announcement was made
on 10th October by the then Chief Minis-
ter of Haryana and published in all the
newspapers on the 11th October and was
announced by the All India Radio also an
organisation over which the Chief Minister
had no authority or control. Still the hon.
Minister says that he had to wait till the
official letter came to him, which took six
days. During this period quite a lot of
golmal, as he himsclf says, went on. The
Railways were also involved in this. The
Railways knew very well that the order to
stop the movement came under the Essen-
tial Commodities Act and no movement
can take place without the direct and
explicit instruction from the Central Gov-
ernment. The Railways also belong to the
Central Government, May I know whether
the railways have also made 5  depart-
mental enquiry as to how this has happen-
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ed and what this Government has donc
about thiy matter ? Has the CBI made
any enquiries into the railway's lapses ?

SHRI ANNASAHIB SHINDE : As fur
as the position of the Railways is con-
cerned, I have already explained that it is
subject to investigation. In regard to state-
ments, etc. appearing in the Press, I do
not think that the Government of India
is cxpected to act on the basis of Press
reports. Only when we receive some offi-
cial information wc can act.

SHRI SHIVAJIRAO S, DESHMUKH :
May I pointedly ask the hon. Ministers
whether the innocent traders of Haryana
purchased grains at rock bottom  prices
from the sturdy and hardworking peasants
of Haryana and with the support of the
administrators got an illegal order issued
and also got it proclaimed by the All
India Radio and undertook round the clock
loading of wagons and moved caravans of
truckloads . . .

MR. SPEAKER : You are summing up
all the supplementaries. What is  your
question ?

SHRI SHIVAJIRAO S. DESHMUKH :
.. .telegraphically conveyed to the Central
authorities only on a holiday for amend-
ing the Essential Commodities Act; whilc
the Central administrators were on a holi-
day, they allowed their legal and adminis-
trative intellect to go on a holiday also
and rcturp after the holidays, Meanwhilc
transactions worth crores of rupees took
place. Would this be investigated by the
CBI ?

MR. SPEAKER : You summed up very
well.  This is what they are doing now.
We take up the call attention notice now.

WRITTEN ANSWERS TO QUESTIONS
qifeemA | wTCAT gvaTam
*368 oft fra wwrT wret
Mo F& T QY :
ff TRTaAT W™
Fq7 q¥fewwr-vg S @z At Ay
Fq7 10 fw
(%) 3 3z a= ¢ fx wfewra
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Y AT FTHY T qIT T T A
Ffzarg m ar Y §;
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(m) afe g, & sar orfeeae
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INDIA’'S SPECIAL OFFICER IN BHUTAN

*369. SHR] BEDABRATA BARUA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Bhutan has rcquested Gov-
ernment to raise the strength of India's
Special Office in Bhutan;

(b) whether this matter was raised at the
time of recent visit of the Prime Minister;
and

(¢) if so, Government's reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No request has been received from the
Government of Bhutan to raise the strength
of India’s Special Office in Bhutan,

(b) No, Sir.

(¢) Does not arise.

MODERNISATION OF NAvY

*370. SHRI INDRAJIT GUPTA: Will
the Minister of DEFENCE be pleased to
state :

(a) the total allocation made in the
Five Year Defence Plan for the develop-
ment and modernisation of the Indian
Navy;
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(b) how much of this amount has been
spent so far; and

(c) the progress so far achieved in this
respect ?

THE MINISTER OF' DEFENCE
(SHRI SWARAN SINGH) : (a) to (c).
The Defence Plan 1964-69 did not cover
any specific allocation but only a broad
assessment of needs. The total amount
spent on the Navy during the Plan period
including the amount budgetted in 1968-69,
is Rs, 203.40 crores,

AT SR e @few wfe-
wrfal ®Y & w3a fean
AT
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SILVER JUBILEE CELEBRATION OF AzAD HIND
GOVERNMENT

*372, SHRI SAMAR GUHA :
SHRI S. N. MAITI :

Will the Minister of DEFENCE be

plcased to state :

(a) whether Government have received
any representation regarding the observance
of Silver Jubilee Celebrations of the Foun-
dation Day of the Azad Hind Government
formed under Netaji Subhas Chandra Bose;
and

(b) if so, the pature thereof and the
steps taken or proposed to be taken for
observing the historic day of Armed Re-
volution against the former  imperialist
Rules, which falls on the 21st  October,
this year ?

THE MINISTER OF DEFENCE

(SHRI SWARAN SINGH) : (a) Yes,
Sir.

(b) The representation has requested
for

(1) Memorial services by the Indian
Armed Forces in Delhi, Mairang
and Kohima; 3

(2) Issue of gallantry medals and
certificates to the INA heroes;

(3) Setting up of a committee to draw
up a military history of the battlc
of liberation conducted by the
INA;

(4) Changing the name of the Indian
Military Academy to Netaji Mili-
tary Academy;

(5) Re-naming one of the Army divi--
sions as “Azad Hind Division”;
and

(6) Arranging for an exhibition of

arms and other equipment used
by the INA.

The matter is under comsideration,
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LAND REFORMS LEGISLATION

*373. SHRI LOBO PRABHU : Will the
PRIME MINISTER be pleased to state :

(a) whether Planning Commission have
examined that the assumption of ownership
of land by Government under the Land
Reforms Legislation in the States has in-
volved recourse to court by owners, who
aré disposed to accept permanent tenure and
fair rents from their tenants, even as under
proprietors;

(b) whether Planning Commission have
advised States to allow owners and tenants
who agree to the creation of underproprie-
tary tenures to opt out of tenancy legisla-
tions; and

(¢) whether in the opinion of the Com-
mission such under proprietary rights
would increase the value of temancies and
also provide security to loans ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) It is true that enforce
ment of tenancy rcform measures has led
to somc litigation, The principal land
reform laws have been included in the
Ninth Schedule to the Constitution with a
view to reducing litigaton,

(b) No Sir.

(¢) Does not arise.

APPROACH PAPER ON FOURTH PLAN

“374. SHRI P. RAMAMURTI :
SHRI E. K. NAYANAR :
SHRI UMANATH :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Planning Commission
has published an “Approach Paper on
Fourth Plan”.

(b) if so, whether it is a fact that the
country will need external assistance to
the tune of Rs. 5,000 crores for the Fourth
Plan; and

(c) how Government propose to invest
the external assistance ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MIRISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.
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(b) and (c). The amount of external
assistance that could be taken credit for
in financing development programmes
during the Fourth Five Year Plan will be
decided and indicated in the Draft Plan,
after the reports of the Working Groups,
currently engaged in assessing resources and
requirements of the economy, become
available to the Planning Commission.

EQUAL DISTRIBUTION OF INDUSTRIES TO

STATES

%375, SHRI HEM RAJ: Wil the
PRIME MINISTER be pleased to refer to
the reply given to Starred Question No.
733 on the 20th March, 1968 and state
the steps which have been considered for
inclusion in the Fourth Five Year Plan for
the diversification and the equal distribution
of industries in the various States, Union
Territories and regions ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : As stated carlier in reply to
the previous Question, it is not feasible to
distribute industries equally among all parts
of the country because of techno-economic
factors. The Fourth Five Year Plan is
still under preparation and the additional
measures to foster the regional dispersal of
industries are undcr consideration,

NAGA HostiLes' CAMPS

*376, SHRI R. K. SINHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to statg :

(a) whether it is a fact that the Naga
hostiles have shifted their camps from
villages into jungles and hills;

(b) whether it is also a fact that such a
move on their part is for the purpose of
restoring to guerilla war for which they are
trained by the Chinese; and

(c) if so, whether Government have
made adequate preparations to meet the
challenge ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). As a result of the action taken
on 7th June at Jotsoma, and the strict en-
forcement of the Agreement on Suspension
of Operations by the security forces, it is
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likely that some camps used by the Under-
ground Nagas have been shifted further into
the interior.

(¢) Yes, Sir.

1.F.S. COMMITTEE'S REPORT Re. RESBARCH
OFFICERS AND LIBRARY STAFP

%377, SHRI RAM SWARUP VIDYAR-
THI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the action which has so far been
taken on para 108 of the recommendation
of the Indian Foreign Service Committee's
Report regarding the removal of dissatis-
faction among the Research Officers and
Library staff of the Library; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) and (b).
The recommendation is under consideration.
The relevant data has been collected from
the Ministries concerned and other sources
and is under study. At present there is a
general ban on the revision of pay-scales.
However, Government arec considering the
possibility of rationalising the pay-scales
of Rescarch Officers and Library staff in
the Ministry of External Affairs, in con-
formity with scales for similar personncl
in other Ministries, They are examining
certain related matters such as cadre struc-
ture, promotion prospects, etc.

SECTOR INDUSTRIAL  PROJECIS
DURING 1968-69

*378. SHRI ANBUCHEZHIAN : Will
the PRIME MINISTER be pleased to
state :

(a) the total amount provided by the
Planning Commission for the public sector
industrial projects during 1968-69; and

(b) the projects allowed by the Planning
Commission to be undertaken during the
year ?

THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, M R OF
PLANNING AND MINISTEI§IS¢;-IE EX-

TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The overall outlay eavi-
saged in the public scctor for the industrial
and mineral sector during 1968-69 s
Rs. 539 crores.

PuBLIC
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(b) A detailed list of the proiects includ-
ed in the 1968-69 Annual Plan is given
in the Annual Plan Report already presented
in the Lok Sabha.
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AGREEMENT WITH UK. Re, INDIANs IN
KENYA HAVING BRITISH PASSPORTS

*379. SHRI SITARAM KESRI :
SHRI OM PRAKASH TYAGI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have arrived at
an agreement with the Government of UK.
about the ‘Indians in Kenya holding British
passports who might wish to come to
India;

(b) if so, the details thereof; and

(c) whether the same concession would
be extended to the Indians in other African
countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SURENDRA PAL SINGH) : (a)
and (b). Yes, Sir. A copy of the Press Rs-
lease relating to the arrangements made
with the British Government in regard to
the resettlement of citizens of Indian origin
belonging to the United Kingdom and
Colonies and residing in Kenya, is placed
on the Table of the House.

(c) The situation in other African
countries does not warrant such arrange-
ments,

Statement

Arrangements have now been made bet-
ween the British and Indian Governments
in regard to the resettlement of persons of
Indian origin holding United Kingdom
passports aod resident in Kenya who are
compelled fo 1cave Kenya and wish to go
to India. Where such persons are denied
permits for residence or for the practice of
their trade or profession, or their livelihood
is curtailed by the restriction of their right
to trade, the British High Commission will
place an appropriate endorsement in their
passports giving the holders the right of
catry to the United Kingdom. It is the
intention of the Government of India,
through the -ppropnate Indian authorities
and representatives in Kenya, to provide
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any such persons, if they are not otherwisc
disqualified from admission, with visas for
entry into India with a view to possible
eventual settlement. The necessary adminis-
trative procedures are being instituted in
the British and Indian High Commissions
in Nairobi.

DEFENCE PRODUCTION SUPPLY ORDER
WITH PRIVATE SECTOR

*380. DR. RANEN SEN: Will the
Minister of DEFENCE be pleased to statc :

(a) the value of defence orders so far
placed with the private sector and for which
items;

(b) whether the performance of the
private sector in this respect has been satis-
factory in terms of quality and timing of
delivery; and

(c) if not, whether Government proposc
to stop placing of orders with the privatc
sector for defence production ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Orders for 4650 items of
the value of Rs. 19.47 crores have been
placed with the private sector by the Depart-
ment of Defence Supplics. Tha items fall
under various categories like, components
and stores for Vehicles, Armaments, Elec-
trical & Flectronics, Marine, Engineering
& General.

(b) Yes.
(¢) Does not arise.

BT TRt w1 freenee aniem
381. st WA wwwq : F77 FAfae-
WY HaAl qg qATT AT AT T e
() #ar 7z @7 ¢ f& 16 AT,
1968 &1 AT § w@3TE WEE &7
freetawor @iad 2ar 4@;

(=) 731 ag it 79 ¢ f& 9@
& gfafafu & ox =@ gega fogr
at, fraw &7 A7 qadwT ¥ wqim
foFar 1Ay ar f& qoaop medl & Sa
1 AFA WA FAHeT § AT FY W
wfenfaa fear ama;
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() af gt, & Ta% Far afcmw
famer; =T

(9) =7 @I & g7 2wt ¥ afa-
o @ o ?

fRfowwd s & oAl
(s ®o Tro W) @ (F) v & |

(@) s 7=

() sftT (7). T 7 I8F

INDIAN PROPERTY SEIZED BY GOVERNMENT
OF ZANZIBAR

*382, SHR]I BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that by a Presi-
dential Decree of the 17th March, 1964,
the Government of Zanzibar has seized and
misappropriated property worth  several
crores of rupees belonging to Indian indivi-
duals and institutions without paying any
compensation;

(b) the nature, details and value of the
movable and immovable property belong-
ing to the Indians seized in this manner
so far with names of their owners;

(c) the effective measures taken by our
Government to get compensation for what
has been scized and to prevent further con-
fiscation in addition to our usual protest
note; and

(d) the particulars of number of Zanzi-
bar citizens and their property in India, if
any ? ,

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
On the 17th March, 1964, the Government
of Zanzibar promulgated a Presidential
Decree providing for the confiscation of
immovable property in cases wherc the
President of Zanzibar thought that such
acquisition was in the national interest, and
that the acquisition of such property with-
out payment of cempensation would not
cause undue hardship to the owner. The
Decree in question i¢ applicable to all per-
sons holding property in Zanzibar,

(b) Under the Decree, the Government
of Zanzibar has acquired immovable pro-
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perty of- Asians, Arabs and of others. Ac-
cording to the latest information available
from our High Commissioner in Tanzania,
27 hoyses, one stone-crushing mill and all
beach cottages belonging to Asiang were
confiscated upto May, 1968. The value of
the property or the names of the owners
are not known to us,

(¢) The Government of India cannot
interfere in what is an internal affair of the
Government of Zanzibar.

(d) Zanzibar being part of Tanzania, is
one of the Commonwealth countries and as
such its citizens are exempt from registra-
tion formalities. No information s
available about their property in India.

PARTICIPATION OF SOUTH _ AFRICAN AND
PORTUGESE DELEGATES IN UNCTAD CoN-
FERENCB

*383. SHRI JYOTIRMOY BASU : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether there is a trade ban imposed
by U.N.O. on South Africa and Portugal;
and

(b) if so, the circumstances under which
South African delegates were included in
the recent UNCTAD Conference in Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The UN General Assembly and the Security
Council have adopted Resolutions ecalling
upon Mecmber States to discourage trade
with South Africa and Portugal, among
other measures to bring pressure on them
to abandon their reprehensible policies.

(b) In terms of General Assembly Re-
solution 1955 (XIX), all Members of the
United Nations, includin); South Africa and
Portugal were entitled to participate in
UNCTAD II. Under her agreement with
the United Nations, India as the host
country, was obliged to issue visas to the
South African delegates, and it was mnot
open to her to exclude them from the Con-
ference. Portugal did not attend the
Conference,

DEFENCE PRODUCTION IN PRIVATE SECTOR

*384. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be pleased
to state :
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(a) whether it is a fact that during a
meeting with the representatives of private
industties, the Minister of Defence Pro-
duction told them that more and more
items of defence production would be or-
dered from private firms;

(b) whether it is also a fact that the
Minister had assured them that Government
would pay developmental expenditure and
would ensure full use of production capa-
city continuously;

(c) if so, whether there hay been any
change in the policy for the production of
defence material recently; and

(d) what further items are proposed to
be given for production to the private sec-
tor and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR] L. N.
MISHRA : (a) to (d). The basic policy as
cnunciated in the Industrial Policy Resolu-
tion is that arms and ammunition and
allied items of defence equipment should
be manufactured in the Government Under-
tukings. There has been no change in this
Policy. However, for achieving maximum
possible sclf-sufficiency in Defence require-
ments and to speedily arrange the indigenous
manufacture of items hitherto imported,
increasing efforts have to be made to uti-
lise the capacity in the civil sector. In
this context the representatives of the pri-
vate industries werc informed that there
should be greater participation by them in
the defence effort and that they would be
&@wven facilities like technical assistance,
dcvelopmental costs and continuous orders
to the extent possible,

Wt qiferary amit
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LETTER FROM MADAM  SVETLANA

*387. SHRI HARDAYAL DEVGUN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Madam
Svetlana has written a letter recently to
Government secking permission to settle
permanently in India;

(b) if so, whether Government have con-
sidered the lectter; and

(c) if so0, the dccision taken by Govern-
ment in the matter ?

-THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R, BHAGAT) : (a) No, Sir.

(b) and (c). Do not arise.

A Y gREy

*388. =Y miw waAw : w7 d¥¢fT-TE
HAT ag AW T FOTFG v

(%) ¥ g1 &7 eqrq 38 -
T A AR feamar 7w g oA
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AT A FF qRg FOT dfaw W
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I FT qIET T 97 faEg wrR
F4W;
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() afz g, @ EF 9T AER H
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INDIAN TROOPS WITH L.C.C. AT SAtGoN

*389, SHRI K, LAKKAPPA :
SHRI K. M. KOUSHIK :
SHRI VIRBHADRA SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Indian
troops assigned to the International Control
Commission posted at Saigon are living
in barracks in a “Slum” within the zon¢
of Viet-Cong rocket attack;

(b) whether it is also a fact that these
barracks are dilapidated; and

(c) if so, the steps which have been
taken by Government to look after the
welfare of the Indian troops abroad ?

THE MINISTER OF STATE IN THF
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) to (c).
Since 1954 Indian troops are living in
barracks within the Armry Camp in Saigon
where the offices of the three Delegations
(Canada-India-Poland) and the Interna-

“tional Commission Secretariat' are located.

This cannot be called a slum, though in
the prevailing circumstances in Saigon there
has been some deterioration in the condi-
tions of these barracks. A team of Officers
is now visiting the Headquarters of thc
three International Commissions in Vietnam,
Cambodia and Laos to look into the pre-
sent situation and the problems of Iaflian
personnel scrving with these Commissions.
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l.ossEs DUE To CLOSURE OF SUEZ CANAL

*390, SHRI M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have enquired
into the financial loss to Indian interests
as a result of the closure of the Suez Canal;

(b) if so, the result thereof; and

(c) the steps which have becn taken by
(Government to minimise Indian losses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : ()
and (b). As already stated in answer to
Unstarred Question No. 8350 on 24th
April, 1968, while it is not possible to esti-
mate the loss, India is incurring an addi-
tional expenditure of an estimated 22.5
million Rupees per month because of the
higher freight charges which have to be
paid for our imports from the West, Since
statistics of freight paid on exports are
not maintained, it is not possible to assess
the additional cxpenditure incurred on our
cxports.

(¢) Government have succceded in get-
ting the surcharge on freight rates reduced
by about 2% to 5 per cent.

COMPULSORY MILITARY TRAINING

3058. SHRI BABURAO PATEL : Will
the Minister of DEFENCE be pleased to
state :

(a) the number of fully trained citizens
in military training and/or in use of fire-
arms in the N.C.C, Territorial Army,
Civilian Rifle Training School and Home
Guards, separately, so far;

(b) whether Government have ever con-
sidered the necessity of giving compulsory
military training to all adults; and

(c) if not, the reasons therefor ?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) The numbers are as
follows : —

(i) N.C.C—26,96,400
(ii) Territorial Army—40,288.
This is the present strength; figures of
those, who have retired/resigned from the

Territorial Army, are being collected and
will be laid on the Table of the House,

1890 (SAKA) Written Answers 810

(iii) Clvillan Rifle Training School.

There is no Civilian Rifle  Training
School; but, about 1,87,000 civilians were
trained under the Civilian Rifle Training
Scheme up to the end of 1966. Further
data will be collected and laid on the Table
of the House,

(iv) Home Guards—2,91,608.

(b) The variety of schemes mentioned
above are available for providing military
training or training involving the use of
fire-arms to the people at large. These
provide an ample base for the needs of
defence in an emergency. Any scheme
of compulsory military training due to the
vastness of the country’s population is
fraught with difficulties of management in
finding defence personncl and equipment
required for training and expense. It is
doubtful if there is any real necessity for
such a scheme. In the circumstances, it is
practical wisdom to proceed on the limited:
basis, indicated above,

(c) Doecs not arise,
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HEAVY WATER PLANT
3063. SHRI G. S. MISHRA : Will the
PRIME MINISTER be pleased to state :

(a) the salien¢ featureg of the Heavy
Water Plant in Kota;
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(b) whether Korba was also one of the
sites proposed earlier for establishing a
Heavy Water Plant; and

(¢) if so, the reasons for ignoring this
site for installing the Heavy Water Plant ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) :(a) The proposed Heavy
Water Plant will have an annual produc-
tion capacity of 100 tonnes. It will be
based on the combination of dual tempera-
ture exchange and vacuum distillation pro-
cesses. The energy requirement of the
Plant will be met from surplus steam
generated in the Rajasthan Atomic Power

Station,

(b) Yes, Sir; Korba was one of the sites
considered for the location of the Heavy
Water Plant,

(c) The capital outlay on the Plant and
the cost of production of heavy water will
be lower and the construction period shor-
ter if the Plant were set up alongside the
Rajasthan Atomic Power Station.

BROADCASTS OF SONGS BY ARTISTES

3064. SHRI G. S. REDDI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is the policy of Govern-
meat to promote broadcasting of only re-
corded songs in place of songs by artistes
themselves;

(b) whether it is a fact that this policy
does not encourage the different artistes in
the country to display their talents; and

(¢) how many recorded and how many
artistes progracimes are arranged in tho
ALR, stations at New Delhi, Vijayawada
and Hyderabad on an average daily ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir.

{b) Does not arise.

(¢) Daily average recorded music and
music programme by Casual artistes at

Delhi, Vijayawada and Hyderabad Stations
is given below :—
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Written Answers 816

Gramophone Artigtes
Records Programme
—Hr— —A—

Hrs. Mts. Hrs. Mts.

Delhi 5 23 11 02
*Vijayawada 0 55 2 00
Hydcrabad 1 54 5 01

*The figures are only in respect of pro-
grammes originating at the Vijayawada
station; the music programmes relayed by
this station from Hyderabad have not been
included.

BROADCAST OF SANSKRIT SLOKAS

3065. SHRI G. S. REDDI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government propose to
broadzast religious slokas in  respective
regional languages in place of Sanskrit

Slokas; and
(b) if not, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). Devotional songs
in regional languages are regularly broad-
cast from AIR Stations. Sanskrit Slokas
also figure in the devotional music  pro-
gramme. The suggestion about Sanskrit
Slokas being replaced by hymans in re-
gional language is being examined by
Jullundur Station.

TAYT AR AANYT § zhweitat

3066. = o o Ffem 7
A1 ST TET Hoft 7 ey y F
G fF :

(%) 1 TR T sty -
aoft F=2Y (Fer Rwr) § w9 ghwrer
9wl §

(@) ¥ §wR &7 faame agi o
wfraTeft gt ey T g

() afx g, N 37 =Yy v 2
C 114



817  Written Answers

(%) =fx a&, v e w1 F
g7

oA aqr waTwr war (st %o
¥o wWig) : (F) NN

(@) &, 7 1

(1) s qg IIAT

(w) wex 53w TSA & AATT &I
# AT 3fg, TR @R J@9R ¥F Fiw-
e # wfem TPER T AT T[T
F® R Nfeqw AT FEART THC
FAFTIDE !

MUJAHID FORCE IN PAKISTAN

3067. SHRI MAHANT DIGVIAI
NATH : Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that Pakistan
is agwin reorganizing Mujahid force to
serve as effective second line of defence
of Pakistan;

(b) if so, whether these Mujahids are
being sent by Pakistan to Kashmir to
create trouble and communal riots like that
of 1965; and

(c) if so, Government’s reaction there-
to?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). The Para
Military Force of Pakistan called the
Mujahid Force has been in existence for
quite some timc.- There are indications
that the training of this force is being
improved. Pakistani agents have come to
notice in Kashmir, It is Government’s en-
deavour to foil Pakistani  designs for
creating turmoil in Jammu and Kashmir
and safeguard the security of our country,
which igcludes Jammu and Kashmir.
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SUBMARINE MANUFACTURING FACTORY

3069. SHRI MANGALATHUMADAM:
Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether it is a fact that there was
a proposal sometime in 1962-63 to start a
submarine manufacturing factory in public
sector near Ponneri, Madras;

(b) whethcr it is also a fact that some

discussi were also  held
betwcen the officials of the Ministry, State
Government and the Ministry of Railways
about the site; and

(c) the reasons for dropping the pro-
posal ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). No, Sir.

A proposal was, however, considered for
the setting up a production unit for
Marine Diesel Engines at Ennore  near
Madras. The final decision regarding the
location of this unit ay Ranchi was taken
by the Government after considering the
recommendations of a team of technical
officers of M/s. MAN of West Germany
who are the collaborators. At the same
time to reduce capital expenditure, Gov-
ernment decided to restrict the role of the
unit to manufacture of small components
and assembly and testing of engines.

The sitc at Ranchi eatailed the least
capital expenditure and is ncar  Heavy
Engineering Corporation, the major com-
ponent supplier.

RISHIKESH-BADRINATH ROAD

3070. SHRI YASHPAL SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the toads built by the
Border Roads Organisation from Rishikesh
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to Badrinath and round about became

\nserviceable due to land-slides at certain
places this year; and

(b) if so, the reasons therefor and the
action taken in the matter ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Through traffic
on Rishikesh-Badrinath road was inter-
rupted on account of kind slides on a few
occasions in this year. During the pilgri-
mare scason the road was blocked for over
24 hours on threc occasions.

(b) The road passes through the Hima-
Mirab repions, which are geologically young
and unsteble. In certain areas, the soil
mantle consists of layers of shabe. It starts
moving down due to seepage of  water
dueing rains.  Ower most of the Hima-
fduan regions, land slides and slips  on
account of rains and snow are common.
Whenever they occur, immediate action is
taken to clear the sfides/slips and make
¢ rond trafiic worthy at the carliest.

MINISTER'S VISIT TO BADRINATH

3071. SHRI VASUDEVAN NAIR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
staté :

(a) whether it is a fact that he went
'lb the border arcds inctuding Badrinath
for a quick survey of the arrangements to
be made for border publicity;

(b) whother 1t is a fact that alongwilh
BAis convoy of eight cars there was also a
vghicle carrying a squad from the Song
apd Drama Division of AIR.;

¢) whether this vehicle met with an
wckident; &

(d) if so, the details thercof ?

THE MIN'STER OF INFORMATION
AND BROADCASTING (SHRI K. K
SHA?{): (a) Yes, Sir.

(b) No. Sir. The ilt-fated vehicle car-
ryinn the dramg froupe of the Song and
Drama Division. did Not form a part of
my parly.

tc) and (d). Aftor the unlucky vehicle
wad moved about 18 miles from Rishikesh,
it swerved from the road, jumped through
the low parapct dowpn the ravine, weat
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burtling down to about 50 feet along the
slope, dashed against a big tree amd came
to a halt. According to the driver, the
steering ~hecl had got jammed. All the
occupants of the vehicle were injured and
one of them, Shri Prerh Singh, Stage Assis-
tant of the Song and Drama Division. suc-
cumbed to his injuries and died in the
hospital on the same day. The rest were
discharged after the neccessary medical
treatment.

SouTH WEST AFRICA

3072. DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether all attempts made by the
U.N. Sccurity Council to compel South
Afrioa to hand over the administration of
Soiath West Africa to the World Organi-
sation have failed; and

(&) if <o, the forther steps which India
propose to take in the U.N. to put an early
end to South Africa’s control over Seuth
West  Africa ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER QOF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHT) : (a) and (b). The Ceneral
Assembly at its last session had recon-
meded. 40 the Sccruity Council te take
effective measvres to ensure the remewal
of the Sopth African presence from Soupth
West Africa and to secure its independence.
The Security Councd has not yet msy. to
consider these measurcs.

KasHMIr Issue 1IN UN.O.

3693. SHRT YAJNA DATT SHARMA :
Wil the ‘Mimister of EXTERNAL  AF-
FAIRS be pleabed to sine : '

(a) whether Government's attention has
been drawn to the statements made reccent-
ly by the Foreign Minister of Pakistan
in the Pak. Assecmbly that Pakistan was
detertnined to help the people of Kashmir
to sccure their right to scif-detcrmifiation
and that Pakistan will take the Kashmir
issue to the United Nations; and

(b) if so, the reaction of Government
thereto ?
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THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Government have seen
press reports to this effect. According to
Pakistani mewspapcrs, the Foreign: Minister
of Pakistan is reporied to have. stated that
Pakistan would raisc the Kashmir issue in
‘the United Nations when the situation was
ripe.

{v) India’s position on  Kashmir has
beeén made dlear, time and again, in Par-
lisment and in the Security Council. The
merc fact that Pakistan chooses to consider
the question of raising the issue in the
United Nations, cap make no difference to
that position, If the issue is raised in the
Security Council, Government will deal
with the situation suitably.

NAGAS LINK WITH INSURGENCY MOVEMENT

3074. SHRT M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleascd to state :

(a) whether Government are aware that
the Naga underground have  c¢stablished
close links with an insurgency movement in
a belt stretching from Yunan in  China
and running across Northern Burma to the
Tirap and Nugaland and border of Tndia;
and

(b) if so, the steps which Government
have taken to strengthen Indian operational
forces und scal the border ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Government are
aware of the links between Naga Under
eround and some insurgent clements  in
Notrhern Burma.

(b) Government have tightened security,
patrolling, intelligence etc. along the Tndo-
Burma border.
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POWERFUL TRANSMITTER FOR KANPUR

3078. SHRI S. M. BANERJEE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether a powerful transmitting
station has been established in Kanpur;
and

(b) if not, whether this is likely to be
cstablished during the Fourth Plan period ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). No, Sir. As it is
well served by existing arrangement  at
Kanpur and Lucknow.

SCIENTIFIC ASSESSMENT OF WEAPONS
AND ACCESSORIES

3079. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of DE-
FENCE be pleased to state :

(a) whether Government propose to
make a detailed scientific assessment on
the basis of the study already taken regard-
ing the weapons and accessories after the
Indo-Pak, conflict in 1965;

(b) whether it is proposed to develop
these weapons, specially suited for high
altitudes and deserts;

(c) whether -it is a fact that about 88
scientists have been assimilated with for-
ward area units and coastal areas on the
basis of 1965 scheme;

(d) whether it is also a fact that the
five year scheme regarding Research Orga-
nisations and Development of the modern
army has been finalised; and
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(e) when it is likely to be brought into
cffect ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA).: (a) Scientific assessment of
the various specialised problems including
weapons and equipment is carried out by
the different groups of Defence Research
and Development Organisation and the
Services as a regular measure, The studies
which were carried out by the various
R & D teams in the wake of the last Indo-
Pak conflict in 1965 have been taken into
consideration for this purpose.

(b) The specialised problems of terrain
including high altitudes and deserts on our
land borders have been kept in view in the
development of our weapons and equip-
ment.

(c) Since 1965 a total number of 279
scicntists have  completed  orientation
attachment with the active Army units in
the forward areas. This scheme was fuor-
ther extended for attachment of scientists
to Naval ships and shore establishments,
and is now being cxtended to cover attach-
ment to the active Air Force units/forma-
tions.

(d) and (e¢). The Five Year programmes

in respect of R & D Establishments/Labo-

ratories for the period 1969—74 have been
framed on the basis of known and antici-
pated requirements of the Scrvices in con-
sultation with the Users,

LIBERATION MOVEMENT IN PORTUGUESE
ANGOLA AND OTHER AFRICAN TERRITORIES

3080. SHRI INDRAJIT GUPTA : Wil
th¢ Minister of EXTERNAL AFFAIRS
be pleased to state : .

(a) 'whether the question of giving
cffective material support to the liberation
movement in Portuguese Angola and other
African territories fas been considered by
Government; and

(b) if so, the steps which havc been
taken in this diréction ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) The Hon’ble Member’s attention is
invited to thc information already given in
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reply to the following questions, asked
recently in the Lok Sabha :
(i) Starred Question No. 454, dated
6th March, 1968, .
(ii) Unstarred Question No. 10111,
dated 8th May, 1968, and
(iii) Unstarred Question No.
dated the 24th July, 1968.

676,

MALAYISA-PHILIPPINES DiSPUTE

3081. SHRI INDRAJIT GUPTA : Will
the Minister of EXTERNAL AFFAIRS be
pleascd to state :

(a) whether Malaysia has sought India’s
support in her dispute with  Philippines
over Sabah; and'

(b) if so, Government’s attitude there-
on?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA

GAJ“JDHI): (a) Both Malaysia  and
Philippines have conveyed to us their
respective stands on Sabah.

(b) The Government of India hopes

that the two sides will be able to resolve
this matter amicably by mutual discussions.

PAK. ACCUSATION AGAINST INDIA ON IM-
PLEMENTATION OF KUTCH AWARD

3083. SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU:
SHRI ANBUCHEZHIAN :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Pakistan Government
have been accusing India of delaying the
implementation of the Kutch Award pub-
licly in International forums as a part of
their anti-Indian tirade;

(b) if so, the reaction of Government
thereto; and

_ (c) when the award is likely to be fully
implemented ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The Government of India
are not aware of any such publicity by
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the Government of Pakistan in international
forums.

(b) Does not arise.

(c) The demarcation work in  accord-

ance with the Kutch Tribunal’s Award is
likely to be completed by May, 1969,

INDIAN CONSULATE IN SAIGON

3085. SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU:
SHRI D. C. SHARMA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that the building
of the Indian Consulate in Saigon was
badly damaged on the 11th June, 1968
due to the Vietcong rocket attack on the
city of Saigon;

(b) whether it is also a fact that somc
persons in the staff were also injured and
killed duc to the attacks;

(c) if so, the total losg suffered by our
consulate there; and

(d) the steps which have been taken to
protect the staffl and building in Saigon ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The building in
which Consulate-General of India is housed
is a multi-storcyed apartment type building.
The office of the Consulate-General is
situated on part of the firsy floor of the
building. On the morning of 11th Junc
a rocket hit the pavement in front of the
building damaging badly one shop on the
ground floor; due to impact of this explo-
sion many glass panes in the building in-
cluding those in the office of Consulate-
General were broken. In one room of
the office of the Consulate General there
were couple of cracks in the wall.

(b) No member of the staff of the Con-
sulate-General was injured or killed.

(c) The damage to office premises of
the Consulate-General, has been repaircd
by the landlord of the building.

(d) Our Consulatc staff takes all possi-
ble steps to safeguard their persons and
property as are practicable in the prevail-
ing conditions in Saigon.
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SOVIET LAND NEHRU AWARD

3086. SHRI MANIBHAI J. PATEL:
Wil 4he Minister of : EXTERNAL AF-
FAIRS be pléased 10 state :

(a) the names of the Indmn literary
persons who have been awarded the Soviet
Land Nehrt Award recently;

(b) the detpids of the awards; and

(6} the total. expenditure, which Govern-
ment had to trcur in this connection ?

THE 'PRIME’ MINISTER, MIN'STER
OF ATOMIC ENERGY, MINISTER OF
PLAMNNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRTMATI
INDIRA: GANDHI) ;. (a) The following
emfacnt: persons have been awarded the
Soviet Land Nehru Award for. 1967 :

1. Shri Raghupati Sahai Firaq
Shi G:. Sankara Kurup
Shri Manmatha Roy
Shri L, N. Bhave
Shri Balraj Sahni
8hri K. K. Nair
7. Shri Gopal Haldar
'8¢ Shri. R. Venkataraman
Cbr) The details of the Awards are.:
(L) ljy‘vp Pnzes of Rs, 8,000 each for
Aifgrary works apd five prizes of
B.s. 2,500 each for journalistic
works and a free two weeks visit
to, the USSR, including the re-
turn, fare,

- (ii). In addition, ten prizes of

. ‘Rs. 1,000 each for literary works

and. ten prizes of Rs. 800 each

«  for journalistic works including

.- publisked ~series of photographs.

(c) No cxpendlture was incurred by the

Govgmment of Thdia.
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JAwWANS . AND OFFPCERS IN ARMY, NAVY aAND
AR Forca

3090. SHRI BHOGENDRA JHA : Will
the Minister of DEFENCE be pleased to
state :

(a) the total pumber and proportion of
our jawans to those of officers in the Naval
Air and Armed Forces at present;

(b) the proportion of the officers to
that of aqldiers in the leading countries
of the World and our neighbouring coun-
tries;

(e).whether Government arc coplem-
plating to make any change in this ratio;
and

(d) if so, the detailg thereof ?

HE MINISTER OF DEFENCE (SHRI

SWARAN SINGH) : (a) to (d), The
number of officers .1d Jawans depends on
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tbe fequltements and’ functionis of differént
types of Units and Formations. It would
not. pe jn the pubhc interest to dnsc)bse‘
the detalls fn respect of edch thpe or ﬂs&
ovcra‘lr average proportion.

Mo offibial information is available re-
gnrding the proportion in other counlrips.

Sup-CoMMITTEE OF PRESsS COUNCIL ON
MonNororssmie TenpeENCReS I Pidess

3081, SHRI R, K. $'NHA : Will ¢he
Minster  of INFORMATION  ANRP
BROADCASTING be pleas.d to state :

(a) whether the Press Council bas ap-
pointed a sub-Commitlce to examime the
question of monopolistic tendencies in the
Press;

(b) if so, what is the scope of the Com-
mittee; and

(¢) whether the rccommendations of the
Committec will be of mandatory nature ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) The scope of thy Committee  is
governed by Section 12(2)(j) of the Prexs
Council Act which empowers the Conet
to undertnke study of developments whish
may tond towards monopoly ar cohcedirae
tion of omncrship of mewspepers, inchuding
a study of the ownership or  findmgisl
strugture of pewspapers, and, if necgssapy.
to suggest remedies therefor.

(c) No, Sir. The Spb-Committes would
submit its report to thc Press Council for
consideration. The recommendations oY
the Committee are not mendatory.

INDIANG IN KENYA

73095 BHRI ‘Rl K. SHOHA : Wit the
Minfster of EXTERNAL AFFARS ‘%
pleased 1o state :

(a) whether it is not a fact that the
Ketiya Goverfimgn; havo asked all Astand
to hand over certain (ypes of busu‘less fo“&v,-
KEI)_Y.{ chnzem‘

£5) hpw many Indian femilies m
ba. affeeted by _such a decision of the Kebyz
Gpyernmest; and

(c) |t stepe which Government proposs’
to take to provide relief to the. éffeeted’
Indians ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) :(a) By a gazette Notification
dated the 12th July, 1968, the Government
of Kenya have announced that trade licenc-
es given to non-citizens in respect of cer-
tain specified items would not be renewed
after December 31st, 1968.

(b) The population of Indian nationals
in Kenya is only 4000 approximately. Most
of them are engaged in professions which
will not be affected. However, this will
have repercussions on certain sections of
Asians who are British passport holders
and engaged in retail trades etc. The exact
number is not known.

(c) If any of the affected people choose
to come to India for permanent settlement,
they wil! be given the prescribed customs
and 1.T.C. concessions.

CONFERENCE OF OFFICIALS OF INDIA AND

CEYLON

3093. SHRI R, K. SINHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether any proposal has been made
by the Prime Minister of Ceylon for a
conference of the officialsy of the two
countries.

(b) if so, the subjects which have been
suggested for the meeting; and

(c) the reaction of Ceylon Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI). : (a) to (c). The Prime Minis-
ter of Ceylon and India agreed in Septem-
ber, 1967 that senior officials of the two
governmeats should mect once a  year
to review the progress of Indo-Ceylon re-
lations in all fields and exchange view on
other matters of common interest. The
Governmeat of Ceylon have been approech-
ed through diplomatic channels for a
meeting of senior officials as envisaged
above, No date has so far been fixed for
the meeting,
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qEaFTAE ¥ €©7 #  gfvafaw &9 F
qX 7 frorg gt Tt g a%eg are fawit
e 7 fadig wfearedi & 1o a8
frarfeaa a8t g1 8F7 | arTe faeig aw
F fan awe gam GO 77 999 T4
AR g7 g fa=rT g |

qfrre-wrd Wt & ofagifaw
THE &1 JROETHT

3095 ot TwEaey  famngt
T QAT Fel¥ Tg T FY FOU
47 fF

(%) 7% darwyg & ¢fagfaw gwnr
F qEEE ¥ TH AWy TA fEaAr
ThE

(@) =ffga qar s=ifga gwl
Y dear fead-fet @
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(7) s=wifea qeawi &1 FAET A
FAXTFTFCOE ;

(9) ®7 2 T a7 9 IR FG
IpiTEa ISt T AT F ATRSAT FT
FEMAERARIAAgE Y ; AT

(3) ofzai, areas fag faehame
affaai % fagg %41 F@IE N
TER?

qEA wa, I wfe W&, Qe
Wt awr afer @ WAy (SR
e wiwt) (%) 65,000 (AE
R @x, fawd faaqral @ ga< g
e & & 1)

(&) =9 53,290 &7 11,800
(A1 J ax)

(1) saifEa grast § QA1 FAF
ardt € @1 faefi faqe waom & fao
9] 59 geawrag ¥ frafag aie
T 4F A TG A |

() =vir-wir et afxfrafagt 4
R fame gAeET § 0F § gEaw @
Tgadr st /48 T § 1 wfF ge
TRE FFFT g SmEr ¢ gafaT g
FE a @0 I ¥, g g @

(%) gww A FTAT |

#zx feqa v Ioumm
q grrwTEaR
3096. W! THEwEY fawrat : a7
aAfuw-wd wat 29 WA, 1966

¥ FATKifea gW  Hear 3645
F IATE §IT § T8 Y ) FOT w7

fE .

(%) w1 sz fear Wty g=w
AW & et wreta A gevwTeqy
Fevd ca dra frgfer g ;
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(=) afe &, ar s&%1 www faw
s¥ fearmar g

(7) #ar Fww qur e fead
ZAR fAwEt & st @ qeawTeae
¥ w0 ¥ frgfear # F ar i
FTFae fFgr mar ar; 7

() afz =&, A1 za% ¥ Fv0r
g7

U™ W), 3w wfer dal, dwoen
Hqa awr SAfwe-wwd e (s
glar mt)

(F) 7 (=) : A= wF Jav JTAE

' & qeRe ® 1T 9T & faae ¥ ad-

A7 Az fegg WnF wTE FHI@A A
TRy frE fro 9 & fag
nF safaT 7 feram mar & St 78 0@
a7 st A% 7T frafad g€ AEi )

(1) FmAz A S 97 fadw
HITAT T UF g qrAaTeqe A faqr

w1 wra & Tar-fead g
FHOA 7 gEEERGd T OFE 9%
agien

(w) === 3T Fzwrg F 19T
frafe 73 & fao se-smT gl
STATAT 4T 9T FWifE AT e ¥ wge
W7 AT T AT | FIWIE H
JEIFTE F 9% FT IWA AA 370
575 Tqq 8, war fx fazm garam §
2 Zfem TT97 § 9= T A FHY
#§ afus gl 680-900 TH
g7 39 9T & sfafaa fmagfar
AT Fm & 1 AfAU FEa A oo
¥ fam afa® aqow da & gvdr £y af
3, fowq e T qgAv 0¥ §
AT gg 9 AE JAT ATGAT & ATEqH
A AL 2 Ak fau fadw gawg &
qeawTERsy Wt MAAT-TE A Awd § )
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' fawit § feqa wrohia gareet
] geawag

B
‘3097 Y Twerey  faamt

m afrs-v1d wd 95 TN AC
EXUE TORE S
o(®) 1 9738, 1968 1 fazwi
F WA qur faRer  feas-faad
qEIFTERS T
(@) w7 & foav sfoaa g
Fﬁ% aafofas d ; W=
() wafafas gEawoedi & e
q7 gfafarg wredia  gAsay fags
m#%qnn wzxrﬂq‘rraﬁm
@Y

Eixs

‘RmA wA, yW wiEF dadi, qrSwA
wEy aar AfwE-wE W (shwdl
gfra vr'raﬁ)

) & (W) cgFTT TS AT R
3 ?ﬂ'( a1 mm qzA &1 AT T @
ar S

C"i‘A'nmzN REACH WORKSHOP, CALCUTTA
3098. SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :

"WAHII the Minister of DEFENCE be
plegsed: to state :

¢8)- the technical qualifications. required
for the post of Assistant Junior Supervi-
sors’in the Garden Reach Workshop,
Cafeutts;

¢(b)-if so. whether it is a fact that a
lar number or Assistant jumor Super-

rs are below the preseribed qualifica-

uolll ‘andd. some are even nonapatriculates;

sn,'-;tlu number of  Assistant Jusier
S rs who do not. possess the pres-
cand quahﬁcauons, and

(d) the reasons for appointing Assistant
JufiBr . Supervisors who do not fulfil the
pregopibed qualification ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.

“AUGUST 7, 1668 " *
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MISHRA) : (a) (b) and (d). No. mini-
mum qualifications have beea prescribed:for
promotiop_ or direct recruitment to  the
posts of Assistant” Junior Supervisots. = As
far as promotion. i concerned, the Py
of the Company is to promote from work-
men with long years of experience on S!iop
floor and proven ability, Direct r
ment is. normally restricted to holder of
technical diplomas and persons who ' ‘afe
Matriculates, In direct recruitment, excep-
tions are only made in the case of ex-
servicemen or persops. Wwith  specialised
experience. ‘

(c) The Company has directly recruiled
11 ex-servicemen and 5 other non-metfi-
culates who had specialised- training. The
total number of Assistant Junior Supervi-
sors in the Garden Reach Workshops 1itd.
is 116, \

WA & TEIAAT HATH &
wag § ofyaw A §
swifoa gf geaw
3099. 5t Wz Txew : Fqv ddfe-
wT HAT T T A FUT F T oo
(F) #n g 7w & f& @ &
sFFATT AATH F dayq | qafwgw FHAY

7 OF RAF IO
(=) afz &, & & s a
g, aw

(1) Fr 77 gEAE FAAT F1 ITAH
FITE SAraar ?

qara w4, Fw wie @@, Qo
Aa gqr 2w wrd wa@y (ot
gfa what)

(#) & (7) - §FW wed AL AL
arhgwita@mﬁﬁaﬂm
& s ? L

RENEWAL P, CAsH COLLECTION;

GURDWARA DEHRA SAHEB AND Gunwm
NANKANA SAHEB IN PAKISTAN '
3100, SHR}-BABURAQ PA
the Minister of EXTEAR%ALH:'F!F
be plEased to state :
(a) whether. it is & fact Hhat. Gash7Edl-
lection boxes of Gurdwara Dehra Saheb,.
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Lahore containing Rs. 1,180 and of Gur-
dwara Nankana Saheb containing Rs. 48,000
were forcibly removed by the Officials of
Muslim Waqf Board of Pakistan in Sep-
tember, 1967 after badly belabouring the
Indian Sikh Sewadars;

tb), the steps taken by  Government
heditfes the usual protest note to the Gov-
eriiment of Pakistan to restore the loss and
prévent further such outrages on  places
sacted to Hindu and Sikh seniiment; and

(c) il so, the result thereof and if not,
the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING ANLD MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI!) @ (a) In September, 1967 the
Wagf{ Department of the Government of
Pakistan removed a cash box containing
Rs, 118/- in Pakistani currency and some
money in Indian currency from Gurdwara
Dehra Saheb, Lahore, The cash  box,
which contained the offerings at the Gur-
dwara, was replaced by another box by the
Pakistan Waqf Department. Similarly, the
Wadf Officials also removed the cash box
from the Gurdwara Nankana Saheb. The
cxaet amount of money lying in that cash
box is not known.

(&) and (c). The Government took up
thi, matter with the Pakistan Government
in February, 1968, The Pakistan Govern-
ment have since informed us¢ that  the
Fvacuee Property Trust Board set up by
therGanvernment of Pakistan will be respon-
sible . for the maintenance and upkeep oi'
nan-Muslim shrines. The Sikh Sewadars
have been divested of all their administra-
tive respansibilitics. The Government are
cxbmioing what further steps should be
'taklenn in the matter,

TIBETANS IN INDIA

3101. SHRI BABURAO PATEL : Wil
the Minister of EXTERNAL AFFAIRS
be pleased 10 state :

(a) the total amount spent by Govern-
ment on the education, resettlement and
othiér relief measures of Tibotans so far:

() 'the fiumber of Tibetany in India at
present, camp.wise;

(c) fhe reasons why these Tibetans have
reftised to accept Indian citizenship offered
to them:
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(d) whether it is a fact that a large
number of these Tibetans have recentlv
embraced Christianity and  expressed a
desire to migrate to forcign countries; and

(e) if so, how many and for what

rcasons ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF BX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDH]}) : (a) The wtal amount of
morey spent by Government till 31-3-67,
on relief rehabilitation, rescttlement and
cducation of Tibetan refugees in India, is
Rs, 5.50 crores. Final figures of expendi-
ture for the year ending 31-3-68, arp nqt
vet available, but the expenditure is expectad
to be aporoximately Rs, 90 lakhs,

(b) The total number of Tibetan Re-
fugees in India is approximatoly 51,060,
Camp-wive statcment is laid on the Table
of the House, [Pluced in Library. See No.
L1-1653/08),

(¢) Under the existing laws, Indian citi-
zenship is not offered to a forcigner or to a
community. Those desiring to  become
Indian citizens have to make individual
applications in accordance with the Indian
Citizenship Act, 1955. The question of
Tibetans having refused Indian Citizenship
offered to them, therefore, docs not arise.

(d) No such case has come (o .the gotice .
of the Government of India

(¢) Does not arisc.

MANUFACTURE. OF MARINE DiIstL ENGINES
AT GARDEN RracH WORKSHOP, CALCUTTA

3102. SHR] JYOTIRMOY BASU :
SHR] B. K. MODAK :
SHRI GANFESH GHOSH :
SHRI BHAGABAN DAS :

Will thp Minister of DEFENCE
pleased, to state

(a) whether there is any collaboration
ageement  between the Garden  Raach
Workshap, Caleutia ead MAN  of West
Germany for thc manufactuse of 12,000
HP marine diesal engines for the Hindustan
Shipvard; )

(b) if so. the details of the collaboratior
agreement and cost of ‘production. amd del
ling price of each engine.

be



839

Written Answers

(c) the total number of engines produced
so far and the total number of engines pur-
chased by the Hindustan Shipyard; and

(d) the reasons for difference in the
number of engines produced and number of
engines taken by the Hindustan Shipyard ?

THE MINISTER OF ,STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). A Licence Agree-
ment was concluded between the Govern-
ment of India and M/s. MAN of West
Germany for the production of wide range
of MAN Diesel Engines in India up to
about 30,000 BHP. The implementation
of the agreement was assigned to Garden
Reach Workshops Ltd., Calcutta,

Under the Agreement the Collaborators
will supply the necessary technical docu-
ments and know-how for the establishment
of the manufacture of the engines; if re-
quired they will also supply raw materials,
tools, etc.; they will undertake to train the
Indian personnel at their works and will
also make available the services of their
technicians to assist in the cstablishment
of manufacture. According to the final
project report the sales prices of the
engines are not expected to be more than
the pre-devaluation CIF costs of the
engines.

(c) Nil. Production is expected to be
<stablished in 1969 and the big sized
engines are initially being taken up for
production to meet the requirements of the
Hindustan Shipyard.

(d) Does not arise.

WARRANT OFFICERS ENTITLEMENT TO
Crass 1 RALwAY TRAVEL
3103. SHRI JYOTIRMOY BASU : Will

‘the Minister of DEFENCE be pleased
to State :

(a) whether all the Warrant Officers are
cntitled to class I Railway travel;

(b) if not, the warrant officers of which
services are not allowed Class I travel; and

(c) the amount of journey rate allow-
ance paid to different categorics of Defence
service personnel ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes.

(b) Does not arise.

AUGUST 7, 1968
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(c) 1. Journey allowance of Officers of
Army, Navy and Air Force.

(I) While
areas—
(i) On temporary Duty—
Incidentals (@ 35 paise for
every 10 Kilometres or part
thereof if it exceeds 5 Kilo-
metres; or one Daily Allow-
ance for every 24 hours of
railway journey or part there-
of at ordinary rates, which-
ever is less.
On Permancnt Duty—
Incidentals at double the
rates mentioned in (i) above:
plus half-a-month’s pay sub-

travelling  within  peace

(ii)

ject to a maximum of
Rs. 150/-.
(11) While travelling with or 10/ from
field area—

Journey Daily Allowance ™ Rs.
10/- per diem,

o

. Journey allowance of 1COs/
Warrant Officers/Other Ranks of
the Armv and correspording
ranks in the Navy and the Air
Force,

(i) While travelling on—Rs. 4.50
duty.

per diem.

(ii) While travelling on—Rs. 3.50
Jeave,

per diem.

NoTE—On transfer, those who are borne
on authorised married establish-
ments at both ends, or whoee
families had been allowed to
reside in duty station at the
time of transfer. are allowed

also a cash allowance as fol-
Jows :—
JCOs/CPOs/MWOs/WOs/
Flt. Sgts Rs 40-00
Others Rs. 30-00

ALL INDIA RADIO, CALCUTTA

3105. SHRI JYOTIRMOY BASU : Will
the Minister of INFORMATION AND
BROADCATING be pleased to stato :

(a) whether Government have got any
scheme to rcorganise the whole set-up of
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the Calcutta Station of the All India

Radio;
(b) if so the details thereof:vand

(c) when the same is likely to be imple-
mented ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). No revised set-up
from administrative point of view is con-
templated. But from 21-7-1968 when the
high power transmitter was commissioned
the ncw transmitter carries  Calcutta ‘A’
programme. The transmitter which was
carrying ‘A’ programme will now carry ‘B’
programme and the transmitter which was
carrying ‘B’ programme will carry Vividh
. Bharati. The transmitter which  carried
Vividh Bharati till 21-7-1968 will be a
stand-by.

PRIME MINISTER'S VISIT TO JAPAN

3106. SHRI S. C. SAMANTA : Will the
Minister of EXTERNAL AFFAIRS be
plecased to state :

(a) whether the date for the visit of the
Prime Minister to Japan in October, 1968
has been finalised;

(b) if so. the important problems over
which the Prime Ministers of the two
countries are likely to have discussion; and

(c) the countries the Prime Minister is
likely to' visit onward on the return
journey ?

THE PRIME MINISTER, MINISTER.
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Details of our Prime
Minister’s proposed visit to Japan are being
finalised in consultation with the Japanese
Government and a formal announcement
will be made in due course.

(b) Usually, no agenda is drawn up for
talks between the Heads of Government
on such occasions. They usually discuss
various international problems and matters
of mutual interest.

(¢) Prime Minister does not plan to
visit anyother country on this occasion.
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ADVISORY COMMITTEES OF MINISTRY OF

INFORMATION AND BROADCASTING

3107. SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION
AND BROADCATING be pleased to refer
to the reply given to Unstarred Question
No. 739 on the 24th July, 1968 and state :

(a) the Committees which have been
abolished and for how long each Commit-
tee has been in existence.

(b) why the Vnmnining Committees arc
considered necessary and what changes of
functions are being brought about; and

(c) the functions and membership of the
Committees in existence ?

THE MINISTER OF INFORMATION
AND BROADCASTNG (SHRI K. K.
SHAH) : (a) A statement is laid on the
table of the House. [Placed in Library. See
No, LT-1654/68).

) (b) and (c). Continuance of the remain-
ing Committees has been considered neces-
sary as they have either been set up under
the provisions of an Act or have been
found useful for advising Government or
its media units on matters concerning them,
Information about changes in functions of
these Committees and about the member-
ship and functions of the Committees in
existence is being collected and will be’
laid on the table of the House.

FRAFT & ARIQ A6 €T TR
faar nar wwTem

3108. st waEx fag welt :

Fa1 a¥fww-vd ST T AATA Ay
T &4 f

(%) #Far a7 &1 ;= AT
GFT0 AT 222 A i F FTT AT
q7 A9 & anufas Jrem fF7 &7 §
foar w0 famg 97, smdiEr #Y AT
w1 afafa & fao o 7@ snwg & awre
F1 &7 fgamar war & fF fodc o 2w
a7 Z AT F ATHH 9T g7err 7fewR
Ft faare T ERT ;AT

(=) afzgl, arvea "v%7 A,
gy | gy gfafFar 27
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S wa., oo wfes wa, e
dd qmr qfmE-nT Wer (swdt
gl nidt)

(®) &, g 1 g q@aTi A w1

E-

(") g7 T faare g i 9w
ST F mmede e, gady
T 31y fagia T @ {a%g o7 AF¥Y
F AUV W[ GRSy 31 9 o feafq
g @ oot fawd gon ofs
#1 e AT T FTER T HTAT
qET |

weq-ea we? fasemea & s
T QAT

3109. »fi we faww : aa7 qAw
M W 7 oag A AT Fqr
s

(%) 7oz ¥=9 2 f57 wzgawy
gat fadovty & waddr fawm ar
1067 7 qaviaT faar wa7 41, (w@E
wAART TAE @5 ¥ 20 gfqom wfy
gz og o, aw

() ufz zi, 71 99129 & Faeaeq
T/ faanr o7 74 frar afafor wia
=gg g div ¥ g f& g &
afs{za &m0 217 a7 fEo g ?

QAT TAT T HA” (2t Fo Ho WMF):

(F) faman 1w gor aww (53
q@g 47 Sxva (A9 faw waeg
& werp {wdoamm {wrfenii
& Frifad a7 & {77 gaiza frar
LE VR TIICE C RS S el o A KR B il
Al gt

() mwd wof T2AT
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REGIONAL JMBALANCES IN  NATIONAL
/ Economy B
'SHRI MADHU LIMAYE :
SHRI DEORAO PATIL :

Will the PRIME MINISTER be pleased
fo suate

(a) whether Government’s attenfion has
been drawn to the speech of the Finance
Minister -on the regional imbalances ‘ih lht
national economy;

(b) whether the Planning Comrmbﬁmn
have fortrulated any proposals with* £férd
to Central assistance for reducing ihtse
disparitiés; and

(c) if so, the details thereof ?

THE PRIME MINISTER, MINISYER
OF ATOMIC ENERGY, MINISTER ‘OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI m[mtA
GANDHY) : (a) Yes, Sir.

(b) and (c), The entire guestion of re-
ducing regional disparities and  achieving
balanced regional development, to the extent
practicable, is under examination in  con-
nection with the formulation of the Fourth
Five Year Plan,

31117

TogAl & afa®  sgmiv
o falerm 1 e 47
A

3r12. oft gEr I oy
W AT Tg T Ay AT Hy {w

(F) 7t 7g 9= g %7 @ 7o &
awgat & af ﬂWﬁ'ﬂT AT A
TR & U q af s 9,
1968 A fafewn & g9 afaq aai @
o fFar ot ; y

() afx =, @t & sgEEr W
g frefr R0 & vz arh
T,

(W) AT T A AR AATHA
FIT AT, AT

(%) &0 FTHR T G9 A O
FERTC & ATHAT I {547 § ofqar sy
g 93 7

ST /uy

(®) & (%)

(ofr =3¢ for)
O 1 o
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FwT, Wi, oA, T, o Fo
#R go THo THo 3o & fadelt &faw
FATEATA SR st & UF I
wE 1968 § GRS AT ATGAT F TAT
9% ¥ ST T 47 | WA TR &
us fameaer g smatfaa e aar ar
f& ag d@fax wamep AT s
s qat Artafeedy Freawdt ares
# aaz &4 fr fraar gard ¥ T
g9 H |THAT T TR |
CrwiLIaN EMPLOYEES IN  ORDNANCE
FACTORIES

3113. SHR1 NIHAL SINGH : Will the
Minister of DEFENCE he ple#sed to refer
1o ‘the. raply given to Unstarred Question
No. 9174 on 1st May, 1968 and state :

(a) whether information about the civi-
lian employees working in the ordnance
factories has since bcen collected;

(b) if so, the details thercof; and
(c) if not, the further time likely to be
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). Yes, Sir. A
statement containing the required informa-
tiom i8 laid on the Table of the House.
|Placed in Library. Sce No. LT-1655/68].

(¢) Does not arise,

qARa & fagg [ &
THMETY 9T T W

3tre. of efeAnw : T dafew.
®E GAT TZ FATT AT TqT A

() #91 §@R T o A9
e & iy el A i
A § AFAHT AT FATAI 91
* faeg 37 amEl 1 A7 T 2 fw
AT F AErare qdft ¥ ogrr § 0F
g ar fod wi oo Az A
3 P e ¥ orer Ao & A
Wt F fazq G271 HAT TRAT 8

(@) 4ot gtz ST ems o satare
] AR A fammr wr § f9ad e
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Ty @ fF doesy 9w 9 uh OF
# wg1 mr @ fF Wy gANET qe
F1 9 17 afeeaE F wft Ao &
et & FrE mgriafa adY;

(m) afe 27, 9 5§ A 7 FR
F1 g wfafear 2 7

TaIR H{aF, w0y wiww wa A g
W aqr ddfuw-sE W (oA
gz miet) @ (%) 17 (&) g

(1) wfF W@ & g8 F@w g,
zafaw wg g @ fafa § a8
2 f& 7% 393 fe=r<i o7 wat # fa-
fatr v feaaer @ /% 1 ST
2 & g wadvRs oo Hgww feoafiray
F aTq gETAN & @G-Sy T 47
EEE & FE

feedv & stfus watdas av
TR

3115. »t W qEwr @ g
ST FRTN FeAT qg FATH FT I GKR
f& :

(%) @1 ag @ & fo feofy 'R
e #T § 3fg ¥ ofeiemey
Tfea qwat oY dem 25 o bfy
AR I EET 15 AT T oTE

(@) afzzi, Ft wavew & & T
# e & wfy amr frdt gfe 2
W g, o7

(7) T @t ¥ waw o
aferfgar & ¢

TAH FQT LAV AA, (w1 Fo o
mg) : (F) WRAT A oAr X
feech gwTAA @TO 10 WY, 1968 W
agr 41 w1 T, 97 O F47E, 1968
¥ FOtET AT AW 70,38,485 AT
wafe 1967 & 90 RIAN T 42 o
72,92,192 41 1 zedr guvew W
faare @ 5 7z # 79 wmafy & A%
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foedt & foollsr & #90 g & &1Q0
g

(a) 7w &3 & w1 a@f ad
g€ & 1 1968 ¥R 1967 F IJYW
safey ¥ I FAW: 29,21,300 ¥WT
qqT 27,44,380 TG @Y | gfT feew
IR § &% A g ar AL, 94, AR}
gart 1968 ¥ T@¥ Wi wfaw s

@?ﬁ}

(3r) s & ITAT |

SELECTION OF INDIAN COMMENTATOR FOR
AUSTRALIAN BROADCASTING COMMISSION

3116. SHRI YAJNA DATT SHARMA :
Will the Minister of INFORMATION
AND BROADCATING be pleased to
state :

(a) whether the Australian Broadcasting
Commission asked the ANR to nominate
a cricket commentator for the Indian
Team's tour to Australia recently;

(b) if so, the name of the person select-
ed and the basis of his selection and
whether other commentators’ names were
_considered for the announcement;

(c) whether the person, who was select-
ed, drew pay and allowances fon the period
he was out and also got remuneration and
air-fare from the Australian Broadcasting
Commission; and

(d) if so, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTNG (SHRI K. K.
SHAH) : (a) and (b) No, Sir. The
Australian Broadcasting Cc issi ex-
tended in invitation specifically to  Shri
V. M. Chakrapani, News Reader, News
Services Division, All India Radio, to join
their Broadcasting team which covered the
Indian Cricket Team's tour of Australia.
Therefore, the question of consideration of
other names and Selection of a commenta-
tor, did not arise.

(c) and (d). No, Sir. His wusual
monthly emoluments and air farc to
Australia and back were borne by All
India Radio, while his expenses on inter-
nal travel and board and lodging in Austra-
lia were borne by the Australian Broadcast-
ing Commission.
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HiGh TEMPERATURES THORIUM REBACTOR

3118. SHRI MAHARAJ SINGH
BHARATI : Will the PRIME MINISTER
be pleased to state :

(a) whether Government are aware that
West Germany have fully developed the
high temperature thorium reactor system
in which any atomic material like plutonium
or uranium can be used; and

(b) if so, the action being taken by
Government to make Indian scientists fami-
liar with this new development ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir, The Government
are aware that West Germany has deve-
loped a prototype of a high temperature
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thorium reactor in which highly enriched
uranium and thorium have been used as
fuel material.

(b) Indian Scientists are familiar with
the details available in published literature,
However, this reactor is still at a develop-
mental stage and the operational experience
gained by West Germany will be followed

up.
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BAN ON BOOKING OF MUSIC ARTISTES BY
ALR,

3122. SHRI ONKAR LAL BERWA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(2) whether it is a fact that a ban was
imposed on the booking of music artistes
by the AR, during the emergency
period;

(b) if so, whether the ban still continues
even after the lifting of emergency; and

(c) if so, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTNG (SHRI K. K.
SHAH) : (a) No ban has been imposed
on booking of music artistes but paucity of
funds has curtailed AIR’s ability to book
casual artists to some extent.

(b) and (c). As soon as financial posi-
tion improves, booking of artists will be on
a more liberal scale.

UNSERVICEABLE BATTERIES IN THE LORRIES

3125. SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of DEFENCE
be pleased to state :

(a) whether 20 batteries were found
unserviceable in the newly arrived TMB
Lorries at 505 Army Base Workshop, Delhi
cantonment;

(b) if so, whether any investigations
were made to find out as to why new
lorries were fitted with condemned batte-
ries; and

(¢) if so, the result of the investigation ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir,

(b) and (c). Do not arise.

VEeHICLE DEPOT, DELHI

3126. SHRIMATI SUCHETA KRIPA-
LANI: Will the Minister of DEFENCE

. be pleased to state :

(a)° whether there has been any theft of

parts of vehicles at the Vehicle Depot,
Delhi Cantonment;
(b) the dates when these were stolen

and the nature and amount of theft and the
loss sustained by Government thercby; and
(c) the action which has been taken by
Government in this regard ?
THE MINISTER OF DEFENCE (SHRI1
SWARAN SINGH) : (a) to (c). Two
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cases of theft have come to notice on 13th
May, 1968 and 4th July, 1968 respectively.
The parts stolen comprise of parts of
T.M.B. make vehicles, namely Propeller
Shafts, Wiper Motor Machines, Wiper
Motors Arms with Blades. Release Valves
and N/S Front B/Out light Assembly of
the total value of approximately Rs, 26,041,
The thefts have been reported to the Police
authorities and are under investigation both
by the civil police and the military autho-
riLies,

505 ArRMY BASE WORKSHOP, DELHI CANTT

3127. SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of DEFENCE
be pleased to state :

(a) whether the Works Committee re-
presentatives have not been included in the
Joint Consultative Machinery at 4th Level
in 505 Army Base Workshop, Delhi Cantt;
and

(b) if g0, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) and (b). The 4th level
JCM Council of 505 Army Base Work-
shop, Delhi Cantt., is to be constituted,
apart from others, with 2 representatives
of its Works Committee who, however, have
declined to participate. Hence their seats
bave been kept vacant,

NATIONAL WAR Cry
3128. SHRI D. N. PATODIA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Indian Army
does not have uny national war cry and
the war cries differ from regiment to regi-
ment.

(b) if so, the details thereof; and

(c) the action taken to have a mational
war cry ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). A War
cry is used mainly by the Infantry while
closing in on the enemy. By tradition and
custom, different Regiments of Infantry
have developed their own war cries. De-
tails of these are not readily available.
Government do not conmsider it desirable
or necessary to change these traditions and
introdice a national war cry.
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PAK. OCCUPATION OF INDIAN LAND

3129. SHRI D, N. PATODIA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether ‘it is a fact that the Pakis-
tan army had been in illegal occupation
of about 100 acres of Indian land along the
cease-fire line;

(b) whether it is also a fact that Pakis-
tan has made encroachments in at least
12 villages in Jammu and Kashmir;

(c) whether the land under Pakistan
occupation is being utilised for constructing
bunkers by the Pakistan Army; and

(d) if so, when the fact of Pakistan’s
usurpation first came to the notice of Gov-
ernment and why during all these years it
has not been possible to get back the land ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). Pakistan
is in occupation of some isolated positions
along the cease-fire line. We try to en-
sure through the United Nations Observers
that Pakistan does not send its military
personnel or construct any defensive
structures in these positions and vacates
these encroachments.

MIGRATION OF INDIANS UNDER NEw US.A.
IMMIGRATION LAw

3130. SHRI D, N. PATODIA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the new
immigration law of the U.S.A. which has
been brought into force recently will be
beneficial to Inaians and will aggravate
brain drain from India; and

(b) if so, whether Government propose
to ensure that only such category of tech-
nical know-how for which the country has
n,‘urplus is allowed to migrate ?

THE PRIME MINISTER, MJINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) According to the new
U.S. Immigration Law which came into
force on the 1st July, 1968, the system of
a fixed quota of immigrants from each
country has been abolished. Henceforth
all intending immigrants would have to
complete on the basis of preferences laid
down for immigration. This, it is felt
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will regult in immigrant visas being more
dificult to cbtain as they will be given only
to persons who have the highest competing
qualifications, experience and ability.

(b) Government action will depend on
the actual working of the new law in
so far es it affects India.

.
VIJAYANTA TANK

3132. SHRI D. N. PATODIA : Will the
Minister of DEFENCE be pleased to
state : !

(a) whether any attempt has been made
to assess the operational efficiency of the
Vijayanta tanks, being produced at Avadi
as compared to the latest tanks produced
by US.A, UK. and West Germany,
namely Patten, Chieftian and Leopard,
rcspectively; and

(b) if so, how the Indian tanks match
in performance with the foreign tanks ?

THE MINISTER OF DEFENCE (SHRI
SWARN SINGH) : (a) and (b). In its
mein characteristics and performance, the
Vijayanta Tank compares favourably with
comparable Tanks of foreign origin,

NBWS BROADCASTS ABOUT S.V.D. GOVERN-
MENT OF MADHYA PRADESH

3133. SHRI YASHWANT SINGH
KUSHWAH : Will the Minister of INFOR-
MATION AND BROADCATING be
pleased to stato :

(a)_whether it is a fact that All India
Radio at Delhi, Bhopal, Indore, Gwalior
and Raipur bave adopted a well-planned
scheme of broadcasting mews and  views
against the S.V.D. Government in Madhya
Pradesh for the past some months and have
also obtained active cooperation of the
Press Trust of India in this regard; and

(b) whether it is also a fact that the
noa-Congress people are neither given any
opportunity to take part in the various pro-
grammes broadcast by the A.LR. Stations
in Madhya Pradesh nor they are invited for
giving any talks inspite of their being com-
petent for the same ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir.

(b) No, Sir.
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CENSORING OF INDIAN AND Foseton FrLMs
3134, SHRI S. S. KOTHARI : Will the

Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) whether it is a fact that the Indian
film producers have complained against
discrimination in standards of cemsoring of
the Indian and foreign films;

(b) if so, the steps which Government
have taken to stop such discrimination;

(¢) whether Government propose to ini-
tiate action liberalise censoring of ‘A’ fiims
and subject ‘U’ films to stricter scrutiny;
and

(d) the basis on which Film Censors are
appointed ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) It is the interpretation of Act which
has created difficulties, It is being looked
into.

(¢) An Enquiry Committee on Film
Censorship is currently examining the
whole procedure for certification of films
for public exhibition including the issue of
varying standard. Government proposcs
to await the report of the Committee be-
fore considering the matter.

(d) Members of the Advisory Panel and
the Central Board of Films Ceasors are
solected from across-section of public
life who are persons considered competent
to judge the effect of films on asdiences.

News BROADCASTS ABOUT DROUGHT IN
Omrsspy

3136. SHRI YASHPAL SINGH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to stato :

(a) whether the Orissa State Swatantra
Party has taken exception to the part played
by the All India Radio in aggravating the
drought situation in the State by exagge-
rated news broadcasts;

(b) if so, whether any inquiry has been
instituted in the matter; and

(c) what action has been taken agsinst
the persons responsible for thie ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Orissa State Swatantra Party
has taken exception to some AIR broad-
casts.
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(b) and (c). The matter has been exa-
mind and i has been fourd that the criti-
cism is not valid.

TRANSFER OF SUBJECT OF NAGALAND TO
MmNtsTRY OF HOME AFFPAIRS
3137. SHRI YASHPAL SINGH: Will
the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether the Governor of Assam
and Nagaland has expressed that matters
relating to Nagalapd be transferred to the
Ministry of Home Affairs; and

(b) if so, when the proposed change is
likely to be effected ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TBRNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir. Government of
Nagaland deal directly in each case with
the concerned Ministry of the Government
of India.

(b) Does not arise.

GRANTS FPOR ESTABLISHING CINEMA HALLS
IN STATES

3138. SHRY YASHPAL SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(=) whether it s proposed to give grants
to the State Governments to set up cinema
halls; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir, not go far. The
entire question of increasing cinema thea-
tres etc, is under consideration.

(b) Does not arise,

DEVELOPMENT PROJECTS IN STATES ON THE
BAsIS OF POPULATION

3139. SHRI YASHPAL SINGH: Will
the PRIME MINISTER be pleased to state :

(a) whether the Chief Minister of
Rajasthan has opposed idea of establishing
development projects in the States en the
basis of population; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INBIRA
GANDHI) : (a) and (b). The  Chief
Minister, Rajasthan was opposed to the
idea of distributing the Central Assistance
on the basis of population and wanted other
factors like requirements of river valley
projects, area etc.. also to be taken into
account.

The matter is sfill “under examination.

MANUFACTURE OF COMPUTER

3140, SHRI BHAGABAN DAS :

SHRI VISHWANATHA MENON:
' SHRI NAMBIAR :
SHRI A. K. GOPALAN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the Inter-
national Business Machines has been given
licence to assemble 68 more computers in
the next three years;

(b) if so, the total amount of foreign
exchange involved in the manufacture of
these computers; and

(c) the conditions under which these
computers will be installed in various con-
cerns ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes.

(b) Value of the import content of these
68 Computers is expected to be Rs. 122
lakhs, which would be provided by IBM
and gradually adjusted against exports of
certain other machines being made by them
in India.

(c) The terms and conditions under
which IBM would sell or hire these com-
puters would be decided mutually by IBM
and the users,

CANTONMENT IN ORISsa

3141. SHRI CHINYAMANI PANI-
GRAHI : Will the Minister of DEFECNE
be pleased to state :

(a) whether Government’s proposal to
establish a Cantonment in Orissa still
stands;

(b) if so, the progress so far made in
this regard;

(c) whether the present Orissa Govern-
ment have made any requests and sugges-
tions to this effect; and
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(d) if so. the details thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). There is
a proposal to establish a military station
though not a Cantonment in Orissa. The

matter is under consideration in consulta-

tion with the State Government.
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ACQUISITION OF LAND IN CANTONMENT
AREAS

3145. SHRI RAMAVATAR SHASTR! :
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No, 8338 on the 24th April, 1968
and sate :

(a) whether there is any evidence to
show that prior to the grant to a so-called
original grantee, the site was acquired by
the Government in accordance with law;

(b) if nqt, whether it is not a fact that
it leads to litigation with the public;

(c) whether it is also a fact that without
an application under Rule 27 of Canton-
ments lands Administration Rules, 1937
by private individuals, the Ministry Estates
Officers proceed with regularisation of old
grants and thereby compel the occupiers of
sites to admit Government's title over the
lands under duress;

(d) whether Government's attention bas
been drawn to sections 3, 4, 103, 127, 133,
143, 185 and various other seitions of
Cantonments Act, 1924 which go to show
the possibility of private ownership of lands
within Cantonments 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) According to
the regulations contained in General Order
No. 179 dated 12th Secptember, 1836, the
original grantee could apply only for the
grant of land which he agreed was the pro-
perty of Government. Though the pro-
cise historical origin of the ownership
rights of Government in all the Govemn-
ment owned Cantonment lands is difficult
to trace, the said rights were aoquired in
various ways including payment of com-
pensation to the original holders, treaty
with a Ruling Chief, etc.

(b) Does not arise in view of the answer
to the preceding clause.

(c) There is no compultion or duress.

(d) Yes, Sir. There are some privately
owned lands in some Cantonments.

MILITARY SERVICE

3146. [ SHRI MANIBHAI J, PATEL :
SHRI RAGHUVIR  SINGH
SHASTRI :
SHRI K. P. SINGH DEO :
Will the Minister of DEFENCE be
pleased to state :
(a) whether there are proposals to make
army carcer more attractrve;
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(b) if so, the details thereof; and

(c) whether Governmeat are finding it
difficult to recruit adequate number of
Army officers ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
coanditions of service of Army personnel
are reviewed from time to time in order
to make the career in the Army more at-
tractive, On the recommendations of a
High Level Committee appointed by Gov-
ernment in August, 1967, considerable im-
provements have been made in the allow-
ances and other terms and conditions ot
service of the Army personnel both
officers and other ranks. Some of the im-
‘portant ones are as under :—

(i) Increase in the Dearness Allow-
ance and City Compensatory Al-
lowance of personnel below officer
rank from two-thirds of the civi-
lian rates to 80% of the civilian
rates,

(li) Annual increment in the case of
personnel below officer rank in-
stead of one increment after every
five years under the previous
rules,

Increase in the percentage of per-
sonnel below officer rank who
may be given compensation in
lieu of quarters when married/
family accommodation is not pro-
vided by the Government.
Extension of the area in which
high altitude/uncongenial climate
allowance may be given to officers
as well as personnel below officer
rank,

(v) Increase in the renewal outfit al-

towance of officers.

‘These came into force from Ist
1968.

Government are now considering certain
proposals for liberalisation of the existing
pensionary terms in respect of officers and
other ranks, such as enhancement of rates
of service pension and scale of gratuity for
personnel below officer rank, family pension
to reservists, rates and conditions govern-
ing the grant of dependents’ pension in res-
‘pect of commissioned officers, rates and
conditions governing the grant of family
-pension/death gratuity and rates of family

(i)

(v

~

March,
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pensionary awards in respect of commis-
sioned officers.

2. Some appointments in the higher
ranks have recently been upgraded with
effect from 1-3-1968 to improve the career
prospects in the Army,

(c) There has been a shortage of officers
both in the non-technical and technical
branches of the Army. Government have
taken adequate measures to over-come the
shortage over a period by suitable adjust-
ments in the programmes of recruitment.
There had been some difficulty in the past
in getting adequate number of qualified
officers in the technical branches of the
Army, but this difficulty is not being faced
at present and adequate number of candi-
dates are coming forward against the re-
cruitment targets,

CENTRALLY SPONSORED SCHEMES IN KERALA
DURING FOURTH PLAN

3147. SHRI P, C. ADICHAN : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Kerala Government
in memorandum or a note submitted to
the Planning Commission in the second
week of July, 1968 had suggested that the
Centrally sponsored schemes should be
given up by Central Government during
the Fourth Plan and the number of
schemes with central participation should
be drpstically reduced :

(b) if so, the precise demands made
by the Kerala Government in that com-
munication; and

(c) Government’s reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). Yes,
Sir. In connection with the formulation
of the new Fourth Five Year Plan, the
State Government suggested in March, 1968
that the Centrally sponsored category of
schemes may be completely given up or
a number of such schemes drastically re-
duced and confined to those of basic
national importance.

(c) The whole question is under con-

sideration of a Committee of the National
Dcvelopment Council.
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DETENTION oF TUTICORIN Boar
AT CoLoMBO PORT

3148. SHRI P. C, ADICHAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state : .

(a) whether it is a fact that a Tuticorin
boat was detained at Colombo Port by the
Ceylonese Customs authoritics on grounds
of alleged loss of Cargo in July, 1968;

(b) if so, whether a fine of Rs. 10,000
was imposed on the boat authorities by
the Ceylonese Customs authorities; and

(c) how the release of the boat was
socured 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (c). Boat
No. TTN-30 reached Colombo on June
3, after jettisoning 247 bags out of 3559
packages of cargo on the ground that she
encountered heavy seas, endangering safety
of the boat and crew. Not satisfied with 'this
cxplanation of the Master, the Customs
authorities in Ceylon informed him orally
of the imposition of a fine of Rs. 10,000
on him. Our High Commission represent-
ed the Master'’s case to the Customs autho-
rities. Since they insisted on payment of
the fine, the Agents of the Boat served
notice on the Attorney-General of Ceylon
on July 1st stating that a petition would
be filed in the district Court, Colombo
against the orders of the Customs"autho-
rities. The agents for the boat in
Colombo indicated they would abide by
the decision of the Court in regard to
payment of the fine after which Ceylon
authorities issued orders for the release of
the boat on July 14, The boat left
Colombo for India on 15th July.

PAPER ON “APPROACH TO FoURTH FIvE
Year PrLan”

3149. SHRI SHIVA CHANDRA JHA:
Will, the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the “Ap-
proach to the Fourth Five Year Plan”
paper is devoid. of the ideals of the “So-
cialist pattern of society” and “take off”
stage;

(b) if so, the reasons therefor; and

(c) if not, when the Indian economy
will reach the “take-off” stage according
to the “Approach” Brochure ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

'PLANNING AND MINISTER OF EX-

TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir. The
ideal of a “Socialist pattern of Society” is
embodied in the broad strategy of our
Plans and the entire structure of our Plans
continues to be based on the objective of
attaining self-sustaining growth, The Ap-
Jproach document envisages the continu-
ance of the public sector, extension of
public services, participation in the process
of development, of as large a segment of
the weaker sections as possible and a more
egalitarian distribution of the fruits of
development.

(b) Does not arise.

(c) When the Draft Outline of the
Fourth Five Year Plan was presented to
Parliament in August, 1966, it was visna-
lised that the ecomomy would attain self-
reliance by the beginning of the Sixth
Plan period. This is being reviewed in
the light of the factors which have since
arisen,

EXPENDITURE ON DEFENCE

3150. SHRI SHIVA CHANDRA JHA :
Will the Minister of DEFENCE be pleas-
ed to state :

(a) the present total
defence;

‘(b) how much of this defence expen-
diture is earmarked for the Air Force,
Armed Force and the Navy, separately,

expenditure on.

.and in percentage;

(c) how much of this expenditure is on
the most up-to-date War techniques visa-
vis China and Pakistan; and

(d) whether Government propose to in-
crease the expenditure on the most up-to-
date war techniques and if so, how
much and in what ways and if not, the
reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The total de-
fence expenditure (Net) estimated for
1968-69 is Rs. 1015.26 crores.

(b) The expenditure on Army, Navy
and Air Force including expenditure on
capital works and pensions for these Ser-
vices is as follows : —

Army Rs. 770.34 crores—75.9%

Navy Rs. 5605 crores— 5.5%

Air Force Rs. 188.87 crores—18.6%
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(¢) and (d). The total estimated ex-
penditure is for defence of the country as

a ,whole against any threat, Re-equip-

ment and modernisation of the Services is
in progress. This is a coantinuous pro-
cesy ‘which takes into account the threats
posed to the security of the country. As
u result of the steps so far taken and those
contemplated the operational efficiency of
the Armed Forces is expected to ipcrease.
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ComsTauctionN or NEFA., Labaxn
ROAD BY CHINA

3153. SHRI ABDUL GHANI DAR :
Will the Minister of DEFENCE be_pleas-
ed to state :

(a) whether it is a fact that China has
completed a well-metalled roed from
NEFA to Ladakh which can serve well
during military operations;

(b) whether Government also have
some approachable roads for military op-
crations;

(c) if so, the names of the roads;

(d) if not, the steps taken in that direc-
tion; and

(e) whether any hill railway tracks
have also been constructed by India ?

THE MINISTER OF DEFENCE (SHRI
‘SWARAN SINGH) : (a) to (¢). A road
linking arcas across the NEFA Sector to
those across the LADAKH Sector has
been in existence for sometime. All
development on the other side having a
bearing on our security, are taken note
of in our operational plans and suitable
measures including the development of
communication facilities on our side are
taken. It will not be in the public in-
torest to disclose the details thereof.

DmrFENCE SBRVICES LAND IN JAMNAGAR

3154. SHRI P. N, SOLANKI : Will the
Minister of DEFENCE be pleased to
state

(a) whether it is a fact that land be-
longing to Defence Services in Jamnagar

has been occupied by Civil authorities;
and

(b) ¥ s0, the action which has been
taken by Government to get the land
vacated ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
information is being collected and will be
placed on the table of the Sabha.

ELECTRONIC INDUSTRY

315S. SHRI MAHANT DIGVUAI
NATH : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that Govern-
mont propose to create a ‘Cell’ at
Ludhiana in Punjab for the development
of Electronic Industry;
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(b) if so, the types of tools which
would be produced;

(c) the estimated expenditure on the
*Cell'

(d) whether there is any proposal we-
der consideration of Government to set up
such a cell at Gorakhpur in Uttar Pm-
desh; and

(e) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (e¢). The Central Gov-
ernment have no proposal under oomsi-
deration to set up such Cells at Ludhiana
or at Gorakhpur,

CHNA's 1.C.B.M.

3156. SHRI R. K. AMIN : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government'’s attention has
been drawn to the Press reports regarding
China’s readiness to test its ICBM; and

(b) if so, t.hc reaction of Government
thereto ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) As stated in the House on earlier
occasions, the development of nuchear
weapons by China in so far as it has «
bearing on our security is a subject of
continuous assessment by the Government
and attitude of Government on nudiear
weapons has also been made clear om a
number of occasions,
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INDIAN MILITARY EQUIPMENT VIS-AMIS
CHINESE EQUIPMENT

3159. SHRI J. H. PATEL : Will the
Minister of DEFENCE be plcasod to
state :

(a) whether it is a fact that India is
spending Rs. 1.8 billion on defence equip-
ment;

(b) whether her equipments gomerally
match the Chinese equipments or are moro
modern than the Chinese equipmeats; and

(¢) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) In the Defonco
Services Estimates for the current year a
provision of about Rs. 200 crores has been
made for stores and equipment pertaining
to Ordnance, MT Vehicles, Navy and Air
Force.

(b) and (c¢). Re-equipment and mod-
ernisation of the Armed Forces b in pro-
gress which takes into account the logistic
and operational requirements. This is a
continuous process to ensure tho capabl-
lity and operational efficiency of the
Armed Forces to meet any threats posed
to the country's sccurity.

TULIHAL AERODROME

3160. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be pleased
to state : '

(a) whether the work of expanding the

Tulihal Aerodrome of Manipur has been
delayed beyond the scheduled time:

(b) if so, the reasons therefor;

(c) whether there were strikes amoug
the workers engaged in the work of ex-
panding the Tulihal Aerodrome; and

(d) if so, what were their griovanoces
and the action taken to meet tho same ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) Delay in the acquisition of land;
aboormal heavy rains holding up the soil
stabilisation work till the end of the mon-
soon thercby delaying other works de-
pending upon this; and the delay in con-
creting the pavement for want of adequate
supply of water in time.

(c) and (d). Information is not readily
available. It is being collected and will
beé laid on the table of the House as soon
as’ received.

PAK BAN ON BROADCAST OF TAGORE'S
MUSIC

3161. SHRI DEVEN SEN . Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that Pakistan
Cioverniment have banned the broadcasting
of Tagore's music and publication of his
writings; and

‘_(b) if 50, Government’s reaction there-
"

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The Govern-
ment have received reports that the Pakis-
tan Government have banned the broadcast
of Tabore’s songs “which are against Pa-
kistan's' ‘cultural values” by Radio Pakis-
tan. The Government are not aware that
the publication of Tagore's writings has
been specifically banned by the Pakistan
Government  although there are general
restrictions in East Pakistan on reprinting
books or works first published in a foreign
country,

(b) The decision of the Pakistan Gov-
crument’ to ban the broadcast of some
of Tagore's songs by Radio Pakistan has
caused resentmeant in East Pakistan. It is
1o be hoped that the Government of Pa-
kistan will revoke the ban.

TANKs FROM WEST GERMANY

3162. SHRI K. P. SINGH DEO : Will
the Minister of DEFENCE be pleased to
state @
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(a) whether it is a fact that Govern-
ment had negotiated with the Government
of West Germany for the supply of Leo-
pard tanks according to the Indien speci-
fications;

(b) whether it is also a fact that Gov-
ernment dropped the proposal when thesc
tanks were ready for supply to India;

(c) whether it is further a fact that
these Lecopard tanks manufactured by
West Germany according to the Indian
specifications are now being purchased by
the Pakistan Government;

(d) if so, the reasons for dropping the
proposal to buy these tanks; and

(¢) the reaction of Governmeat in re-
gard to part (c) above?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Neo, Sir.

(b) to (c). Do not arise.

Work IN HINDt IN INDIAN MiIssiON
ABROAD

3163. SHRI YAJNA DATT SHARMA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(@) whether Government have made
any assessment as to how far the arvan-
gements exist at present in the Indian
Missions abroad for conducting the work
in Hindi;

(b) if so, whether Government feel that
the existing arrangements are not quite
satisfactory; and

(c) the steps proposed to bo taken for
doing correspondence work in those Mis-
sion in Hindi ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINLSTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir. Most
Indian Missions abroad are at present in
a position to deal with relatively simple *
correspondence in Hindi. For other work
requiring high technical standards in Hindi
they have been advised to seck the aamis-
tance of the Ministry.

(b) The existing arrangements are satis-
factory taking into account the mature and
volume of work required to be dome in
Hindi.
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(c) Imstructions have been issued to all
Missions abroad that letters received in
Hindi should as far as possible be replied
to in that language.
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TRADE AND INDUSTRIAL PLANNING

3169. SHRI M. L, SONDHI : Will the
PRIME MINISTER be pleased to state :
(a) whether Government have agreed
to dovetail India’s trade and industrial
planning with that of any foreign country;

(b) the countries to which Indian Plan-
ning Commission teams have been sent,
the composition of such teams, the dura-
tion of their visits and the agreements or
understandings arrived at by them; and

(c) whether Government have taken
into consideration the experience of cer-
tain Buropean countries which eatered in-
to inter-locking arrangements in the eco-
nomic sphere and later discovered that
autonomy of national planning was sacri-
ficed as a result thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Presumably the reference is to the
proposed visit of a delegation headed by
the Deputy Chairman of the Planning
Commission to Moscow. Attention is
invited to the answer given to Unstarred
Question No. 718, dated 24-7-1968. De-
tails regarding the composition of the
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delegation, duration of the visit etc. have
yet to be finalised.

‘(¢) Does not arise,

ALR. BROADCAST OF NEWS ON WEST ASIA

3170. SHRI M. L. SONDHI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether  Government’s attention
hag been drawn towards a report entitled
“AIR slants West Asia News” published
recently in Orbit, New Delhi;

(b) if so, Government's reaction there-
to; and

(c) the steps taken to enm‘obiectiva
rcporting in All India Radio bulletins ?

THE MINISTER OF INFORMATION
AND ‘BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir,

(b) and (c). The observations made in
the roport are not correct. All India
Radio’s news coverage of events in West
Asia has been objective,

LAP’'s FUTURE IN THE Barance

3171. SHRI M. L, SONDHI : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government’s attention has
been drawn to an Article in the Indian
Bxpress of the Sth June, 1968 entitled
“IAF’s future in the balance™;

(b) whether this article casts doubts
on the capacity of the Hindustan Aero-
nautics Ltd. to produce a military air-
craft to meet the requirements of the
Indian Airforce; and

(¢) if so, Government's reaction there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) and (c). The article expresses cer-
tain views regarding HAL's capacity to
design and manufacture the aircraft needed
by the I.A.F, as per the writer's assess-
moat. Theso are his own views and have
to bo treated with reserve. In particular,
the statement attributed to the Managing
Director that H.AL. is incapable of pro-
ducing an aircraft to meet LAF. ro-
quirement is unwarranted.
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RECORDING OF TALKS BY A CONGRESS LEADER

3172. SHRI T. P. SHAH : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to stats :

(a) whether it is a fact that the Broad-
casting section of A.LR. is recording the
talks of a Congwoss Leader, Shri Vachas-
pati, a local journalist of Bulandshahr in
Uttar Pradesh; and

(b) if so, the reasons for recording the
talks of a person of a particular political
party only?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Shri Vachaspati of Buland-
shahr was recorded by Delhi Station of
All India Radio only once. His speech
was recorded as a part of a spot recording
on the Kisan Sahkari Maadi, a new oco-
operative venture of Kisans in Buland«
shahr area.

(b) The booking of Shri Vachaspati is
not connected with his party affiliation,
but because of his knowledge of and con-
aection with the subject matter of the
programme, which has got nothing to do
with politics, Persons belonging to diffe-
rent political parties often figure in
ALR.'s programmes on the basis of their
knowledge of the subject and their merit
as broadcasters.
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PAK PROPAGANDA ON ARMS DeaL

3175. SHRI R. BARUA :
SHRI SITARAM KESRI :
SHRI SHRI GOPAL SABOO :
SHRI LILADHAR KOTOKI :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that while
Pakistan is making efforts to secure arms
xud equipment from all possible somrces,
they aro at the same time making false
propaganda aghinst ‘India to get their
arms deals with foreign countries hushed
up and also regarding threat to her se-
curity by India; and

(b) if so, the steps which have been
taken by Government to counter the Pa-
kistani propaganda made ia this regard
as also to expose the Pakistani tactics in
the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) The Government are keeping
fiendly Government informed about this
false propaganda by Pakistan, by supply-
ing them with the correct facts,

BELGIUM LOAN TO PAKISTAN FOR PURCHASE
OF ARMs

3176. SHRI R. BARUA : Will the
Minister of DEFENCE be pleased to
state

(a) whether Government’s attention has
been drawn to press reports that a one-
million dollar long term loan is being ad-
vanced by Belgium to Pakistan for mainly
purchasing arms, etc., by Pakistan;
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(b) if so, the reaction of Government
thereto; and

(c) the steps taken to meet the situation
as a result thereof 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). Govern-
ment have seen press reports to this effect;
but bave no information to corroborate
these reports. Government are, however,
alive to the implications of Pakistan's pro-
curement of arms from various coyntries
and adequate steps have been takea to
meet the situation.

PAKISTAN'S FALSE ALARMS ABOUT INDIAN
THREAT

3177. SHRI SHRI GOPAL SABOO :
SHRI ONKAR LAL BERWA :
SHRI LILADHAR KOTOKI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government are aware
that Pakistan is again raising false alarms
about an Indian threat to her security in
an evident attempt to shop for arms in
Europe;

(b) whether Goverament have also
made any attempts to purchase arms from
other countries in view of the preparations
of Pakistan and how far India has been
successful; and

(c) the other preparations which have
been made by India in view of massive
arms build-up by Pakistan ?

THE MINISTER OF DEFENCE (SHR!
SWARAN SINGH) (a) Government
are aware of Pakistan's continued propa-
ganda of this type against us for Quite
some time. Government are also awarc
of Pakistani attempts to procure arms
from various countries and their other
military preparations.

(b) and (c). Government have taken
suitable measures for rasuring defence
preparedness to meet any threat on the
borders. It will not be in the public in-
terest to give the details,

FINANCING OoF HIMALAYAN Boroer COUN-
TRIES’ PROJECT BY US.A.
3178. SHRI YOGENDRA SHARMA :
SHRI NATHU RAM AHIR-
+ WAR :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :
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(a) whether the P.T.I. report published
in the Statesman of the 21st July, 1968
about the U.S.A. Defence Department
financing “Himalayan border countries
project”, is true; and

(b) if so. Governmeat’s reaction there-
to ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). A
statement on the subject has been made
in the House on the 5th August, 1968.
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RESTRICTIONS ON THE MOVEMENT OF
CHINESE EMBAssY OFFICIALS

3180. SHRI K. P. SINGH DEO: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that Government
have removed the restrictions on the move-
ment of officials of the Chinese Embassy
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in New Delhi which wert placed on the
analogy of the restrictions imposed on the
Indian officials in Peking;

(b) if so, whether the removal of res-
trictions° on the movement of Chinese offi-
cials is the basis of reciprocity;

(c) if so, the extent to which the res-
trictions imposed by both Governments
have been removed; and

(d) if the reply to part (b) above be in
the negative, the reasons for lifting the res-
trictions imposed on the Chinese officials
by Government ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) to (d). Do not arise.

RECRUITMENT OF INDIAN GURKHAs By UK,
GOVERNMENT

3181. SHRI VASUDEVAN NAIR : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether there is any proposal from
the Government of UK. to recruit Indian
Gurkbas into their army; and

(b) if so, the reaction of Govrenment
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Government have no
such information.

(b) Does not arise.

PURCHASE OF ARMS FROM. EAsT-
EUROPEAN COUNTRIES

3182. SHRI G. S, MISHRA : Will the
Minister of DEFENCE be pleased to
state ;

(a) whether Government are purchasing
arms from the East European Countries on
rupee payment basis;

(b) if so, the details of the agreements;

(c) whether it is a fact that the East
European Countries, subsequent to U.S.S.R.
Government's decision to supply arms to
Pakistan, have asked for payment in
foreign currency, as against the rupee pay-
meant;
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(d) if so, whether India’s defence pre-
paredness will be adversely affected; and
(e) if so, the steps taken by Government
to meet the situation effectively ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Some
Defence equipment and stores are pur-
chased from East European countries on
rupee payment basis on cash or deferred
payment terms. In a few cases part pay-
ment is made in free foreign exchange. It
is not in the public interest to disclose the
details of the Agreements.

(¢) No, Sir.

(d) and (e). Do not arise.

LAND FOR JAWANS IN GUJARAT

2183. SHRI P, N, SOLANKI : Will the
Minister of DEFENCE be pleased to
state :

(a) how many Jawans in Gujarat State
have been given land for agricultural and
residential purposes so far;

(b) how many applications from Jawans
are pending at present; and

(c) the reasons for not taking action
on them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). The information
has been called for from the Gujarat State
Government and will be laid on the Table
of the House in due course.

STUDY TEAM ON TRIBAL DEVELOPMENT

2184. SHRI C. M. KEDARIA
SHRI KARTIK ORAON:

Will the PRIME MINISTER be pleased
to state :

(a) the progress made by the Study
Team on Tribal Development appointed by
the Planning Commission;

(b) the States which have been invited
so far for discussion before finalising State
reports;

(c) which co-opted members of the
respective States have been invited for dis-
cussion for finalising the State reports;

(d) the total expenditure incurred so
far for the Study Team on Tribal Develop-
ment, towards honorarium, Office establish-
ments, tour etc;
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(e) when the Report of the Study
Team is likely to be submitted and the
terms of reference and the tenure of the
Study Team on Tribal Development ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The Team has visited the
tribal areas in all the States and Union
Territories having tribal population, ex-
cept Laccadives. Out of 20 reports on
13 States and 7 Union Territories, draft
reports have been prepared for 10 States
and 6 Union Territories. The remaining
reports are under preparation.

(b) Nagaland and Himachal Pradesh;

(c) Nagaland and Himachal Pradesh;

(d) Rs. 3,43,631 up to July 1968;

(e) (I) The All-India Report embody-
ing the general conclusions and recommen-
dations of the Team is expected to be
submitted by the end of September 1968.
State-wise reports are expected after dis-
cussion with the representatives of the
States concerned.

(II) The Terms of Reference of  the
Study Team' are to:

(i) study problems and needs of the
tribal communities in each State;

(ii) appraisc the working of tribal
development programmes especial-
ly during the Third Five-Year
Plan;

(iii) ascertain how far the schemes
formulated so far have enabled
the tribal communities to secure
an adequate share in the benefits
accruing from the general deve-
lopment programmes;

(iv) make detailed recommendations
regarding the lines on which the
schemes should be oriented in the
Fourth Plan to accelerate  pro-
gress; and

(v) suggest measures for strengthening
the administrative machinery and
harnessing tribal leadership and
institutions so as to ensure their
fullest participation in the tasks
of economic and social develop-
ment,

(I1) The term of the Team has been
sanctioned up to 30th September, 1968.
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CLOSURE OF THE HINDU TEMPLE IN
LonNpoN

3185. SHRI MAHANT DIGVDAI
NATH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Bornet
Municipal Committee in London has order-
ed the closing of the only Hindu Temple
situated in the Golders Green area in
London;

(b) whether it is also a fact that the
above temple has been there for the last
SO many years;

(c) if so, whether Government have
protested to the U.K. Government against
the demolition of the temple; and

(d) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). The Temple
referred to is a private house which is run
as a boarding house by one Mrs, Banarsi, a
British subject, presumably of Indian origin.
Some months ago, the lady installed seve-
ral Moortis in the receiption room of the
house. It is understood that in the
last few months, the outsiders have
been invited to her house as a place of
worship. Under local Municipal laws, no
residential accommodation may be con-
verted for use as a place of worship, with
our prior approval of the appropriate
authorities, This lady does not appear to
have obtained necessary permission and in
this connection, the Barnet Municipality
has served a notice on her prohibiting her
to use the house as Temple. The case is
understood to be under correspondence
between her and the Municipal authorities.
A regular Hindu Centre has been function-
ing in Golders Green since 1961, and has
recently moved to permanent accommoda-
tion in the nearby Chalk Farm area.

(c¢) and (d). Do not arise.
NEWSPAPER Sainik FROM AGRA
3186. SHRI M. A. KHAN : Will the

Minister of INFORMATION AND
BROADCASTING be pleased to state :
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(a) whether it is a fact that two Hindi
daily newspapers are being published from
Agra under the name Sainik since the
beginning of July, 1968; :

{b) if so, which of them is being pub-
lished without filing a declaration under
the Press Act; and

(c) the action which Government have
taken against the printer and publisher of
the unauthorised sainik for breach of pro-
visions of the Press Act?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) ‘Sainik’. a Hindi daily, published
from Agra, was founded in 1925 by Shri
S. K. D. Paliwal who died on 6th June
1968. After his death, the Trustees pass-
ed a resolution appointing Shri Pooran
Chand Agarwal as printer and publisher of
the paper in place of Shri Prem Dut Pali-
wal. Shri Pooran Chand Agarwal accord-
ingly filed g declaration ag printer and
publisher before the City Magistrate, Agra,
who, after giving due opportumity to Shri
Prem Dut Paliwal to be heard, authenticat-
ed the declaration on July 4, 1968 and
cancelled the earlier declaration authenti-
cated in favour of Shri Prem Dut Paliwal
on January 6, 1968.

Shri Prem Dut Paliwal has since filed a
suit before the Civil Judge, Agra, against
the subsequent declaration authenticated by
the City Magistrate. The Judge has grant-
ed an interim injunction for the maintenance
of status quo ante.

(c) Sinco the matter is sub-judice, it is
not possible for Government to take any
action at thig stage.

ACQUISITION OF LAND IN WEST BENGAL

3187. SHRI B. K. MODAK : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Government
bave acquired land in Mauza Palasi, Nagde
etc. under Police Station, Bijpur, District
24 Parganas, West Bengal in 1964-65;

(b) if so, the total area of land ac-
quired;

. (o) whether compensation has been paid
to the owners of .the land;

(d) if so, the rate of compensation;
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{c) whether it is a fact that large tract
of land which has been lying unused has
been given to some persoms for cultiva-
tion;

(f) if so, the basis on which land has
been given for cultivation;

(g) whether land has been given to the
previous owners; and

" (h) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) :
proximately 198 acres of land situated in
Mouzas Palasi and Nagdeh, Police Station
Bijpur, District 24 Parganas, were requi-
sitioned during 1964 and 1965 and are
stiil under requisition.

(c) and (d). The gannual rental com-
pensation due to the persons interested has
not yet been finally determined by the
Competent Authority. In the meanwhile,
Rs. 89,000.64 representing 80% of the
amount likely to be determined as rent for
the period upto end of 1967, has been paid
“op account”.

(e) to (h). Information is being col-
lected and will be placed on the Table of
the Sabha.

FIRE IN A.LR. TRANSMISSION TOWER
BUILDING IN NANGLOI, DELHI

3188. SHRI MAHANT DIGVUAI
NATH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether it is a fact that a fire broke
out in the dry grass in the compound of
All India Radio's Transmission Tower
building in Nangloi village of Delhi;

(b) if so, the estimated loss

caused
thereby;

(c) whether an Enquiry Committes has
been set up to find out the causes of the
fire; and

(d) whether it is a fact that this fire is
one of the series of fires which broke out
in the AlkIndia Radio premises during
April and May, 1968 ?

THE MINISTER OF INFORMATION
AND BROADCASTINGS (SHRI K. K.

?w): (a) Yes, Sir. On 13th May
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(b) The fire was confined to dry grass
at some distance from the installations and
there was no loss to Government,

(c) No, Sir. It was an accidental fire
and appointment of an Enquiry Committee
was not considered necessary.

(d) This was the first such instance at
Nangloi during this year. There had, how-
ever, been an accidental fire in the com-
pound of transmission station at Khampur
near Delhi on 19th April, 1968.

DEevBLOPMENT oF U.P.

3190. SHRIMATI SUSHILA ROHATGI:
Will the PRIME MINISTER be pleased to
state :

(a) whether it is fact that the Governor
of Uttar Pradesh in his address to the
National Development Council at Delhi in
May, 1968 had pointed out the reasons for
the economic backwardness of the State;

(b) whether it is also a fact that he
had appealed for some gigantic develop-
ment programme for the Hill districts
which have common border with Tibet and
appealed for immediate implementation of
the Patel Committee’s recommendations in
the Eastern Districts; and

(c) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Yes, Sir.

(c) Does not arise at this stage as the
detailed proposals for the State’s Fourth
Five-Year Plan have yet to be formulated
by the State Governmeat.

COMMUNITY LISTENING SCHEMES, U.P.

3191. SHRIMATT SUSHILA ROHAT-
GI : Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that the Com-
munity Listening Scheme in Uttar Pradesh
has been abandoned;

(b) whether it is a fact that the person-
nel of this Scheme had performed com-
mendable work in the field of mass media
education for the last fifteen years;
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(c) whether it is also a fact that lakhs
of rupees including twenty lakhs contri-
buted by the village caretakers, invested
in apparatus for the Scheme will go waste;
and

(d) if so, whether Government propose
to rcconsider the matter ?

.THX MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Government of Uttar Pra-
desh has decided to discontinue Community
Listening Scheme except in areas which
are under the jurisdiction of Hill Deve-
lopment Board.

(b) The personal of the Scheme are
technical hands who were responsible for
proper maintenance of radio sets. They
were not required to do work of mass
media education directly.

(c) No, Sir. There will be no waste
since the ownership of the setg will be
transferred to the institutions to which they
have been distributed.

(d) No, Sir. According to the informa-
tion furnished by Uttar Pradesh Govern-
ment, there is no proposal for re-conside-
ration of this decision.

COUNTRIES SUPPLYING ARMS TO
PAKISTAN

3192. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of DEFENCE
be pleased to state :

(a) the countries other than U.S.A. and
U.S.S.R, which are supplying arms to
Pakistan; and

(b) the steps so far taken or proposed
to be taken to meet the above danger ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Pakistan has
been acquiring arms from various other
countries, the prominent ones being China
sad France.

(b) Government are alive to the deve-
and adequate steps have been
mken to meet any threat to our security.

FIRING By PAkISTANI FORCES ON
INDIAN TROOPS
3193. SHRI A, SREEDHARAN :
SHRI YAJNA DATT SHARMA :
Will the Minister of DEFENCE be
pleased to state :
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(a) whether it is a fact that Pakistani
Forces opened fire on the Indian troops
across the cease-fire line at Helain in Gul-
marg area; '

(b) if so, the retaliatory measures which
the Indian troops had taken; and

(c) the steps which Government have
taken to strengthen the security measures
on the border ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). On the
17th July 1968, our Security patrol observ-
cd 4 graziers from the POK side grazing
their cattle on our side of the cease-fire
line at a place 7 miles south-west of Gul-
marg. On seeing our Security patrol, the
graziers fled across the cease-fire line. Just
at that time, about 8 persons hiding in
the vicinity fired on our Security patrol.
Qur patrol returned the fire. The current
security measures in this sector are con-
sidered adequate.

TeEMPLE ENTRY SATYAGRAH AT MAVIDDA-
PURAM JAFFNA (CEYLON)

3194. SHRI SIDDAYYA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it has come to the notice
of Governmen, that the Harijans of
Indian Origin settled in Ceylon had offered
temple entry Satyagraha at Maviddapuram
temple in Jaffna recently and that they
were beaten with clubs and stones by caste
Hindus led by an ex-Minister; and

(b) if so, Government's reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Government
have seen reports to this effect. This is a
matter concerning the internal affairs of
Ceylon. No Indian national appears to be
involved.

TELEVISION SETS
3195. DR. KARNI SINGH : Will the
Minister of DEFENCE be pleased to
state :
(a) whether Government are aware that
many types of television sets emit dan-
gerous radio-activity. and
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(b) if so, the steps taken to make the
Geiger counter tests of all indigenously
manufactured and imported television sets
in the interest of public safety ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Television sets
do not emit dangerous radio-activity.

(b) Does not arise.

DEVELOPMENT OF SUNDERBANS IN
WEST BENGAL

3196. SHRI DHULESHWAR MEENA :
SHRI RAMACHANDRA
ULAKA :

Will the PRIME MINISTER be pleased
to refer to the reply given to Unstarred
Question No. 4779 on the 6th July, 1967

and state :

(a) whether the question of developing
Sunderbap areas of West Bengal has since
been considered; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
-OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
_GANDHI) : (a) The scheme is still under
consideration.

(b) The question does not arise at this
stage,

COMMUNICATION EQUIPMENT FROM
US.A.

3197. SHRI DHULESHWAR MEENA :
SHRI RAMACHANDRA
ULAKA :

Will the Minister of DEFENCE  be
-pleased to refer to the reply given to Un-
starred Question No. 2013 on the 27th
November, 1967 and state :

(a) whether U.S. Government's offer of
i i t has since been
* considered by Government; and
(b) if so, whether any final decision has
been taken thereon ?
THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) A broad agree-
~ment regarding credit arrangements has
been reached with the US Government but
».their detailed offer for the system has not
yet been received.
(b) Does not arise.

a tion ec
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Cone OF CoNDUCT FOR TOURS ABROAD BY
. -FILM STARS

3198. SHRI MANGALATHUMADAM:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that recently
the film stars of Kerala toured Malaysia
on a dancing mission;

(b) whether any charges have been
framed by the Malaysian Government
against them regarding the tax dues of the
amount collected there; and

(c) whether any code of conduct has
been framed with regard to such tours of
the film stars ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir, on a privately
sponsored tour.

(b) According to information available,
there was a default on the part of the
sponsors for payment of income-tax which
was subsequently amicably settled partly
by the performing artists by putting in
extra shows.

(c) The Government expects all Indians
sponsoring such private tours as well as
the participating artists to respect the law
of the land while in that country.

Sovier BULD-UP IN INDIAN OCEAN

3199. SHRI TENNETI VISWA-
NATHAN : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government are aware that
the U.S.S.R. is making a fresh build-up
of a naval force in the Indian Ocean;

(b) whether the Soviet Force can move
about the Indian Ocean without the neces-
sity of refilling at any shore base in the
Indian Ocean;

(c) whether this new build-up is part
of Soviet Plan to fill the gap left by the
British withdrawal from the Indian Ocean;
and

(d) whether U.S.S.R. are giving this
build-up a greater priority than to their
fleet in the Mediterranean sea ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (d). Government
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keeps & watch on development in the area
tha; might affect our interest, but have
no information about any fresh U.S.S.R.
.build-up in the area.

SAINIK SCHOOLS

3200. SHRI A. SHREEDHARAN : Will
the Minister of DEFENCB be pleased to
state :

(a) whether there is any proposal under
.consideration to discontinue the linking of
the Sainik schools with the Senior Cam-
bridge and instead to prepare the boys of
these schools for the Higher Secondary
Examinations of various Boards in the
country; and

(b) if so, the details thereof and the
stage at which the proposal stands at pre-
sent ? .

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). At
present the Sainik Schools (which are run
by the Sainik Schools Society)  prepare
‘boys fo rthe NDA Entrance Examination
as well as for the Indian School Certificate
(ISC) examination. Some Sainik Schools
prepare them simultaneously for the con-
cerned State Board examination also. The
Board of Government of the Society has
decided that the Sainik Schools  should
switch over. from the ISC syllabus to the
syllabus of the All India Higher Secondary
Examination of the Central Board of
.Secondary Education, New Declhi.

It is proposed to switch over to the HSC
syllabus in 1969. The details of the switch-
over are being worked out by the Honorary
Secretary of the Society and the Principals
in consultation with the Central Board of
secondary Education and the State Gov-
ernments.

LEGISLATION ON FiLM INDUSTRY

3201. SHRI BENI SHANKER SHAR-
MA : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether Government are comsider-
ing introduction of legislation to deal with
the various problems of the Film Industry;

(b) if so, the broad outlines of the
proposed legislation; and

(c) when it will be introduced in Parlia-
:ment ?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir. ;

(b) and (c). The details of the pro-
posed legislation have not yet been worked
out as the whole issue is being considered
in all aspects in consultation with the
concerned intcrests. It is difficult to say
what time it will take,

CHINESE TELESCOPE NEAR NATHU La

3202. SHRI BENI SHANKER SHAR-
MA : Will the Minister of DEFENCE be
pleased to state :

(a) whether the Chinese have fixed a
powerful telescope at one of their posts
near Nathu La to watch the Indian’ side;

(b) whether it is a fact that when the
Military Attaches of some Embassies visit-
ed the advanced posts in the Nathu La
region recently the Chinese watched them
through the telescope; and

(c) if so, the counter measures taken
in this regard ?

THE MINISTER OF DEFENCE (SHRI .
SWARAN SINGH) : (a) to (c). The
Chinese troops are known to attempt to
observe activities on our side through bino-
culars and telescopes. They also attempted
to watch when the Military Attaches of
some Embassies visited the advanced posts
in Nathu La recently. Adequate measures,
to the extent possible, to conceal move-
ments in this area from Chinesc observa-
tion are being taken.

VisiT To COMMUNIST COUNTRIES BY
CoMMUNIST M.Ps

3204. SHRI D. C, SHARMA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Communist Members
of Parliament who paid visits to Commu-
nist countries during the last three years;

(b) the purpose of their visits;

(c) whether it is a fact that no foreign
exchange was asked for their visits; and

(d) if so, how their cxpenses in thos:z
countries were met ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (d). The required
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information is being collected and will be
laid on the Table of the House as soon as
it becomes available,

BROADCAST OF APPEALS FOR COMMUNAL
HARMONY

3205. SHRI G. S. REDDI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether keeping in view the pro-
ceedings of the National Integration Coun-
cil, it is proposed to increase the number
of broadcasts appealing for  communal
harmony in the country;

(b) how many programmes a week arc
broadcast regarding Communal Harmony at
present ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Over the years Stations of
All India Radio have been broadcasting
programmes on communal harmony and
projecting the composite traditions and
culture of the Indian people. Recently the
stations have augmented these efforts in the
light of measures suggested by the National
Integration Council.

(b) Therc is no fixed frequency for such
broadcasts. The number of items broad-
cast on the subject vary from week to
week and from station to station depend-

ing on the requircments of respective
areas,

12.19 Hgs,

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

REPORTED ASSASSINATION OF THE UNDER-
GROUND NAGA LEADER SHR1 KAITO SEMA
SHRI SAMAR GUHA (Contai) : I call
the attention of the Minister of External
Affairg tc the following matter of urgent
public impor}ance and request that he may
make a statement thereon :
“Reported assassination of the under-
ground Naga leader Shri Kaito Sema.”

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Ac-
cording to the reports received in Delhi
on the night of the 3rd August, an un-
known assailant fired at Shri Kaito Sema
at 1830 hours that day in Kohima, Shri
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(c4.)
Kaito Sema was seriously injured. He
was removed to the Military  Hospital

where he was operated upon and given
blood transfusion. Despite all efforts to
save his life, he succumbed to his injuries
at about 5 p.m. on the 4th August. The
assailant has not yet been apprehended
but efforts to trace him are continuing.

It will be recalled that Shri Kaito Sema
was an important leader of the Under-
ground Nagas. However, due to certain
differences, he severed his connection with
the extremist pro-Phizo group.

We are awaiting a fuller report from
the Nagaland Government. The Govern-
ment of India condemn this dastardly act
of murder and deplore attempts by some
sections of the Underground Nagas to inti-
midate by violence those who have the
courage to disagree with them. We hope
that this incident will be condemned by
the vast majority of peace-loving Nagas.
Government are determined to prevent all
violations of the Agreement on Suspension
of Operations, to enforce law and order
firmly and to punish all offenders. Neces-
sary steps have been taken to further tighten
security measures in Kohima and elsewbere
in Nagaland,

SHRI SAMAR GUHA : While ecxpres-
sing deep sorrow for a promising Naga
leader for the untimely end of his life and
also expressing deep sympathy and condo-
lence for the bereaved family of Mr. Kaito
and his associates and also the people who
belong to his community and in condemn-
ing the savage and brutal act of assassina-
tion, I want to submit that in view of the
fact that the underground General, Mr.
Kaito Sema, who played a very vital role
in the underground movement had been
in Pakistan, had been the Defence Minis-
ter of the underground government and
broke away from the underground move-
ment on two basic principles, firstly, when
he said that the problem of the Nagas
should be settled on the basis of peaceful
negotiation and secondly there should be
no collaboration with China, and with that
end in view he wanted to frustrate the
Maoist plan of having an independent
communist Mao State in the eastern region
of India along with the Burmese living
there, —in view of these—I want to know
whether the Government will assure his
successor Haiko—they call him Lt.-Generat
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Haiko—that the Government of India still
stand by the two objectives for which Gen.
Kaito stood and assure them that, firstly,
the Government will institute an enquiry
committee with the help of the CBI so
ag to ascertain the cause of the assassina-
tion and the person involved in the assassi-
nation as also to mobilise public opinion
against such a sort of terrorism, and
secandly, whether the Government will co-
operate with the proposed Naga People’s
Conferencce that is going to be sponsored
by the Church leaders where the people of
all sections including the representatives of
the Nagaland Government are going to
participate, and whether the Government
also propose to send a team of Members
of Parliament—

MR. SPEAKER : That will do,

SHRI SAMAR GUHA : Only one more
sentence, Sir—whether the  Government
will send a tcam of Members of Parlia-
ment at thc time of that conference so
thay the team of Members of Parliament
can have exchange of views with all sec-
tions of the Naga leaders and have a fresh
reappraisal of the problem so as to evolve
a national policy for the Nagaland State
on behalf of the Government of India.

MR. SPEAKER : He need answer only
about Kaito’s murder, and not on the
whole Naga policy. Though it is only
about Kaito’s murder, he has mentioned
so many other things. You may answer
only that portion and confine yourself to
that portion, about Kaito’s murder. So
many questions were asked by him.

SHRI SURENDRA PAL SINGH: As
already stated by the hon. Member himself,
it is true that Kaito Sema did hold an
important position under the underground
set-up at one time but he did sever his
connection from the extremist group on the
question of their association with China
or taking Chinese help. It is also true
that he had made an open declaration that
he wanted the whole problem to be settled
peacefully, and to the extent that he was
for peaceful settlement we welcomed his
views, and the Goyernment of India has
always made it known to the world at
large that we are for peaceful settlement
and we do not want any hostilities to start
in Nagaland,

SHRI SAMAR GUHA : My question
whether a team of Mps will be sent to that
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conference, wherc all sections of the Naga
people are to be represented, for an infor-
mal exchange of views has not been ans-
wered. That is an important question,

MR. SPEAKER : I agree it is import-
ant, but it does not arise out of this. Mr.
Patodia.
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SHRI D. N. PATODIA (Jalore): This is
not the first time that political murders
have been committed in that area. With-
in the last 10 years, murders of 3 import-
ant political persons have been committed.
The first was Mr. T. Sakhrie, Member of
the Naga National Council. The second
was Dr. Ao, President of the Naga People’s
Convention. Now the time came for Mr.
Kaito. In respect of all the three, the
hands of Mr. Phizo, who is determined
to eliminate all such forces in Nagaland
who appear to oppose him, were there.
Here again, as soon as Mr. Kaito advocat-
ing policies in favour of merger  with
India and against China, Phizo took care
to see that he was eliminated. In spite of
the fact that Phizo is determined to elimi-
nate all such forces, the Government of
India and the Nagaland Government have
failed miserably to control the activities of
Phizo as well as his family members. I
hope the Government of India is aware
that the family members of Phizo, who
are residing openly in Kohima, are openly
provoking the people there and supporting
Chinese contacts. It is known to every-
body. May I know whether the Govern-
ment of India is prepared to curb the
activities of Phizo and his family members
and whether any effective steps have been
taken to create safeguards against such
murders in future ? You cannot isolate
this murder from the other picture. In
this context, Mr. B. K. Nehru had sub-
mitted that the border security forces could
not effectively seal the borders. He made
a request to the Government that the army
should be posted on this border for sealing
it effectively.

MR. SPEAKER : That is a  separate
question which has no bearing on this, The
Minister may Tteply to the earlier part
relating to Mr. Kaito’s murder,

SHRI SURENDRA PAL SINGH : The
whole incident is very regrettable and we
are very sorry that the murder has taken
place. Without in any way minimising the
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[Shri Surandra Pal Singh]

importance of this incident, I would sub-
mit that such stray incidents of murder do
take place even in the best organised
It is the responsibility of the
State Government to see that adequate pro-
tection is given to all its citizens, irrespec-
tive of their political affiliations or ideo-
In this respect, we had no prior
knowledge that there was danger to Mr.
He had not asked for pro-
tection from the State Government. Normal
protection is given to every citizen of Naga-

societies,

logies.

Kaito’s life.

land.

MR. SPEAKER : He
Yamily members of Phizo.

asked

SHRI SURENDRA PAL SINGH : Whe-
ther he is a member of Phizo's family or
somebody else, anybody who indulges in
any anti-national activity will be taken care

of.

Y sty Maw (0ERE) - s,
wgreg, st ¥TT @AW An AvMH ¥
WEAQW FAT R F | I FT T e
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AT § SR @ AR T AEF F
T A ST el R g W
TR F1 78 fa@r a1 fF At &1
oI F A oI | IR A
¥ qg ot uTeen 2 fF s g gEeT aw
T FT 97 FT @ 9 fF g 5@ &
fF qwaz ¥ afg armets awen #
@ fFar am, mfaqd o @
™ AW T gW fFm 9w | W
T § g qTT G ¥ AT
WMFET

i 7 o agy wEeEgw afw
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SHRI HEM BARUA (Mangaldai) :
While paying a tribute of respect to Mr.
Kaito Sema, who died a martyr's death
because of his opposition to the collusion
of the pro-Phizo group in Nagaland with
China, may I submit that the assassination

of Mr. Kaito Sema has revealed the fact
thay the pro-Phizo Group of extremists,
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who are in collusion with China, have
made a deep dent into Naga affairs, be-
cause he was killed in the heart of

Kohima. So, (a) may I know what firm
steps government are going to take to
crush the recalcitrant elements among the
Naga hostiles ? (b) Is it not a fact that
some members of the United Naga Party
under Mr. Kevichusa are propagating in
justification of the Naga hostiles’ collusion
with China ? (c¢) Is it not a fact that the
arrest of General Zheto by General Kaito
was g sufficient warning that  General
Kaito'’s life was not safe and, if it was not
safe, what steps the government took,
whether the State Government or the
Ceatral Government, to give security to the
life of this martyr ?

SHRI SURENDRA PAL SINGH:
Taking the last question first, I do not
really know how the State Government, or
any other government, could take  any
action to protect him when they were not
informed that such a danger did exist.
Then, what is the other question ?

MR, SPEAKER : Are the Government
takimg strong action against pro-Chinese
elements who are doing this ?

SHRI SURENDRA PAL SINGH: I do
not really understand what the hon. Mem-
ber means by saying that the underground
Nagas have made a dent into Nagaland
affairs. As far as we are concerned, our
security forces and the Nagaland govern-
ment are taking suitable steps to curb the
activities of the undcrground Nagas and,
as has been stated before, we have suc-
ceeded to a very great extent in curbing
those activities. It is not correct to say
that they have got an upper hand and that
they have made a dent and so on. Their
activities are known to the Government of
India and the Nagaland Government and
suitable steps and actions are being taken
by them to curb these activities and we
are succeeding.

SHRI HEM BARUA : Sir, he has repli-
ed to parts (a) and (c) of my question.
What about part (b) ? I said that it is a
new developmen; that some members of
the United Naga Party under Mr. Kevi-
chusa are justifying Naga hostile collusion
with China and they arc going about pro-
pagating this theory. What steps have the
Government taken against them ?
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SHRI SURENDRA PAL SINGH :
There are a number of people in Naga-
land who are sympathising with  these
people who are going to take Chinese help.
It is quite possible that they may be car-
rying on propaganda of this nature...(In-
terruption).

MR. SPEAKER : What steps is
Government taking ?

SHRI SURENDRA PAL SINGH: We
have condemned this move on their part.
Not only the Government of India but
also the local Naga leaders and even the
Church leaders have taken a very active

the

part in that. They are calling this con-
ference for this very purpose... (Infer-
ruption).

SHRI HEM BARUA : My point is not
this. Mere condemnation will not do.
My point is whether this Government has
done anv counter-propaganda.

12.36 Hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FOURTH REPORT

SHRI KHADILKAR (Khed) : Sir I beg
to present the Thirty-fourth Report of the
Committce on Private Members' Bills and

Resolutions.

REPORT OF
JOINT COMMITTEE ON SALARY,
ALLOWANCES AND OTHER AMENI-
TIES TO MEMBERS OF PARLIAMENT

it fayfar farmr (Svardr) : sreme
wERT, § @AY ATl F FA, Wi
#1 w3z o F3av g |

SHRI S. M. BANERJEE (Kanpur) : Sir,
I have to say something on this.

MR. SPEAKER : Why say something ?
He is only submitting a report; he is not
increasing the salaries now.

SHRI S. M. BANERJEE : Kindly bear
me.

SHRI INDRAJIT GUPTA (Alipore) :
Allow a discussion.

MR. SPEAKER : He has put in one
word what you want to say, that is, allow
a discussion.
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SHRI S. M. BANERJEE : That we have
already initiated; we have sent potice of a
motion to you. That is a different matter.
What I want to say is that a representa-
tive of our group has appended a note
of dissent to the report.

MR. SPEAKER : That is there,

SHRI S. M. BANERJEE : Let the im-
pression not bc created in the country
that all of us want Rs. 10,000 more.

MR. SPEAKER : Everybody who has
put in a note of dissent peed not speak
now... (Interruption).

—

COMMITTEE ON GOVERNMENT
ASSURANCES

(i) Tammp REPORT
oft szt fagrdt arwda) (o) ¢
ALY WA, § T JTRETHAT
waft afafa, 51 Ao gfeags ao
FIATE |
(ii) EVIDENCE

st yzw fagrdt aodE - ey
WEET, § T Tearadl Araey
afafa ¥ quer &4 1 ey #1 oF iy
AT 92 97 7@ |

12.38 Hprs.

STATEMENT Re, COCHIN SHIPYARD

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K, R. V. RAO):
In the statement I made in the Rajya
Sabha on 18th August, 1967, I had in-
formed that House that the Government
of India had finally approved the Cochin
Shipyard Project with a building dock for
ships of 66,000 DWT and a repair dock
for ships upto 85,000 DWT at an estimat-
ed outlay of Rs. 36 crores with a foreign
exchange component of Rs. 5 crores. 1
had indicated that it was proposed to in-
vite M/s. Mitsubishi Heavy Industries
Lid.,, Japan, to enter into technical colla-
boration in setting up the Shipyard and to
negotiate the terms of such collaboration.

M/s. Mitsubishi Heavy Industries sub-
mitted their final proposals in May, 1968,
for their technical collaboration in the
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construction of the Cochin Shipyard, Their
proposals in this regard were considered by
the Government and. as desired by M/s.
Mitsubishi Heavy Industries, a technical
tcam, followed by a Negotiating Team,
was deputed to Tokyo in June-July, 1968,
for discussions with them,

I am glad to report that as a result of
the discussions held by the Negotiating
Team at Tokyo between 17th to 24th July,
1968, two documents were signed and ex-
changed between the two sides. The first
is the formal Contract covering the revi-
sion of the Project Report and Prelimi-
nary Designs and the second, a Memo-
randum on Heads of Agreement relating to
technical collaboration, consultancy and
assistance to be rendered by M/s. Mitsu-
bishi Heavy Industries in the design and
construction of the Shipyard, subject to the
approval of Government of India on the
one hand and the Board of Directors of
M/s. Mitsubishi Heavy Industries Ltd. and
the Government of Japan on the other.

I may add that on their part, the
Giovernment of India bave already approv-
ed the Memorandum on the Heads of
Agreement, and my Ministry hag been
authorised to conclude a final contract at
the appropriate time concerning M.H.L's
technical collaboration in Shipyard con-
struction in consultation with the Ministry
of Finance,

According to the contract for revision
of the Project Report, the work of the
revision is expected to be completed within
a period of six months from the effective
date of contract. After the revised Pro-
ject Report is approved, it is proposed to
conclude an official contract with M/s.
Mitsubishi Heavy Industries for technical
collaboration in Shipyard construction
based on the Memorandum on the Heads
of Agreement covering two categories of
assistance, namely, preparation of designs,
drawings and specifications as necessary for
the shipyard and consultancy during the
construction of the shipyard. On this
basis it is expected that the designs and
drawings for the construction of building
dock and one quay will be received and
tender formalities completed so that the
work could start within one year of the
conclusion of this contract.

In the meantime it is proposed to com-
plete action in regard to soil surveys, land
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.acquisition, provision of power and water
supply etc, for purposes of commencing
construction.  Preparatory works relevant
10 construction stage will also be started.
It is also proposed to appoint a full time
officer at the project site.

Technical assistance for the building of
ships in the Shipyard will be subject to
separate negotiations and  agreements
between the Government of India and M/s.
Mitsubishi Heavy Industries Ltd. at the
appropriate time. M/s. Mitsubishi Heavy
Industries have assurcd us of their readi-
ness to collaborate in this stage also.

1 am happy that with the positive steps
1 have outlined above, the project has
reached a definitive stage for purposes of
implementation.

SHRI N. SREEKANTAN NAIR (Qui-
lon) : 1 want to thank the Minister, I
hope there will not be any more slip
between the cup and the lip.

SHRI D. C. SHARMA rose—

MR. SPEAKER : You want a shipyard
for Punjab ? He will, certainly, consider
it ,
SHRI D. C. SHARMA (Gurdaspur) :
Punjab is a part of India; I am in India.

12.41 Hrs, ,
STATEMENT BY MEMBER UNDER
DIRECTION 115 AND GOVERNMENTS'
REPLY THERETO
sit Wier W (SOANR) e
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o 9n &7 fear mr @ ok wuw
®1 TIT F7 g FE W TG @ et
st % faatfyg  wfafafy @@ @@
F arsEew ¥ froERwr FToww
3% WH | qAfq #T AEA GO g
F 9z WEI F ¥R &Y 39 a<g W
ATET ST FIF FT ISET I AR
¥ mfgem sraowfaa F9=iivai &Y
qhd FT AR TF F @T F J9T
IS gET FHATE] F1OAEA FT
Gz d'T &7 @ g fE oA
wvifea & fF ey grem § fsqer A
7 FrE 1 g | AT FEo wa-
TIE F ATIT 97 AT THRTC B
AT 9 g g | o=y fae &
Qs fF g § 25 SATE #Y AN
fo frar ar agem dA F FO
gu faag v uF smfsamy #1 AT
 gar F & | e 20-21
SETE & AT gIRT 1A g sl
# sy getET @, s adfer
gore, Sy gew, st dafar
fammr, it favarer gore, At
qrr e, sy Aree fwe, st
ufgw goe TanfE st AT
Afger FAfEi 1 fadgar & a9
mfsdi & WA $T A g d97 FW
& € 2 Iua e ST sfer sofe-
R AT F FWAN FT AW F AT
THT &1 F fEAT O§ 1 T ST
fox ygfa #1 A7 F T9T@, T HT
FAT FI, ATATIF 7 F37 FT Afeaa’
T U ®IA 7 JoE TG /AT
o} AT T AT FT TR HIAT FT
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T 97 ¥ fanqriuere &1 gaq fear
& fagre & ot gfer oo srdfersT
*F 3o 9@ AfgFrd durfas www &
AT R AGT AT @ § | A I
e foar o anft a2 aQwdw 9y
WA & TH JOT Y & swET
Tafaar &1 @w, s afga gae
® AT FAAT H AT AT
W aEA T AET T §W AR
#1 qfama® § 7 @ ) =i T w%
T TR A AT ¥ JAaifas ag@fy,
i SHae 9T ¥ & SN T
fawame femma &1 e frar & 1 e
Td T F AT FI0ET &7 Aqrnas
I FAA FT WIS ARW fxar aa o
T AT F TFR FE Y A
sl wor At sfrerfai /1 Ad
& waafas frar oo | o ¥ gfw
wd FEmeEE afumfat 7 oY ey
I & fag fodere § wer a7 ¥
A T faar 9w o s
TAfTAT & A& TeAl & ATHAA-GTAT
F fag wemaen faar s @wr W=
FIWT Y WE IJIT FT FATA §9
#1 gfqer vd AFaifas gorer ¥
T Y AT | TF WS FY 0T i
# gftz ¥ 7 g FT qEAE T
& feo & qar fig fear oo o @2
AT HAAE & | 3F ATV FG JAL HY
ﬁgmf«*wwﬁm‘rﬁqnmr

MR, SPEAKER : Will the hon, Member
kindly sit down now ? Now and then I have
been a little liberal with hon. Members
when they make such statements, but they
should not take advantage of it and go on
reading page after page. The statement
should be short and factual. I requested
the hon, Member to reduce it, but he was
not in a mood, and, therefore, I had allowed
him to read so much.

e wawE | e st (s
farery weor e ) : oremer ERA, F A
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25 (TS, 1968 ¥1 TEA Afeww
giferes 1 ox afgenr HwTd A
e, qqT qq@9faq HAATET g
T § Frafaq geAEi W U
STATHFYY NEE ¥ I9T A A
faar ar = €W AT & FEET
1 ux sfafafe srg & o & § g
Toq EFE § g Aan 5§
TG LK § T GaAT & HFAQT
*vadY TaATfaar F1 0 19 AATE, 1968
F1 91T SH% 9f7 71 2 famy @y av
it Mg g7 g T o\ F g Tea
FHRT § Ao &g o ® § ) 25
AT, 1968 F AUN aFdq A AA
T2 § s frar 3 fF qve o
wfgar #1 om0 200 F I=wa UF
fasht fawmag 1 = ga-fediome
AfIe 9eT & WIRW & ya UE
AR F g TES & 7 7 78

T Y 9SO F qraT ¥ FeEg
g F fage 9w § "E AW
faga foné wrft & WAy @
F FFqed 7 &AL GAAT A1 ToT AHT
99 & AW qifF TH 3@ dEA
# 927 T At ardl R oF qur fodE
frg &% 1 ZH ¥« 9F A ITeEg
AT F AR R A §F gL oweAr
Fr Uk fgE A= FYAT AEAEE
TE qEAT AT R | U g1z fowraa
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Re : Notices Against 912
Deputy P.M.
13 Hrs.
The Lok Sabha adjburned ' for Lunch

till Fourteen of the Clock.

The Lok Sabha Reassembled after lunch at

five minutes past ‘ourteen of the clock.

[MR. DEPUTY-SPEAKER in the Chair]

Re: NOTICES AGAINST DEPUTY

PRIME MINISTER

N Ay forrd (FAR) ¢ TRAA
wEEA, § UE agd & S mud §
FAAFTI! AT § | qE 7 FAfAT ATE_T
g & faeet & amgw 9 w@T Z 1 WA
fad sAwrr wfed | A saar qAg
HEY AT ATZAT |

AT qaa § fe o1 wrersii @
F Ay § 94 ofFT 9Z9 F 9 UF
qEATT qAT @ @ T B aFfeowm
e dT WS § 1 AT WIS g
& g7 A@ed &7 «qu fEr @ R,
qzA | e gy g3 § (FaTwwm)
A5 wF7T AEE T FAT A0 f& Are
FTAA TR TUF A AT AH §
Fq 17 araTas o wieEwze aidrs Wy
FAFT AT § | & "gan § fF AR FaA
ZAAT & Farar A fF F4r warT w&@
FAE TS P § AEY 91 2T E, TAfan
AF AT AT |

MR. DEPUTY-SPEAKER: I do not

& ATaTT 9T ey qanfaar @ a9
F FO0 97 uF AfgRT g agw
& T A 51 @ & AR gafar @
frewat Y waterr FaT Iz93 g

know anything about it. How am I ex-
pected to reply ? He wans information.
Have you any information ? I have no in-
formation.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :

ofY 3w fagrt AORAY (F9AAYL): The Speaker was here. He could have
CIr) TS have raised the matter then, but he did
aead q@m, W " ® not do that. '
A st wy fewd : W Sf@ § TR
{ | § Rt e w1 OR
MR, SPEAKER: That may be o, 1 TC & W ! ¥
cannot help it, ' ET AT 9T |
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MR. DEPUTY-SPEAKER : Why don't
you see the Speaker I know absolutely
nothing about that.

=t vy fowd : 7 a1 a9 g A&
g1, &Y @ § JTIHY IHeTE ALY F|AT |
# Fq@ AT ST Avgan g R e
T Hell FT J4TH ATAT § AT NEw
F AR F A TERAAT F aHA 7

MR, DEPUTY-SPEAKER : I hope you

are not leaving the House. You are going
away for a day only.

ft wg fawd : ot @fiFT A
W FaE T EE | AT ERD
8z Fig 77 w9 § = ¥ faegw
aifas §ar § 5 Mow W@
g gu Y Imew gy FX W § |
#F eaT B A AT W | aWaA
#; &M | zEfA wH AT
Tifgw

ot 7w 2w (wwg) : STE-
Fd wfeq o1 Ty dg @A A |
IET W WX § ! AT §TE
icicicife 2edl o I eI
g TIF AR F afegax & oY I ag
T el |

it vy fewad : fraw 355 & qea
¥ q39 g A UF §ATW BT HTEAT
§ | A 9w FT 99w ] & fag ag
a¥PICE | & I § YA AR
g AW AT qT—

oft wwré @@ : difge @ & 3
WA

SHRI SHEO NARAIN (Basti): This

should have been raised after the Question
Hour.

MR. DEPUTY-SPEAKER : You take it
up with the Speaker. If anything is urgeat,
you can see him this aftermoon.

ot wax ow q@ (faeer @7w)

wFT aEw ¥ 7z T 91 f6 o}

N J&d gaw @ @ 4fv |7 oF
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PM.

i o wifar g¥aw Afew wyz
T @ TF ¢ W A wE Afew
eg R foar ararH | 9w few IR
¥ § qg WTgr & oY wifaq ¥ f
W AR ¥ X Wi Nfew RAvaw
AT FT qV I AT FT forar e
aifgd | a9 3§ fF R fam e
TRl A gEA ® WWd gq
& 7T 1 2 e ferwar AwT
T AT & 1§ wwwar § 5 qg e
Wt gw @ wifs @ I FTEw
gFW § 98wy §, sxAnh T
ot 7t § ANz mfaw o gw &
T a1 A gEA A Ok HAS fawr
AfeT o1 718 wear Fed ar e
e Afew | AR QAT wfed
(¥zTw)

To T gww fag : wriy wwew
Fgx & f e Afew RAvew w9 T
X & | I A A AT ¢ uw
wE Afeq Ave R & fag
T ArAT F fog AT gar &

ot 7y femd : aTy AY @RETT FA
& e gt i WA ¢

ft WY T @ : I AYRW,
ozg fEl ¥ smar Y gEaw wWw
W1 39T 5w o dvarw &
g AEw AT Ay fr S A e
qrreA T g ?

w0 T gww fag : I AT
T F192 ¥ we Afeq NAWA &
ANfew &7, @ qqT-9797 Iq FT TR
T s/

MR. DEPUTY-SPEAKER : The hoa.

Minister may please explain about the short
notice question,

DR. RAM SUBHAG SINGH : We have
accepted and we are going to reply to two
short notice questions, one on Monday and
the other one perhaps on Friday.
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St WA T gew W Ag

A gar FAT =g & S dee
T e

MR. DEPUTY-SPEAKER : The hon.

Member is raising the same issue. The

hon. Minister of Parliamentary Affairs has

already said that Govemmcnt have accepted
the short notice question.

DR. RAM SUBHAG SINGH : Not this,
other short notice questions,

SHRI KANWAR LAL GUPTA : We are
interested in this short notice question.

MR. DEPUTY-SPEAKER : All right,
the hon, Minister may pursue this matter.

a7 e fag  (Aeaw)
JGITY ATAL & T AW § SHTET gHAL
g

! wATNW q@ ;T AW F
R A7 R FAE wEal § el
& o7 fqU 9 SaT geaTe & 1% °
FO TG FTRE |
DR. RAM SUBHAG SINGH : How can

he raise it here in this manner ? You should

not allow him to raise anything in this
manner here.

MR. DEPUTY-SPEAKER : I would re-
quest the Members particularly from the
Opposition Benches not to take the Chair
by surprise after the lunch hour,

oft vy fewd : vy &7 AT F

& TS T8 7 gH SETd ®iW

®]E?

MR. DEPUTY-SPEAKER : The hon.
Minister has replied to what the hon, Mem-
ber had asked.

=} HATATH | : ST AGIEA,

FGAT FT FTAW ¥ AR A ew

e T g, SEF TR H W

IrFT ey =rfed o

MR, DEPUTY-SPEAKER : I would re-
quest Shri Madhu Limaye also....

SHRI MADHU LIMAYE : Was the hon,
Minister of Parliamentary Affairs taken by
surprise 7

w7 qg ofr Mawh rE F A F

i Ay & 7
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DR. RAM SUBHAG SINGH : Again,
the hon. Member is taking us by surprise.

MR. DEPUTY-SPEAKER : I was taken
by surprise by two things, He said ‘I am
going away’, I thought he was resigning.

st Ay {owd : 39T F [EAY
aeey famar 7 ¢ | 7 59 1 gAFQ

1T A E

SHRI KANWAR LAL GU'PI‘A
a very bad hit,

It is

vy fomd : gz AT FT @G |
# zro T W fag & aidf A1 gw
FI AT L E
MR, DEPUTY-SPEAKER : Honcstly I
felt it. He said ‘I am going away’.
Nt frg mTaw : saneger wIRY,
# q@Fd &1 <@ € gued g, fome
& & € g7 F1 s@a 7@ fasar
2, FYE gamRwe @) faedy ¢, fomd
srgfaur ft & 1 & udvas v Fifew
FT F¥ T ET F AT FT Al @br T
IaT g | 3w fw & @A FaveEq
AT F AR W R A E, 7
f& ofig 3T & g1 & 1 9 Imav
& A, T A9 F) qAfRAA &, aqr
FE TH I FTAAVET QO FFAT & 7
g ¥ 97 %1 ofew A& &, fEx @
ag e a9 |
MR. DEPUTY-SPEAKER : Ofder, order,
Hon, Members should help me to keep
some discipline in the House,
ot farr AvTww @ Y F9T A1 T
a2 qifegmicfom a3y § Avegw #
IqRW 2 & | F AT AT BT QAT
wrgaT g % T @ Ay faed =9 &
7 gaeg E € |
st el feg ;4 A9 T WS
wQaTT At ¥ g A § R oW
i @ gEedt g T qam @,
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T guedl wmelr § 1 7 | IT W
TFAEE F § | g fag gey

HGATT AT ¥ A Sq7&T ASA §, AfwT
ATTHT ag 20 1 A& fasai &1

MR. DEPUTY-SPEAKER : Now, let us
proceed with the business before the House.

wAWE 99 : SUNAW AR,
a ag & f& wmdrg wsww, o S
A AIT At Ay fawd, F qEf
qoqHE 0GR
ot 7y fowd : wrE e AW R )
ot wqwrd @w ;- F Tt owdw
2y F oy § g19 7 FT @ § | gy
feafq ®1 asnw & {97 T 3o faem &
Jd FAE |
MR. DEPUTY-SPEAKER :
order.

Order,

14.15 Hgs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS) AM-
ENDMENT BILL—contd.

MR, DEPUTY-SPEAKER : The House
will not take up further consideration of
the following motion moved by Shri
Jagannath Rao on the 2nd August, 1968,
namely :—

“That the Bill further to amend the
Public Premises (Eviction of Unautho-
rised Occupants) Act, 1958, as passed
by Rajya Sabha, be taken into considera-
tion.”

SHRI D, C. SHARMA (Gurdaspur) : 1
welcome Shri S. M, Banerjee’s. ...

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Is the bon, Member sitting or
standing and then speaking ?

SHRI D, C. SHARMA : Is he a man or
a4 woman ?

MR. DEPUTY-SPEAKER : He has in-
tellectual height, but the physical height is
a little less.

SHRI D. C. SHARMA : He looks like a
matron; he does not look like a man.

1 want to make a few observations on
the Public Premises (Eviction of Unautho-
rised Occupants) Amendment Bill which
has been brought forward by Shri Jagannath
:!:;:honndtobe:tmtimmy.eod
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The proposed section 2(b) is something
to which 1 do not think anybody can take
exception. The  definition runs as
follows ;

“public premises” means any pre-
mises belonging to, or taken on lease or
requisitioned by, or on behalf of, t!\e
Central Government. .

I think that this is unexcepuonable. The
Central Government is responsible for the
public sector and the public sector requires
ample space for building its factories, its
workshops, its cantonments and other
things. Therefore, nobody should take
any exception to this. But the rub lies
where the following provision is there,
namely :

“any company as defined in section 3
of the Companies Act, 1956, in which
not less than fifty-one per cent of the
paid-up share capital is held by the
Central Government”,

Here lies the hurdle which I hnve not been
able to overcome,

Government may hold S1 per cent
shares, but take it from ma that the persons
who hold 49 per cent shares will run that
company and not the Government, It is
because Government is half asleep and
half awake. Government is half ignorant
and half aware, and the result would be
that all these things would go into private
hands gradually and slowly and nobody
would bother about what would happen.
Therefore, I feel that the quantum of share
to be held by the Central Government
should be increased at least to 75 per cent.
If that is not done, then I am afraid that
this provision is liable to be abused. I
wam the Government that they should
take heed in good time. Otherwise they
will rue the day when they have got to face
it. Most of the private enterprise people
will come forward and buy shares to the
tune of 49 per cent and they will have
their heyday or field day so far as the
acquisition of public premises is concerned.

Now, Government are seeking to extend
this to the local authorities also. Sir, yoa
are a great constitutional expert and you
know very well the proliferation of autho-
rity in India has done more harm to us
than good. From the Central Government
we come to private companies and from
private companies we come to local autho-
ritics and from local authorities we shall
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[Shri D. C. Sharma)

go down to the zilla parishads, and from
the zilla parishads we shall go down to the
block authorities and from the block
authorities we shall go to the village pan-
chayats and from the village panchayats
to the lambardars and so on. In this way,
the circle will go on w'dening itself to the
detriment of the people who own these
lands

Therefore, 1 would say that this autho-
rity should be held only by the Central
Government and nobody else should have
any say in this matter. Nobody should be
able to acquire any public premises,

Then, we have the provision :

“any premises belonging to the Muni-
cipal Corporation of Delhi or any muni-
cipal committee or notified area com-
mittee.”

- think that this is an abuse of power.

SHRI HIMATSINGKA : It is already
there.

SHRI D. C, SHARMA : It may be
already there in his head, but it is not in
my head. His head is too old to take in
more, I was submitting very respectfully
that when this Bill is passed the municipal
committee or the notified area committee
or even the Municipal Corporation of Delhi
will use it to detriment of the peasants of
the farmers of India. It will be used to
the detriment of agriculturists; they will
take over the piece of land which is meant
for raising foodgrains; they will not do
anything else... Therefore, I say that such
provisions should go out of this Bill.

Who are the persons who are going to
implement this Act? You see clause 3.
What does it say ? ‘Officers of equivalent
rank of any company or the Corporation’.
These are the persons. What is the Central
Government doing and what is my good
friecnd Mr. Jaganath Rao doing ? He was
a very responsible Member of this House
but ever since he became a Minister, he
ceased to be as responsible as he was before.
For instance, he has given the right to any
authority, 1 think this right should be
kept within the purview of the Central
QGovernment so that there should be no
abuse or misuse. Go to any small town in
this country or any big city in this country,
You find that the good land which used to
be under the plough of the farmer and add
to our production of food i3 being taken
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away by these persons and satellite towns
are growing up and mushroom :owns are
coming up. If it goes on like that there
will hardly be any land left for us to be
brought under the plough and the plea to
attain self-sufficiency in food would dis-
appear. I generalise from my own ex-
perience of Punjab. I find that raost of
the land which was cultivated by sturdy,
honest and brave farmers is being taken
over by those persons who have become
rich overnight. They have put in it all
the black money which they had got. So
many friends of mine ask me : where does
black money come from ? How can I say ?

SHRI ABDUL GHANI DAR: 1 ghall
tell you,

SHRI D. C. SHARMA : | shall get it
from you. So, they purchase Lhese lands
with the black money. Our first priority
is agriculture and food self-sufficiency. Our
hero today is the kisan and the farmer.
Next to him is our jawan, the warrior, the
army man. Even the men of our army
come mostly from the peasantry class. So,
our hero today is the peasant. If we arc
going to deprive the peasant of the land
which he tills, I do not know where we
shall stop.

I shall now tell you about an incideat
which I saw with my own eyes, There is
a city whose name I do not want to men-
tion. (Inrerruption). All right; T will
mention it. It is Chandigarh, One day,
I was going about in the city of Chandi-
garh. 1 saw a mango tree, and under
that mango tree ] saw a peasant sitting and
crying. I went up to him and asked him,
“What is the trouble my dear friend 7
He replied “My hut used to lie near this
mango tree; my land used to lie near this
mango tree, and all that land has beea
taken away. ] am now a landless man.
I have no land now to cultivate.” So, if
you take this as the authority, I would
ask my friend Shri Jaganath Rao—he was
a good friend of mine at one time but not
now—to give land for the landless and
not compensation. What is your com-
pensation worth ? Your compensation is &
very paltry sum. I think if you take
Jand from any man who can cultivate it,
you should give him land for that. If you
cannot give it, I think this Bill is utterly
futile and will not work for the prosperity
of India.
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MR. DEPUTY-SPEAKER: We have
three hours for this Bill, and one hour
is already exhausted. Today we have
cxhaused 15 minutes so far. I find a
number of speakers who have sent slips.
Some parties have spoken, for instance,
the Jan Sangh. If I were to accommodate
one spokesman from each party, and a
few others, it will take a long time, What
T would suggest is that every hon, Mem-
ber should try to confine his remarks to
five minutes. I am not in a position to
extend the time today. Yesterday we had
enough time, and today I am not able
to do it. What I would suggest is, for the
general debate we have one hour, and
half an hour or 45 minutes that remains
could be devoted for clause-by-clause con-
sideration. Is it all right 2—Yes.

off wo Ao faard (afear)
IYTegeT AT, UF qI9 ATAF £ | AR
feamer &7 ST § SATET Wray AT @
=q fo oY e & forene @t a1gT R
& a1 a0 TRy §, 3T 47 Sgiar W
fear ena

MR. DEPUTY-SPEAKER : We shall
see.
SHRI K. M. KOUSHIK (Chanda) :

Mr. Deputy-Speaker, Sir, there is a com-
mon law remedy in our country for evic-
tion from unauthorised occupancy. It is
open to the public as well as to the pri-
vate premises. Of course, there are laws
which give summary powers also, and
Act 32 of 1958 was enacted to give these
summary powers to the Estate Officer for
protecting the Government  property
when they are occupied unauthorisedly.
Unfortunately, the Supreme Court has
held section 51 of that Act to be arbitrarily
conferring powers on the Estate Officer,
and hence is violative of article 14 of
the Constitution. Therefore, this amend-
ment has been necessitated and the Bill
has been brought. I have no quarrel with
it. But my only quarrel is that this posi-
tion has been very clearly elucidated. A
perusal of the Objects and Reasons of the
Bill will show—I quote :

“In view of this, it is felt that in
order to meet the objection raised in
the aforesaid judgment of the Supreme
Court regarding the validity of the
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Punjab Act, suitable amendment should
be made to the Public Premises (Evie-
tion of Unauthorised Occupants) Act
1958 so that the alternative -remedy by
way of suit that may be resorted to
by the Estate Officer in his discretion
is taken away.”

This is a very clear statement, and it is
in conformity with what the Supreme
Court has said, but in carrying out this
into effect, in section 10E, the entire jurls-
diction of the civil court has been takem
away, so that not only the Estate Officer
is prevented but even an aggrieved party
is prevented from going to the civil court.
That is my objection. I will show it pre-
sently. 1 want the hon. Minister to go
with me to section 10E in the Bill. It
reads thus :

“No civil court shall have jurisdic-
tion to entertain any suit or proceeding
in. respect of the eviction...”

What you are wanting is that the Estate
Officer or the executive officer should not
have the remedy of civil court and he
should confine himself to the remedy pro-
vided in section 5. But as it is worded,
this section will debar the Estate Offizer
as well as any aggri:ved party from going
to the civil court. Therefore, if you add
the words “at the instance of the Ectate
Officer” after the words “any suit or pro-
ceeding”, then it will be in conformity
with the statement of objects and reasons.

In certain land revenue Acts, this pro-
vision of summary procedure is there. But
taking into consideration the fact that
summary procedure itself indicates that
there has got been a deep enquiry and
the persons exercising powers summarily
are not well verszd in civil law, it has
been made subj to the jurisdiction of
the regular civil court. This is what has
been done in the Bombay Land Revenue
Act, M.P. Land Revenue Act, etc. In all
thesg. the summary procedure is subject to
the jurisdiction of the civil court. As
1 bave already said, your object is only to
prevent the Estate Officer from going to
a civil court. But the section has been
so worded as to debar the jurisdiction of
the civil court in a suit which may be
brought at the instance of the Estate Offi-
cer or by an aggrieved person, Therefore,
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[Shri K. M. Koushik]
I req the mini
to read :

“No civil court shall have jurisdiction
to entertain any suit or proceeding at
the instance of the Estate Officer.”
SHRI HIMATSINGKA (Godda) : Sir, I

feel that the Bill has not been properly
understood by some members who have
spoken. As pointed out by the previous
speaker, the Supreme Court struck down
a similar provision in another Act and
therefore Government brought in this Bill.
They are giving up one of their alterna-
tive rights which made the other clause
infructuous in a similar Act. Instead of
having both the remedies of summary
procedure and civil suit, this Bill provides
that the right to go to a civil court is
being given up.

So far as the other objection raised by
the previous speaker is concerned, the
right to go to the civil court by way of
appeal is still there under section 9 of the
parent Act No. 32 of 1958. That section
provides for appeal to the district judge.
That right is not taken away by the pro-
posed section 10E.

Another point has been raised that land
will be acquired and cultivators will suffer.
I do not see where the question of acqui-
sition comes so far as this Bill is concern-
ed. This Bill only provides for eviction
of unauthorised occupants. Therefore,
1 feel that that criticism is wholly mis-
guided and has been levelled under a
misunderstanding, without realising the
exact purport of the Bill. Therefore I

. foel that the Bill that has been introduced
has been correctly introduced.

As regards certain objections about the
municipal authority and the Delhi Deove-
lopment Authority having these powers,
they already have them under the Act as
at present. The new thing that has been
introduced is the company which becomes
a Government company because of the
Government holding more than 51 per
cent shares. That is the new thing that
has been introduced and, I think, rightly,
as was pointed out by the hon. Member,
Shri Tiwary, who was the Chairman of
the Public Undertakings Committee and
who saw a number of things which need-
ed immediate action at the hands of
Government.

1, therefore, support the Bill.
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| &% | 39 fao § 190 gA AW
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SHRI S. KANDAPPAN (Mettur) :
Mr. Deputy-Speaker, Sir, I appreciate tho
difficulty or the conoern of the Govern-
ment in trying to recover public premises.
But, as Mr. Bibhuti Mishra pointed out,
there is this problem of humanity involv-
ed in this. Particularly, in Delhi, there
are many areas which were occupied not
only by the refugees but also by those,
who are our countrymen, who came here,
in a very desperate condition, to eamn
their livelihood even from far down south
and from other corners of India. Prom
my own experience, I know, in 1953 from
Madras State alone, there were about
10,000 handloom weavers who left that
part of the country, who scattered to
various places and the major portion of
them came to Dslhi and i

settled  in
various places doing all kinds of odd jobs.
Probably, they thought it is their capital
and they occupied certain places. They
have no means of acquiring a plot and
putting a pucca building. They simply
came here and when they got some job
somewhere and they found some plot
vacant nearby, they occupied it

After some years, when the Govern-
ment want land for some purpose, it is
necessary to see that they are not simply
sent away lock, stock and barrel. There
should be some kind of human touch in
dealing with the problem of hutments.
Mr, Kanwar Lal Gupta said that the num-
ber of hutments in Delhi, particularly,
has increased of late and that it is to
the tune of 1 lakh. I do not know the
exact figure. It might be true. How is
the Government going to solve this prob-
lem? Not by passing this Bill and
authorising the authorities or the officers
voncerned to simply send them away.
Definitely, that is not going to solve the
problem. It is more a human problem.

I have no quarrel with the basic need
that the Government has got to requisi-
tion or to take some premises for their
own purposcs, My own Party is running
the government in Madras. We know the
necessity and, sometimes, the dire need
of the Government to acquire certain
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land of their own. But while implement-
ing this—that is my whole argument—it
should be seen and the Minister should
take the responsibility to see that the
people are not unduly harassed and that
they should be given sufficient accommo-
dation elsewhere or the Government could
even provide accommodation through the
Rehabilitation Department and see that
thay are not unnecessarily bothered or
their livelihood is spoiled because of these
actions, I know even the intentions of
the Government, sometimes, are not possi-
ble, when it comes to the administrative
machinery, to be carried out. I myself
had an experience with the Minister. I
think he will be in a position to recall i.
I myself, along with another Member of
my Party, called on him with regard to
the problem of some engineers in CPWD.
He was able to appreciate the difficulties
of engineers. He called some officers and
he discussed the whole thing with the
officers. But due to certain technical diffi-
cultics, they were not able to accommo-
date them. I think, the position is still
the same. The Minister agreed with wus
but the officers did not agree with him
because there were technical difficulties. I
do not know what are these technical
difficulties which cannot be overcome in
the interest of our own country-men;
that too in this particular case, these
people who are downtrodden and who arc
living on the verge of poverty should be
given all the consideration that the Gov-
ernment can give. Particularly in Delhi,
this is a very vital problem. Of Ilate,
there has been ‘an increasing feeling—I
do not want to dilate on that; we are
getting Tepresentations of that kind—,
particularly those people who have come
from far-off places like Madras, Kerala
‘and Bengal and some other far-off places
also have got a feeling, that they are
being squeezed out of Dethii. I thimk,
this- is not a healthy feeling at all. We
talk tall about integration and all that
but we do not allow our own people to
have a sense of pride in the capital city
of ours, we do not make them feel that
it is their own city. I think, Jan Sangh
is also to be blamed to a certain extent for
that, but I would rather put the blame
squarely on the Central Government for
this because they have the overall controt
as far as Delhi Administration is concerned.
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They should see to it that this Capital city,
this metropolitan city, is maintained as a
polyglot city; they should make all efforts
to provide emenities, particularly for those
who are the underdogs and who are doing
menial work in this country.

! SATeT™ T 2 T AEEE
e 7 Fg1 f5 w9 F oEw a1 A
<% g f5 ag q¥ @9 & anfuwa
ARt B FiT IT F foau arereAfer
g 3 5 gy, faaream amgm &0
# ag a0 W FT 3 9wedr g 5
R} N W fEmdE Fvoam g,
s &1 e & gg dw @
TEHE F HET AT & | I FTEIAA
F AR AN T AR AEAT 9T
# ww A g 5 feay aew
AR foaeY 7 IJ[T 37 Y A maEHe
Y T & | de AT S aq
weefY & €Y wiew I F € AT qHAT
I Y SqreT AR Y o aFAY & | Ay
1 g faage T ad & f5 et
a@ ¥ wawra zfwor o A1g {feaw
g F oqat g A @ wEm
YW I F Q@ FUA AR
¢ 9k ey fegw & N IOw @
i a3 0
AT §eF ¥ A9 & sifeg § Fgv
g fF @ ag # wEe ag e
qEl & fIg T @ 1 I 9 A
flrraa &Y @Y @ Faend AR g W
Iq ®WT |
SHRI S, KANDAPPAN : 1 would like
10 point out only one thing. The Corpo-
ration has built some shopping-centres in
some places. I have reliably learnt this,
and I have cven sent a representation to
some people in his Party, pointing this
out : there are certain places where people
from the sourth had already been doing
businoss and after the shopping contres
were built there, they were not given pre-
ference to run the shops but the lease was

given to somebody else. This kind of thing
<an very well be overcome by the Corpo-

ration itself, I do welcome the explana-
tion given by Shri Kanwar Lal Gupta, and
it is for the Minister to see that this kind
of feeling does not get round.
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SHRI R. D. BHANDARE (Bombay Cen-
tral) : I do not understand why in Clause
4 Section 10E is sought to be introduced.
As I see the original Act, I can see the
logicality of it except that there is no pro-
vision for appeal to the Civil Court.

It is contemplated under Section 4 that
notices will be given by the officer or
authority if an explanation is given by the
person who occupies a piece of land, power
is given to the officer or authority to hear
him. Then under the proviso to Sectioa
5 of the original Act if no explanation is
given within 45 days, the person who occu-
pies the premises will be evicted.

Under section 8 property will be taken
away, if after notification the property is
not claimed. Section 9 deals with the
power of appeal and the appeal shall lie
with the District Court, Under the original
Act District Court is the tribunal and the
decision given by the tribunal is final.
Finality attaches to the decision given by
the Tribunal. That is the original scheme.
But to my great surprise and dismay, why is
it that section 10E is sought to be intro-
duced to take away the power of the civil
court, It is but natural that certain com-
sequences flow since we have accepted the
sanctity of the private property. In other
words, if there is any right, any civil right,
whether that right does exist or not should
be decided by the civil court. That power
is taken away and arbitrary and despotic
power is given to the officer or authority
under the Act. Section 10E thus brings
the executive into conflict with the judiciary.
I do not undersand why this is sought to
be incorporated. The hon., Minister hag not
explained why such wide discretionary
power is given to the authority, which dis-
cretionary power cannot be challanged in
the civil court at all. In any event, the
whole trend under a democratic set up is
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that in case of conflict between the right of
an individual and the executive, the indi-
vidual hag thei right to go to the civil court.
If that position is accepted and it is accepted
in all civilised world—why are we taking
away that right ? If there is no semblance
of any right at all, I can quite appreciate
that position. In case there is a semblance
of civil right contemplated under section
5 which says that if there is any right in-
volved, the officer will hear him and de-
cide if that right is there. Why is it that
it is not decided by the civil court ? I oppose
with all my strength and might the intro-
duction of this new principle or innovation
under clause 4.

If those who occupy these premises are
to be evicted some alternative accomodation
must naturally be given before they are
touched. That principle must be introduc-
ed. Not only alternative accommodation
should be given by the Government under
this Bill but some provision ought to be
made here that alternative accommodation
along with amenities would be provided.
So far as the Delhi Department Authority
is concerned, we hear a number of agonoz-
ing complaints that in somc of the bastis
no amenities at all are given. No light, no
water is given. Simply these persons are
thrown out of some of the premises belong-
ing to the Government and left in the
periphery of the city. There are no con-
veniences and no amenities at all there.

Therefore, my appeal is that even at

this late stage Government should accept
or introduce the principle that alternative

accommodation would be given and all
amenities would be provided for.
SHRI GANESH GHOSH (Calcutta

South) : This Bill is a draconian measurc
directed gainst millions of poor people who
are forced to live in slums around the pub-
lic sector undertakings or in areas in and
around cities and towns oa municipal lands
now termed “public p ises”. Hundred:

of thousands of poor people who are com-
pelled to live in cities or around the public
sector projects have not been provided with -
any accommodation at all either by Gov-
crnment or by the corporation authorities
or by the public undertaking authorities.
with the result that the workersare obliged
to erect some huts to accommodate their
familics. These huts are called slums
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where not even normal human amenities
are available,

Take, for instance, the condition at Bhilai,
Despite all talks of construction of a new
township, nothing worthwhile has been
done so far. The result is that thousands of
workers are compelled to live in  slum
areas where no sanitary facility or modren
amenity is available. We are astounded to
hear that large number of people die of
cholera every year in these slums around
Bhilai as drinking water is not supplied in
the slums where the workers live on the
ground that the constructions are unautho-
rised. It is a crual and a practical joke,
which the Minister should know, that therc
is a small area which accommodates about
a few hundreds of workers who have been
shifted from Ranchi to Bhilai; the workers
themselves call that area “murgee” colony
because they think that it is not fit for
human habitation, but is fit only for fowls
and chicken. And yet these poor people
who are living in such areas are sought to
be evicted even from those slum areas.

It is strange that Government which
calls itself the custodian of a welfare
State is not taking any expeditious step
to create more housing and to build
houses for poor people, the workers and
for the people of modest means, but
are going to take draconic measures to
throw out the workers from the poor
shelters they have themselves built up.
There is absolutely no provision in this
Bill to provide alternative accommodation
to the workers and people who are going
to be evicted.

Generally the public sector projects
come up in areas isolated from the town-
ships and cities. They acquire large
tracts of land at throw-away prices but
they utilise only a small portion of the
area to erect the factories and housing
accommodation for their officials. Large
areas of land go vacant, So, the workers
who have not been provided with any

accommodation by the public sector
undertaking are compelled to construct
small huts round about the industrial

concerns and which are called slums, If
Government are going to take steps under
this Bill then they will all be ejected
from those slums immediately. And what
would be the condition of those hundreds
of workers ?
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With regard to the existing condition of
Delhi and the areas adjacent to it, the
less is said the better it would be. My
other friends have already drawn attention
to this. This is a vast, huge and almost
unlimited area of land within New Delhi.
How much of it is covered up to today
and how much is lying vacant? What
steps have Government taken to  build
houses to accommodate the poor people
and the small people ? I would not like
to mention the nature of the accommo-
dation that the Ministers or the big
officers have. But even large-number of
Goverament employees are compelled to
live in slums on lands which are now
termed ‘“public premises”. This is one
side of the picture. What is the other
side like ? There was a proposal to shift
the Delhi Cloth Mills to some other area.
What steps have been taken to shift it?
Tho 'Government have taken no steps at
all. The reason perhaps is that Shri
Bharat Ram has donated a few lakhs of
rupees to the Congress funds. Again, the
Hindustan Insecticides also was to have
been shifted. But nothing has been done
in that regard. Is it because he has made
contributions to the Government for
doing nothing in this regard ?

Then, take the case of Azadpur. There
is thc Ajanta Textile Mills there. It
employs 1700 workers out of whom only
100 have been provided with accommoda-
tion and 1600 workers have no accommo-
dation to live in at all.

This Bill unfortunately gives whimsical
and dictatorial powers to the heads and
bureaucrats of the public sector uadertak-
ings and to the municipal corporation
authorities. If this Bill be enacted and
put into effect it will really invite the
reaction of the poor people. 1 would
requost the hon, Minister to see that alter-
native accommodation is provided to them
and also make provision for compensa-
tion. Let him take away the Ist clause
and bring forward a new Bill which all
will be ablc to support,
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THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : Mr. Deputy-Speaker, Sir, I am
thankful to the hon. Members for having
shown keen interest in this debate. It
is a simple Bill as explained by me at
the outset. Mainly it was necessitated
because of the judicial pronouncement
of the Supereme Court and the Delhi
High Court. To bring in line with the judi-
cial pronouncement, we had to curtail the

powers of the «civil court which
the Estate Officer had in addition to
the summary powers conferred on

him wunder this Act. Having come Yo
this House with an amendment I thought
it necessary to include within the defini-
tion of public premises, Government
corporations which are wholly owned and
also government companies where Govern-
ment has a controlling interest by having
at least 51 per cent of the shareholding.

15.25 Hrs.
[SHRI VASUDEVAN NARR in the Chairl

Most members have misunderstood the
scope of the Bill. Some members have
said that jhuggi-jhompri dwellers are
being evicted under this Act. It is not so.
They are trespassers, but still as they are
poor labourers who have come from out-
side to eke out their living and though the
Government has power to evict them
summarily straightaway, yet alternative

accommodation Ais being . given to them *

to enable them to live and eke out their
livelihood.

The second misconception is this. Some
members like Mr. Randhir Singh spoke
loudly for the kisans. But this Bill does
not deal with the requisitioning of acqui-
sition of any agricultural land, much less
about compensation payable to them. The
scope of this Bill is very limited.

Professors are always not to the point.
The learned Professor in his discourse
questioned the propriety of including
government companies within the scope of
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the Bill. Government company is defined
in the Companies Act—companies owned
partly or wholly by Government or Gov-
ernment having controlling interest. That
legislation relates to entry 43 of the Union
List. Therefore we have competence to
make law for such companies.

The main objection has been to the
taking away the power of the civil court.
Both the Supreme Court and the Delhi
High Court have said that this alterna-
tive remedy of the civil court is mnot
available to the Estate Officer when he
seeks to take action under summary pro-
cedure. Therefore, if I give that power
to the civil court, I will be destroying the
very Act under which he derives the
power. It will be self-destructive, There-
fore, I had to take away the right of the
civil court,

If you look at section 8 of the original
Act, the Estate Officer is given the powers
of the civil court in respect of summoning
of witnesses, documents, etc. and the
opposite party is given the right to show
cause against the eviction, by producing
evidence, etc. Having heard both sides,
the Estate Officer comes to a decision.
Against that decision the right to appeal
to the district judge is given under sec-
tion 9, Here the district judge is not the
district court as understood in the civil
court but he is personce designata under
this Act. Section 9 has been interpreted
by the M.P. High Court and they have
said that he is person designata. Section
10 also refer to the finality of the order
passed by the district judge. I  have
introduced Section 10E because I have to
take away the right of the civil court.
When proceedings are initiated under this
Act, civil courts should not have jurisdic-
tion.

SHRI KANWAR LAL GUPTA:
Taking away the right of whom? The
Estate Officer or the aggrieved party ?

SHRI JAGANATH RAO : Both I will
explain why. .

Wt g W o FEA H;ToFTS
HAT AT 4T AF w7 7

ofY ST TA ;AT HT |
Section 10 of the original Act says :

“Save as otherwise expressly provided
in this Act, every order made by the
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[5ft ST <]

Estate Officer or appellate officer under

this Act shall be final and shall not be

called in question in any original suit,

application or execution proceeding.”
This section as it is does not take away
the right of the civil court. It is open
to the Estate Officer as well as the ag-
gricved person to go to the civil court.
But unless that right is taken away, this
Act becomes violative of article 14 and
the Supreme Court judgment comes in
my way. Therefore. I have to take away
the jurisdiction of the civil court and this
is being done through section 10E. As
I have explained. opportunity is given to
the person who is procecded against to
show cause why he is not liable to be
evicted. If the decision goes against him,
the right of appeal is there.

There it ends. There is finality there.

#i wegw WAt W AT AT ;T
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SHRI JAGANATH RAO: Where pro-
ceedings are taken under this Act, 30 days
notice is given to a person who is in un-
authorised occupation to show cause, then
evidence is taken and the estate officer
exercises jurisdiction of a civil court under
the Code of Civil Procedure; he sees the
documents and takes a decision. Therefore,
it is not ap arbitrary power and no power
js taken away from the citizen to defend
himself.

Then, Parliament has the power to take
away the right of a ciivl court. We have
passed so many laws like this onc taking
away the powers of the civil court. The
intention of the government is not to cause
any hardship to the citizens but, at the
same time, this summary power is neces-
sary,

I will explain why it is necessary. There
are some government servants who have
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retired from service who do not vacate the

quarters allotted to them. In spite of our

notices, they do not vacate them. Then

we file eviction proceedings and a decree

is passed against such a person for evic-

tion. Then he goes to the district judge
and gets a stay. There are several such
cases. This Act is meant to apply to such

case where a person who has ostensibly
no right to occupy a house continues to
be in possession of it, refuses to vacate in
and we huve to proceed against him in a
summary mancer.

But T can assure this House that during
the ten years of operation of this Act from
1958 till todate no complaint of indiscri-
minate application of this Act by the
estate officer has ever been made and no
hoa. Member has pointed oup a single
instance where this Act has been arcitia-
rily or indiscriminately used which causes
hardship to the people.

This iy a simple Bill the purposc and
obicct of which is to bring the Act in line
with the judgment of the Supreme Court
and the Delhi High Court. Incidenlaily, it
also secks to include some of the premises
within the scheme of the Public Premises
(Eviction of Unauthorised Occupants) Act.

SHRI KANWAR LAL GUPTA : I have
stated in my speech that the DDA is mis-
using its powers and in Delhi about 50,000
cases are there where people have been
aggrieved because of the action of the
DDA. Are you prepared to speak to the
Health Minister so that he may form a
Committee of Members of Parliamert from
Delhi to look into the whole affair ?
Otherwise, these 50,000 peoplc will have
nuv remedy whatsoever.

SHRI JAGANATH RAO: I may say
that the Home Minister is calling a meet-
ing tomorrow where the Delhi State offi-
cials will also be thcre. We will then
discusg this aspect that this Act, or any
Act for that matter, should not be used
indiscriminately. 1 always hold that view
and 1 will never allow the indiscriminate
or arbitrary use of this Act.

SHRI KANWAR LAL GUPTA: The
Home Minister will discuss only the juggi
ihompri scheme. This Act does not apply
to juggi-hompris. I am referring to
persons who have purchased houses from
government or persons who have  been
allotted houses by the government. They
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ere being forced to vacate those buildings.
As damage about Rs. 10,000 is demanded
from one person right from 1947 till to-
day. How can a poor person afford to
pay such a big amount ? Further, this 1s
not a solitary case. There are 50,000 cases
like that. I want a firm commitment from
the Minister that he will set up a com-
mittec of Members of Parliament to look
into this. Will he speak to the concerned
Minister ? Otherwise, it will mean that
you will take the power today and misusc
it tomorrow, which is not what is wanted.

SHRI JAGANATH RAO : We will look
into this.

SHRI BAL RAJ MADHOK (South
Delhi) : Of course, we know that it is not
within your jurisdiction and a different
Ministry is dealing with it. But the ques-
tion is. do you realise the importance and
xﬁagnitude of the problem ?

SHRI JAGANATH RAO: I
agrec with your sentiments that. ..

SHRI BAL RAJ MADHOK : It is not
a question of scntiments; 1 do not believe
in sentiments,

SHRI JAGANATH RAO: The sub-
stance of what Shri Kanwar Lal Gupta
has stated is that it has been wrongly and
arbitrarily used. Certainly it has to be
looked into and I can assure you that it
will be looked into,

SHRI BAL RAJ MADHOK : The
population of this capital city was 5 lakhs.
Now it is 40 lakhs. Most of the people
living here have got land from the govern-
ment. It hag been given to them on leasc.
They have put up structures thereon or
they have purchased houses. Now, techni-
cally, they are lessees even though they
are paying only 1 per cent or 4 annas.
On that basis if the Government thinks
that this law gives them the power to evict
them or demand damages from them or
do anything with them, it means that you
are playing with the lives of the entire
people of Delhi. So some clear assurance
must come that ‘this Jaw will not be mis-
used to harass the people of Delhi.

SHRI JAGANATH RAO: I said that
this law has not been misused within my
knowledge. If there are any such cases,
certainly I will look into them.

S| MAE AT . TH LRI T
wEET ¥ A g | & X qur fF o

entirely
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MR, CHAIRMAN : The question is:

“That the Bill further to amend the

Public  Premises (Eviction of Un-

authorised Occupants) Act, 1958, as

passed by Rajya Sabha, be taken into
consideration.”
The motion was adopted.

MR. CHAIRMAN : The House will now
tahe up clause-by-clause consideration of
the Bill.

Craust: 2—(Amendment of section 2.)

SHRI BAL RAJ MADHOK : Sir, I beg
to move :

Page 2, line 16,—
for “whether” substitute—
“where” (8)
Page 2, line 17,—
. omit”, or leased out by,” (9)

MR. CHAIRMAN : Would you like to
speak on them also?

SHRI BAL RAJ MADHOK : As you
like. I can speak now or during the third
reading.

MR. CHAIRMAN : You may  speak
during the third reading. That will be
better.

I shall put both thc amendments (Nos. 8
and 9) to the vote of the House,

Amendments 8 and 9 were put and

negatived.

MR. CHAIRMAN : The question is :

“That clause 2 stand part of the Bill.”
The motion was adopted.

CLAUSE 2 was added to the Bill.
CLAUSE 3 was added to the Bill.
CLAUSE 4—(Insertion of new section 10E.)
SHRI VIKRAM CHAND MAHAJAN

(Chauba) : Sir, I beg to move :
Page 2, line 28,—
for “No Civil Court” substitute—
“Notwithstanding anything con-
tained in the Act only civil
court” (4).
SHRI SRINIBAS MISRA (Cuttack) :
Sir, T beg to move :
Page 2,—
fater linc 35 insert—
“Provided that when there is
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a dispute as to whether occu-
pation by any person is un-
authorised or not the civil court
alone shall have jurisdiction to
decide the matter.” (5)

SHRI ABDUL GHANI DAR : Sir, I
wish to move my amendment No. 6.

MR. CHAIRMAN : Amendment No. 6
is the same as amendment No. 5; so that
is barred.

SHRI BIBHUTI MISHRA : Sir, I beg
to move :
Page 2,—

after line 35, insert—

“10F. The civil court shall have
absolute jurisdiction to decide
whether occupation of premises
by any person is unauthorised
or not and if the occupation of
premises is found to be un-
authorised or done at the in-
stance or negligence of the
Central Government  officers,
they shall be punishable with
fine of one thousand rupees or
with imprisonment for a term
of six months.” (7)

SHRI BAL RAJ MADHOK : Sir, I beg
to move :
Page 2, line 35—
add at the end—
“provided the total amount of
damages claimed is less than
rupees one hundred.” (10)

SHRI KANWAR LAL GUPTA : Sir, I
beg to move :

Page 2, line 35—
add at the end—
“provided the total amount of
damages claimed is less than
rupees fifty.” (11).

SHRI VIKRAM CHAND MAHAJAN :
Sir, so far as clause 4 is concerned, the
power has been withdrawn from the civil
courts by the Bill bccause of the decision
of the Supreme Court in the Northern
India Caterers case. The decision of the
Supreme Court was that the Government
has alternative remedy, that is, they can
initiate on their own through their officers
and evict a person or they can go to civil
courts and ask the courts to decide whe-
ther the person is an unauthorised occu-
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pant or not. The Supreme Court said that
there are two alternative remedies available
to the Government and one is a little worse
than the other and Government has the
discretion to use either; therefore, we strike
down this section.

My submission is that instead of saying
that civil courts have no jurisdiction, they
could have easily said that Government
officers who will deal with this matter will
not decide and only civil courts will decide.
That would have covered the  Supreme
Court decision.  Why I submit the power
should be given to a civil court is because
it has a two-fold advantage. Firstly, it
will reduce the expense of the Government
because Government will have to appoint
an officer to deal with this aspect. They
will have to appoint officers throughout
India whereas civil courts are already
cxisting and Government has to incur no
expense. Therefore, even from the finan-
cial point of view, it would be beneficial
to the Government to have the  cases
decided by the civil coort.

Secondly, 1 submit that the approach of
an officer is entirely different from the
approach of a civil court. An officer's
approach will be administrative. He will
not have the same approach as the civil
court has,

Thirdly, 1 submit, you have accepted
democracy as the basic principle. 1In
democracy, there is a complete scparation
of judiciary from cxecutive. If there is
complete separation of judiciary from exe-
cutive, why are you giving judicial powers
to the executive authority ? So, firstly, it
will reduce financial burden on the Gov-
ernment and, secondly, it is the basic
principle of democrarcy that you separate
judiciary from executive. If you combine
these two, you are, on the contrary, hitting
at the very basic of democracy. Therefore,
I submit, this amendment should be ac-
cepted.

SHRI BAL RAJ MADHOK : I entirely
endorse what Shri Vikram Chand Mahajan
has said.

SHRI SRINIBAS MISRA : Mr. Chair-
man, Sir, first of all, we have to find who
are the persons who will be evicted under
10E. Here, in the definition of public pre-
mises, the Bill has included more propex-
ties and more premises. The original Act
included land and premises. Now, under
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this Bill, the property of companies, cor-
porations and Government companies will
also -be public premises. Who will be the
subject matter of this Bill? Persons to
whom the Government has leased  out
lands, persons from whom money has
been taken but no lease has been executed
—there is a promise, and they have built
structures—persons to whom premises have
been sold out by companies and persons
to whom the company has promised to sell
out and has taken money are some of the
persons who will be covered.by 10E. How
will it operate ? If there is a lease by
the Government or by a public company,
that man has got a right. Who will try
the case? An officer who will be the
servant of the Government.  Suppose
Government wants to abrogate their con-
tract illegally. An officer will decide in
favour of Government. Hc being a party,
he cannot sit in judgment in deciding whe-
ther that man has got a right or not. In
order to come to a decision whether a
person is in unauthorised occupation or not,
it requires a decision of a civil court. It
is not a summary decision. What the
Supreme Court has said is that there should
not bc any discrimination. So, I have
proposed two distinctions. One is for the
purposc of finding whether a person is in
unauthorised occupation and the civil court
will hawe the right. The other is for the
purpose of a clear case and an officer will
decide with appellate jurisdiction. But if
the question of title is involved, it will go
to a civil court and an appeal, whatever is
available, will be available to the party.
Without  disturbing the scope of the
amendment, I want to suggest that there
should be a proviso added that where there
is a question whether a person is in un-
authorised occupation, that matter will be
decided by a civil court alone and other
cases will be decided by officers. That
section gave two separate remedies, one
by an officer and another by going to civil
court. There, the officers or the collector
had the liberty of discriminating between
one person and another person. When he
wanted to favour one, it went to the court
and when he wanted to evict somebody
quickly, he himself acted, So, the Supreme
Court struck it down. When this is done
in respect of eviction orders by the Estate
Officer, the appeal will be to another offi-
cer who will be a District Judge. That is
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in one line. The other line is that when
they will go to the civil court, there will

be first appeal, second appeal and so on.
I think, the hon. Minister will accept this

amendment because this will be in the
interest of the public. He does not per-
haps want that all the title matters should
be decided by summary proceedmgs by
Estate Officers.

Y waT AT A ¢ Fwafa
f i #% qF FEar T g@amn {1
7 Wi 3@ 2 fr wdY AgeT 3@ @1 59
qaw § o7z qg¢ F¢ q o
IET & 2% F1 3T AT IRA§ | TS
TEf w1 WIE F FAT AGH AT AT AR
& mamfa sy, A woAT FreSrguE
§ qta gme a7 g § f4eE o
Fro Mo FzAT & F ama srreevTENE
g 39 f& 97 7z I A7 OAE T T
g a1 37E1F gadr § #v aXeTe 39 A
ar’.rqﬁm?%a'rmr%n I TH
=g %1 7A95 OF vk wrfeaw A 39
FIAIZT 3R, 98 AVFIC § FTATE
AT Y, FAT A7 IAF AT AT FAAT
FZITH AT FNAA@AZ FIATL

i Az fag (Trga+) «Fqer w3
AT ATES & FOw ?

{t W F qeq : qqrafy Fi, gAA
#IE FT AAHE TA F ATV | 6T 2,
faad faar & f& g &1 WdA &
¥ o Wadi yarr g, 59 fAerw
919 7 qT67 % faw oF  Afwsy =,
g 41 3% g, Afem gits FE F Twee
L un_ 4 ot af faar & fr
warez qidf fafaa #1E § adf 0 AFT |
zq fr-rr[ 4197 39 & 2% 1 341 7 f7q7 |
ag 33 Sig A &1 w7 f& @A
F 700 a7 ¥ srravy a0 @ 2 fw faeeer
§ 0¥ 999 AR FAT §—ATT A%
®F FHzHE A AL FomW AEx §
AT q A QA AT gy §—H
¥ w7 33T oM@ a1 qrOe
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[t FaT T ]
aifgy fF 7zt & S qrfede & Jwa<
§ 37 & qmy 9y A9 @ FTEF A
GEATAT TET | S ATT TIAT WY TgT
qT 7€) FFAT ARA, A AT F A ATGHT
arag faw st ot f& &t o 3@
o 78 F 9 1E ¥ & g aw
T, T A& aEAa  J1 o aEw
fae quah, @1 98 TR AT R, q*T
afe e @ o % T 5w #) fa=g
Fe &, f%T ag s i Fwar g,
I g T @I w0, F;WifFr w6
AT AT AT FT FIE FT0 & AG
@ T |

79 forT & sy & s FAT Fedar
g 5 smo o <ie & &, fwa i O
qEEY T W | I F1 Ag TF Wl
wifge s ¥ fafaer #12 7 @7 9% anfs
¥ IqT g% Fgt q¢ gEfemy T 4 |

g Ag—Fw ¥ FA AT TF
w9 U € fr faeett & wifwandee
A F g TR i a7 &
A FT @ &, A= e agi W &2
& fecdt fafees #1 #1w grar & it
H FEFAT FAT | I AT AT
fedt fafreex § ot sgTrde 71 a@
FG A1 oAy q Ag w1 fedy
fafreedr & s@ar-fewar qemEmT
AT qriFgTive F WG FT AT FT
qRT A FGT Y 1T FQT | IS e
2 TAFIE AT ARy & AT A TR Q)
fax feem &2 = § f5 Y &) &%,
w7 & A ? a9 g ave ¥
agi 9% 43 § fF gETd amaTe &1 g
R AR A AT § I A FW
QfFe | wear wERy, o feee & °g
ot g g afErt # awer g,
& gwwar g f& awad siw gEd
Ty T WY gEY g F FwEr gui o
T fad faeelt & wifoamdre & dwardd
¥ W19 9 T@AR HY GAAAT AET—
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T U TMGT g0 T AF AT §
STed g1 =18 ar gew fafawdy @
Wz F T @ FL

sit fawfa fas (Fefierdr) : swnefa
S, ag S0 10(3) & 7€ 9F q&qF QAW
B TERFEIUATG

“No civil cour¢ shall have jurisdiction
to enter in any suit or proceeding in res-
pect of the eviction of any person who
is in unauthorised occupation of any
public premises or the recovery of the
arrcars of rent payable under sub-section
(1) of section 7 or the damages payable
under sub-section (2) of that section or
costs awarded to the Central Government
under sub-section (4A) of section 9 or

any portion of such rent, damages or
costs”,

T A/ ag sy @ vy § TEd
fewmai o agmw Rl 1T gAY
"V S T GIAH AT | AR Fga fE
FOF A T TH FEA G FOAT
fw fafaw F1€ 7 #1 ag daam $37 F7
gF aE 2 fr #1f amge  svEss
2 AT AAATESE 2 | LT HFAT oA
g 7 g AfaF1T IRNT &g T A1 FY
FTT F HATT JT AGH | ZHHT AAAT
ag 3 fF s unhiaafea & g 7 @
fuFIT &7 o1 @ § AT Farg fawmr
¥ AT ATW®E | AT AT T A
fafaeez anfga &1 off smv faoet 7 &Y
FEAT g1 AT FIE T JIg FTHFIAT
AT ST 1 IAET A qEET &Y A
fafaw € FT TWRaT @ g wHT F
fam gar weAT =y | IS g FE,
TR, s 1, Gfaw F1E ot gar
g€ &, 9 s FY uashaafea @ Qe
g el § a1 srrely fafast #1E &1 veam
qFEAT & | TEAT HwT ST AT T 9T
fa=me Fvar wnfed | few wwl Shar
N A ATRRAT A FT 2y &, S
E gy § g} oag Ag
AT & R AT A I F T} Y A
Fgrw A § 1 fafaw 1 & avm
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uriiEgfea #1 gl S Wit ag swfuFT
ST @ § sEET aden ag g fE
wgr o S F g Ay N ¥ AW
gnr, agt uniragfes i avg & T*
aTy ST A | uaiEEfed aifeaT
&t fegeq oX &9 FTA § | AT AN
A oo oI, AT G & S
HT IAFT GEHT F AE qA0 FH
grasar g, q1 e famfi & Smifsarar
faw o A a7 faar &, enw T8
g fa ga=r drgar &, O awaa g 7
T ST AT I FIT Hr=AT g T w17
TEY QIS § o7 A9 AT-TEEE T3 €
g 97 A1 F qHY gRT FT NqY AT T
"fqara & avae o gw @ Afeed
FG, Tq% Zq fadars s g

HI S AATEHT § AT IERT TGN
AT € q1 T F1 44 AT AHwE-
A7 AT ATMET | 9T 4T JAIISE
ATHYT AT & AT ATTH AFEL AT
Il & € graT @ | g qeEl &
7gt F1E AFT AT &, IqF AT T,
W & A1 a8 399 FEar @ fF w30 G,
F1¢ sz faoar &ifqw, o F2¥ &
fFa sma@ g qiaFtFgar e &5
®AT TR A AR AFTT a9 F
fre sz 34 &1 wfyw 3o i & a
FIE O AR HTAT, I G
g @|rE a1 ag F2 a0 & fF ge ansy
3HfAT e &7 AP0 F o7 guF
et awav v aferdea a7 awg T
IAITESS QTFTE a1 § d1 sER
I FI FL IT AGAC 1 JT€T gV
Y =nfge | few Gt gar & 2
TF HHAT F F91g 9L @ AT ATAT
¢ A R s #8 AT ] i ag awaT
@ feeme & 4T 99 IWF F9X FA
TFHAT FX |

gwrafa off, agh 9T gATE & FY
darfedt g, w=hr i g Fg7 areq W
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g ¥g i 9 78 fadr qw & s
afea o Twfadt Y awg & gy 9y
gH T WA A 375 %) g&qT § 37 4,
a9 284 W T § | gWE  wfeqar
AR fraag Fi a9g ¥ & g aRR
0 g 91 @i g gafa guer
AT FT WG TGAT AFET AT T@AT
Tifge  fF zary afwssm Y awe
§ a1 FAIEST AEAE AG a9 §
HUIF F  qoF § W FE Fiedv A
J AqME Fr qqenE 7 A7 e fAar
ST 91 #ifE gz "wgT A 91 fF
REIETRIEE IR U I i
THEIT T ATEIT F1 A SfGFIT FAT
arfzn faga afiqsa @ oar g saat
A7 ¥ | TH GATE &1 AT /A, A0
R yireR ¥ AT qr qTHE ST Y
GaT /AT T |

SHRI JAGANATH RAO: I am unable
to accept the any of the amendments moved
by the hon. Members. The sum and sub-
stance of all the amendments is to give
jurisdiction to the civil courts. If I agree
to the amendment, the very object of the
Bill will be defeated. This is an Act where
summary procedure is laid down for evic-
tion and for recovery of rent and damages.
The civil court jurisdiction is sought to be
barred because of the judicial pronounce-
ment. Each one of the amendments wants
to invoke the jurisdiction of the civil court
somehow or other. Therefore it will be
self-defeating if I accept any of the amend-
ments,

The person against whom  proceedings
are taken for unauthorised occupation is
given an opportunity to show cause and
can adduce evidence before the Estate
Officer. He has a right to go to a District
Judge and there is a finality with  his
orders. Therefore, no person is prejudiced.
I can appreciate the argument if a person
is not given an opportunity to  defend
himself. The Estate Officer has the powers
of a civil court for examining witnesses and
summoning evidence. Therefore, it cannot
be said he is denied justice. It would not
be social justice if we perpetuate unautho-
rised occupation. Neither the Act nor the
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amending Bill is intended to cause any
bardship to the poor people. As I said
earlier, this Act was not at all used against
thousands of homeless labourers who are
settling in Delhi or elsewhere where indus-
trial units come up. The Act is utilised
only in such cases where it is absolutely
necessary, where the person is in unautho-
rised occupation. Where a person can
prove his title or where he has a licence
he cannot be evicted. This Act only
applies to those who have no semblance
of right to be in possession, who are un-
authorised in the eyes of the law. There-
fore, I cannot see any reason why civil
courts jurisdiction should be invoked.
About Delhi, Shri Kanwar Lal Gupta has
been saying that there are some  cases

Division No, 10]

Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A,
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal, Shri P. L.
Basu, Dr, Maitreyec
Bhakt Darshan, Shri
Chandrika Prasad, Shri
Das, Shri N. T.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dhillon, Sri G. S.

Dixit, Shri G. C.

Ering, Shri D.

Gavit, Shri Tukaram
Ghosh, Shri Parimal
Govind Das, Dr.

Gupta, Shri Lakhan Lal

‘Gupta, Shri Ram Kishan
Hem Raj, Shri
Himatsingka, Shri

Igbal Singh, Shri
Jaggaiah, Shri K.

Jaipal Singh, Shri

Jamir, Shri S. C.

Karan Singh, Dr.
Kasture, Shri A. S,
Kedaria, Shri C. M.

Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishnan, Shri G, Y.
Laskar, Shri N. R,
Mahndevn ?rasad Dr.
Mandal, P.

Master, Shn Bhola Nath
Masuriya Din, Shri
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where iniﬁslice has been done. 1 do not
know whether this Act was used against
those persons. If there are any such cases
where indiscriminate application of the Act
has been made in the past. I can assure
that they will be looked into and justice
will be done. This really is not with me
at present, but with the Health Ministry. I
will convey to them what has becen men-
tioned here.

1 oppose 1he amendments.

MR. CHAIRMAN: I put amendment
Nos. 4. 5, 7, 10 and 11 to the House.
Amendments Nos. 4, 5, 7, 10 and 11 were

put and negatived.

MR. CHAIRMAN : The question is :
“That clause 4 stand part of the Bill”.

The Lok Sabha divided :
[16.06 Hrs.

Mehta, Shri Asoka
Mehta, Shri P, M.
Menon, Shri Govinda
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Naghnoor, Shri M. N.
Oraon, Shri Kartik
Pandey, Shri Vishwa Nath
Patel, Shri Manubhai
Ram Dhan, Shri

Ram Subhag Singh, Dr.
Randhir Singh, Shri

Rao, Shri Jaganath

Rao, Dr. V. K. R. V.,
Roy, Shri Bishwanath
Sambasivam, Shri

Sanji Rupji, Shri

Sapre, Shrimati Tara
Sen, Shri Dwaipayan
Shah, Shrimati Jayaben
Shastri, Shri B. N,
Shastri, Shri Ramanan4
Sheo Narain, Shrj

Shiv Chandika Prasad, Shri
Shukla, Shri S. N,
Siddeshwar Prasad, Shri
Sinba, Shri Mudrika
Sinha, Shri R. K.
Sursingh, Shri

Tiwary, Shri D, N,
Uikey, Shri M. G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Yadab, Shri N. P.
Yadav, Shri Chandra Jeet
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Adichan, Shri P, C.
Ahmed, Shri J.
Bansh Narain Singh, Shri
Chakrapani, Shri C. K.
Ghosh, Shri Ganesh
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Joshi, Shri Jagannath Rao
Joshi, Shri S. M.
Kalita, Shri Dhireswar
Khan, Shri Ghayoor Ali
Krishnamoorthi, Shri V.
Madhok, Shri Bal Raj
Madhukar, Shri K. M,
Mangalathumadom, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Misra, Shri Srinibas
16.00 Hgs.
MR. CHAIRMAN : The result of rhe
Division is : Ayes 73; Noes : 35.
The motion was adopted,

Clause 4 was added to the Bill,

MR. CHAIRMAN : Then I will take
clause 5. There are no amendments. The
question is :

“That caluse 5
Bill”,

The motion was adopted,

Clause 5 was added to the Bill,
Clause 1, the Enacting Formula and the
Title were added 1o the Bill,

SHRI JAGANATH RAO: I beg to
move :

“That the Bill be passed.”

MR. CHAIRMAN : Motion moved :

“That the Bill be passed.”

Y qErow AU ¢ AW AR)eT,
oE Y eAT &Y o i 37 T F AT
FE & KT TG FEATHT F AT A
FIAATR | TAfAT A 5T dowET *
arR F §& Fegar IfFw T qwwr
#Faamar g fF fo wa wig & afces
ey ot fagfa fior s st faww
wgeE Ife & W oY T wR) § afx
I & F fogw 7 v At ag Wt gAR
g § 3 W IR fFT 3@ g@ER ®
HE T TIA TR K IF Ry ¥
AT 9T qg AATH e firey ot

stand part of the
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Modak, Shri B, K.

Nayar, Shrimati Shakuntala
Nihal Singh, Shri

Onkar Singh, Shri

Patel, Shri J. H.

Patil, Shri N. R,

Puri, Dr. Surya Prakash
Ranjiy Singh, Shri

Satya Narain Singh, Shri
Sen, Shri Deven

Sen, Dr. Ranen

Sharma, Shri Bensi Shanker
Shastri, Shri Sheopujan
Sreedharan, Shri A.
Vajpayee, Shri Atal Bihari
Viswambharan, Shri P.
Yadav, Shri Ram Sewak

7 fa=t & a2 qwg w9 7 QY @rfaat
& | 9Ee 17 At 37 fF uw avw A gw
writerfer iR qfefouy g7 891 #Y
IO FLY AT E | A&7 Iy wa-
wfea st sfefmdt sFez1 € A &
TR | uF faq v gan & | A€ d™EE
FAST A § #X W F gg AT AT @V
¢ e gfmga 0309 & smew uEd-
Fgfza s qfefrd #v semr fman
Sg |

uw Ay sga & TR A,
sfeEa 1 fr &Y gEw g @ A
98 a7 fAwg 7 7 97 qEt 9T 39
ZETAT T WETY | Ay w2 anfra fedt
¥ Fx $w AT, @ Iq ¥ F
FYE AT AT AT TS 7 qET 9H
qT BT AT, AT I FT I R |
7z A a1 T § | gt | A
2 f& e Al o ag T FFT & BN
&ew g Jrfew |

whr g foet ¥ avaT A @
o7 Teaf, e anfs 9 a¥ we<i &
oY  fF amorare F w 9T HERT 0
&ew AT 9T w1 T & 2 97 AN
T @07 7, A F17a 2] 97 7@ T
I BFeE faeet oY | @ Hgex
gmam sy o & g wfE w
" § o g o Bgr o §
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[ q=rrSr e )
I W e 9§ a1fF g T 5w
TEY IV IXFLT a1 1 | 7T gy
fFarsferemadwmaaw
THA 10-20 IR X R AR
40-50 EATX T I 9T LF9T FAN
frar ¥few <fF 97 & @ i o
T ot g€ & THfe 97 9% a9 &7 sy
FIT TAT TRAT AT FF F¥) 319 F A7
q 9T T I F FI AT Ao AT
T OFT § | HT qEr foedt F arEY
Tt Ffaar & o oot e
FAgu 1 fRr & oy wET F AR
JTAT T2 qrer F fAw gET e wEl
g | g I & fag 99 ¥ FweREE
g Arede & fogT & 1 FROREA 99
T Y saa gRee LA & Ffew
&0 ITE g9 @y & fF I sufaw
F1 o Eo To THAT T AT T @Y
¥ Ty fr oA A S
ELkadl

T T gATR 9 S 9T §
iR 7 g wfuw § 31 gafew
qg ATATHY A (AR S JAA
& g frgr s wr 21 faoely | @@l
AR FT TT g § TW 9T S0 @Y
} FeEryFgagmimaf s®
F G T T w faar a7 gfE
IF FT I R AgAT § TAfAT Iq T
qr & o fafeem @Y 8, afs aw
¥ AT TH TFX FT Ig gL@Ae ST
T QY et FY ST F 1 39 XgAS
1 F2 74 ¥ fAg aw F gFES
H I3 @ST AT G0 AT Jg S HIL
nrEFgaaTHRN FrAfT I9@H
faas swar # FB WElEd FET
a1 Ifaa a7 Ern fif g I WY
AW TG AR S wifAEt 5w 9X 989
F 3 aaerd w § 99 9% 7 gEfaE
| @ § I S wfeargar @
TEAT & 97 q faame F & fog A

AUGUST 7, 1968  Premises (Eviction etc.) Bill 968

feeeft & oY qEw & S9 A uF Afew
AT FT 39 7 9 0 fawmg@w faww
fafma 3 1 s oy qmAAE &
ar fex sy 1 SfEw gaEt Y AWA
# F1§ smafer wdt @ wifgy aife Sy
TWHITR & § 9 GrEEa q9
FY T SRR A 7 7 g 1 39 fawr
F A 7 9t @ifeat qaens w@E 99 9T
X AFGEF 19 FJifh 3 a8
foer A qea & & g e
¥ 39 § sravg® gue A e
A ag v <9 AE AFI a7 AT |

o fasyfa fasr & ot aAtady el
F ATAT FY JST FC TAHT T Bl
FA FTHIAT AT 1 F qg T Fgf I
facg ez % &7 =Ear g 6 gl
AW At F A §F g gfeww
fager tqez &1 SRT R AR AU
a7 qY 978 gl TX 9 @A frmm g ¢
A FY g av e i 3 I
g T I FT qEF 9T T @A DT
W TEW FE iy TE @ 9Tg W
T ¥ g 9 ATV 73 gY § Al A I
#Y 3T SoTT & @Y fRe A wgwm fF
afqear & 9 o qAEET F TX
TTaER & A9 AT 79 FHoF T 3
IARY AT A I5MET &Y AR 3T Ay
AT &Y IBTHT AR AT I ISTAT Y
ITHY T e @@ S, s faa Y
AT A ARt & fodr ar el o @
& fa ae A SITEA I A, WX
ST gt A 1% A FoTA AR AW &
TS AT T | J9 I9 aq
FT fod s amg o7 #Y 4 gEEeT
AT I F T E | AT IT FY A
aFE &, A glawr I, @ gW A
F g § | g R famgT &
FaT I W & fad q@wE wEw
TR 99T & g ARAR
HRIET q aTgd o) S § 39 Y
TR | I & wAar g fF g @7



969 Public

feag o™ 500 %0 T AT, 3T 300
To T HT ¥, gg W A FT §, T
9T R FITE AT FYFY F@TT v
gEaTg ?

ST AT AT IA AW FY THIA TG
TR I X AT AT Iy F A #
fr e 59 97 ZaT Ffed AT 99 &
A AT dzETsR AA | At faafa
faa g1 AT gF 7, F FEAT AFAT E
(e e andbe i sk IEHERIERC I |
F¥, TATTJTH T AT | AT ST FT
M E AT AT fAwa TV 3= oA
SEET PAT FT & ATEE AR AT 91T
Fzav e fuiT | s w1 39 AT ger
Fv AEE FT 99 BUAT ALY F AT
FH AT & T E |

77 w5AT & A1a 9 79 faa® wrfavig
FIATE |

SHRI LOBO PRABHU (Udipi) : Sir.
1 would like to explain the position of our
party, why we abstained from voting on
this Bill. It is no doubt very repugnant
that a civil right should bec denied to
anyone, .but at the same time we feel that
this particular class of cases have to be
viewed in the context of the experience
of the department, The minister relied
only on the original Act and said that it
would not be correct to question that Act
when what we are concerned with now is
only the amendment, It would have been
fair if he had givea instances of dclays
arising under civil litigation extending to 5
years and more.

The point we have to realise is, it is
not only a case between Government and
one party. It may be a case between two
parties. Therefore, when a provision like
this is made, it is a provision also in
favour of two parties which are not
Government. At the same time, there is
a justification even for this repugnant pro-
vision of the law, viz,, the appeal which
is allowed to the district judge. The posi-
tion here is analogous to the position in
land acquisition proceedings. These pro-
ceedings are decided by an executive
authority and an appeal lies to the judge.
I would like the minister kindly to conti-

SRAVANA 16, 1890 (SAKA) . Premises (Eviction etc.)

970
Bill

nue that analogy further. In an appeal
from an executive order in an acquisi-
tion case, no court fees are charged, If
there is real relief intended for those who
become subject to quasi-executive and
quasi-judicial proceedings there should be
no court fees, so that the appeal may be
easy and fair for both parties.

=i wEgw A o awiafy AgEy,
&y ouE @ oarT FEAr SvEar
g mfw =7 #Y Y Too 7€ I19 it
a7 TR v nfivgfza w) sem
FIAT AT £ | Fz T AeHAE & foAd
nx w7 fafaw qw gwe § arfe
T TH IR 7 & I FTaOE #y
Fraax 77 g gEs O ofiwsfea
awifEAe w1 ag g% fear o | s
fafrez mvzm zamm v A1 & Aang
fir 2 grwfe ¥ whfme ot nfi-
33feq AT 97 FVH FTIEE ) W
za & fod wmn & fafaw sw @ ay
7 F=aT & AT AT Z AfEA T
nfimmfa F g d gz Ao TE AY
Z1 a%ar 2 & a7 fadee i@l Y w0
FTEF AT 3A g sugg A+
a1 ferd | g A ey Fy fAafad
FAT T 9% ¥F TEAH o1 q fE
a1 JEwerY o= nfierrafer #1 s@a
&} TAT AT £ | TG o HETHA A
FET & AT ATY 7 Gg7 7 fFAm @y smw
TATE FT AIYA 9 AT |

g ¥w @ E f ow avw At g
afeas afaw Ffawm awmn o fF ag
®AAT F7 i qEFT ATET gwA § a1
Fr¢ R ¢, afFT FTOREAT F1 9H
FI 9T § A1ZT 7@ FL IgA gAY
wz 7 31 sy oo Ay froag 9w
# g8 a1 & @t 7% Tgm e
TRz T Wi nfifer
AT FVA RN AT EN B 1" FHIT
ot Ty gz qEm g1 om, afew
7z ax 97 ¢ & fraa @w & =3
g3 IPAR g 3T A ¥ agal A
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SHRI JAGANATH RAO: As I bave
said, no new points have been made out
and I have replied to all the points raised
by the hon. Members during the various
stages of the passing of the Bill.

Though the proceedings are summary
in nature, the estate officer is given the
powers of a civil court. He has got the
powers under the Code of Civil Proce-
dure to summon documents etc. Then, an
opportunity is given to the person against
whom proceedings are taken and a right
of appeal is also provided for. Therefore,
the mere fact that an estate officer is not
a civil court, or the powers of the civil
court have been taken away, does not make
any difference. The estate officer has all
the trappings of a civil court.

Then, on the question of the judiciary
and the executive, I may say, government
appoints not only the executive but also
the judiciary. So, the -integrity of the
officer who is appointed by the government
cannot be doubted. The question of Judi-
ciary and executive does not tome at all.
The estate officer is not a magistrate
who is exercising the powers under the
Code of Criminal Procedure. He is an
officer of the government in some depart-
ment. Government _appoints him as a
competent authority under the Act be-
cause he is a person who, in the opinion
of the government, is really competent to
dispose of these matters.

Regarding the cases in Delhi, referred
to by Shri Madhok and Shri Kanwar Lal
Gupta, as 1 said earlier, even though I
am not dealing with DDA at present, I
will certainly convey fhe feelings of the
House to my colleague, the Health
Minister so that he may look into the
matter and set matters right,

SHRI LOBO PRABHU: What about
court fees?

SHRI JAGANATH RAO : As it is not
a civil suit, the question of court fees
would not arise.

SHRI LOBO PRABHU : Could he give
an assurance that no court fees would be
levied?
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SHRI JAGANATH RAO: How can T
give an assurance? This much I know
that it is not a civil, suit on which ad
valorem court fee is levied.

MR, CHAIRMAN : The question is :
“That the Bill be passed”
The motion was adopted.

——

16.19 Hrs.
ADVOCATES (AMENDMENT) BILL

MR. CHAIRMAN : The House will now
take up for consideration the Advocates
(Amendment) Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : 1 beg to move :

“That the Bill further to amend the
Advocates Act, 1961, as passed by
Rajya Sabha, be taken into considera-
tion.”

Under clause 3 of section 1 of the Ad-
vocates Act of 1961 different provisions
were to be in force on different dates. The
provision relating to admission and enrol-
ment of advocates was provided in Chap-
ter III of the Act which came into force
on the 1Ist December 1961, When Chap-
ter III of the 1961 Act was in force, the
other enactments relating to admission and
enrolment of advocates stood repealed.

In spite of this repealing clause the
Mysore High Court coatinued to enrol the
advocates. In section 58, which was the
repealing section of the Act, the words
“to the issue” was given a different inter-
pretation, Under that interpretation given
by the High Court about 174 advocates
were enrolled. The persons who were so
admitted as pleaders got themselves enrol-
led by the Mysore State Bar Council as
advocates although they had not under-
gone any practical training and passed any
admission examination as prescribed by
the Bar Council,

Then, a writ petition was filed before
the Mysore High Court and Chapter III
of the Advocates Act regarding the enrol-
ment of pleaders came up for congidera-
tion before the High Court. It was de-
cided by the High Court. that after com-
ing into force of Chapter III the enrol-
ment was not in order. The Bar Council
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of India also issued directions in this re-
gard and as a result of ‘these directives
the Bar Council of Mysore was not per-
mitted to admit persons who were enrol-
led as pleaders after 1st December, 1961.

After some time this matter was also
considered by the Bar Council of India
and the Bar Council of India adopting a
resolution issued directions to the Bar
Council of Mysore that the enrolment of
these 174 persons who were enrolled as
advocates in spite of the directives of the
Bar Council should be cancelled. When
this directive was issued by the Bar Coun-
cil of India the affected persons moved
the High Court challenging the validity
of this resolution and obtained a stay
order with the result that although they
were not legally entitled to practise as
advocates either in the Mysore High Court
or in any other court. they continued to
appear before different courts as advo-
cates on account of this stay order,

Herc it is also relevant to mention that
after these 174 advocates had been enrol-
led as advocates of the High Court, the
Advocates Act itself was subsequently
amended (Shri S. M. Joshi: With 1e-
trospective  effect.) and the condition
which was imposed on the pleaders for
enrolment was repealed. This Act received
the assent of the President on the 16th
May 1964, As a result of this amendment
these 174 advocates of the Mysore High
‘Court automatically became entitled to be
enrolled as advocates because the restric-
tions which were previously imposed on
their enrolment stood removed.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Not for the intervening period.

SHRI M. YUNUS SALEEM : Not for
the intervening period.

SHRI SHRI CHAND GOEL : What is
the logic then ?

SHRI M. YUNUS SALEEM : Because
they were enrolled under erroneous inter-

pretation given by the High Court. On
account of that interpretation, these
pleaders got themselves enrolled.
SHRI1 J. H, PATEL (Shimoga) : who
is at fully, they or the High Court ?
SHRI M. YUNUS SALEEM: When

an act or a provision of an Act comes
before a judge of the High Court for
interpretation, it is open for the judges of
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the High Court whether he sits as an admi-
nistrative judge or as a judicial court. He
is entitled to give any interpretation he
deems fit. Therefore, on the administra-
tive side of the High Court, the adminis-
trative bench gave certain interpretation
which they were entitled to give. No one
could question their authority. Subsequen-
tly, this interpretation itself was the
subject-matter of a writ petition and a
diffcrent finding was given by the same
High Court, Therefore, nobody could
say that the erroneous interpretation given
by the High Court was, in any way, mala
fide or motivated,

SHRI SHRI CHAND GOEL: All this
is known. There should be some time-
limit on him also. We are also to spcak.

MR. CHAIRMAN : T wanted to remind
the hon, Minister that the total time
allotted for this Bill is only 1 hour.

SHRI M, YUNUS SALEEM : I will be
very brief,

Now, the short point which T want to
submii before the House is this, These
174 advocates were enrolled under some
incorrect interpretation given by the ad-
ministrative bench of the High Court and,
subsequently, the Advocates Act was also
amended. Because these 174 advocates
has accepted certain briefs from different
litigants and they had appeared in diffe-
rent cases in different courts of Mysore
State, in order to rectify that mistake, an
Ordinance was issued. The Ordinance is
still in force. Because beforc the expiry
of six months, this Act has got to be
passed, this Bill has been brought forward.
This Bill has already been passed by the
Rajya Sabha and I now commend it to
this House for consideration.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Advocates Act, 1961, as passed by
Rajya Sabha, be taken into considera-
tion.”

SHRI LOBO PRABHU (Udipi): Sir, the
Bill as it is put is very innocuous. But its
implications deserve to be carefully con-
sidered because this country has suffered
from advocates, suffered from its laws and
also suffered from the Parliament not doing
its duty to the people. I stood yesterday
for the common people and, I repeat, in
the interest of the common people, I would
like to make out four points,
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Firstly, I think, the hon. Minister of
Law is familiar with Latin. There is a
Jdictum in Latin: Inter bellum silentes
leges. Between wars, the laws sleep, No
.doubt, we had a war or some kind of a
war with China and Pakistan, But appa-
rently the High Court of Mysore and the
Bar Council there was at sleep and they
allowed_ this kind of infringement of a
«Central Act prescribing the rules for the
.advocates to take claims. This is not a
good state of things that the High Court
and the Bar Council should ignore a
Central law. 1 would press, when such
laws are enacted, the Centre should take
«care to emphasise that these are observed
and particularly by the High Courts which
are the custodians of law.

My second point is this, I am talking
of myself as a common man for this
‘reason that what 1 have suffered is, pro-
‘bably, a very small part of what a com-
mon man suffers from law. Today, the
law is not fair to the common man. There
is delay. We had a statement recently
in the press that a quarter million cases
are pending only in the High Courts. Let
us ponder on that. If so many cases are
pending at the level of the High Court,
how many more cases are pending at
lower levels ? It is fair to the common
man that the law should be so slow ?

1 said, I would give an instance of my
own case. It is this, A driver of mine
knocked somebody on the road. For nearly
two months the police did not file a case,
‘they thought that it could be settled and
I could be persuaded to pay a very
‘handsome amount to the person who was
claimed to have been knocked down....
(Interruptions) 1 am as common as the
Driver and as common as anybody else.
‘Please do not interrupt. It took a year
for the Driver to be acquitted. If that
is what bappened to a Member of Parlia-
ment, what happened to a retired member
-of ICS, to a person somewhat aggressive
like me, I ask you what is the position
of a common man ? Has this Government
cared to find out the reasons for these
delays 7 1 asked this question from the
Home Ministry and the Law Ministry.
Are they discharging their responsibilities ?
Until they remove these delays, until they
‘put some kind of a check on adjournments
being given for the convenience of advo-
L36LSS/68
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cates, for the convenience of courts......
(Interruptions) Please do not interrupt..

SHR1 V., KRISHNAMOORTHI (Cud-
dalore) : He must allow some interrup-
tions. I said that he should tell his

Driver to drive the car very slowly,

SHRI LOBO PRABHU : 1 can reply to
him what I should tell the Driver and
what I should tell him, but I have to
address the House.

About the delays, something must be
done without  any ‘further avoidence of
responsibility. The Home Ministry sim-
ply said that this was a matter for the
State and that it was not concerned. That
is not a proper reply. The proper thing
would be to enquire what delays are there
and to take appropriate action,

The third point is about the cost of
litigation. Her¢ again—I hope there will
be no interruptions—] give my own case as
illustrative of what happens to the com-
mon man. For a suit for Rs, 10,000. ...
(Interruptions)

SHRI RABI RAY (Puri) : Why don't
you cite as example the case of a common
man ?

st aqow wfgent (Figamg)
aFr g T w7 F w2 P Az Fr a9
g 57 3E@ w7 e ane 39 & A
UHT AR EIATE, ALFTHA A9 F T
7 gAM 1 3A AEE B Fq AT A
w7

SHRI LOBO PRABHU : I do not know
how to appeal to the intelligence of this
House. I am pleading for the common
man. If I suffered so much, the common
man suffers still more. That is the point.

MR. CHAIRMAN : I would request the
hon. Member to come back to the Bill.

SHRI LOBO PRABHU: 1 am coming
back to the Bill. Please request them not
to interrupt me,

In that case where the claim was ad-
mitted, 1 had to pay about Rs, 900 as
court fees; I had to pay Rs. 1400 as costs.
I was paying it because the amount was
paid by the debtor. It is fair that a
debtor should be compelled to pay nearly
one-fourth as much by way of costs? Al-
though court fees may be a subject in the
States' sphere, this Government, this Par-
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liament, which is the conscience of the
people, must do something to see that
justice is done.
16.34 Hirs,

[MR. DEPUTY-SPEAKER in the Chair]

The last point that 1 want to make is
this, We must maintain the independence
of the judiciary. I am vary happy that
in the Inter-State River Water Disputes

Bill the Government conceded to my
amendment that no retired judge should

be appointed to any Commission. 1 would
like, on this occasion, to repeat that, if
Government, if this Parliament, is anxious
about the status and impartiality of judges,
then they should be offered no employ-
ment of any kind after retirement. I hope,
my friead will understand that the general
context is certainly relevant to the parti-
cular provision in the Bill. The particular
provision of the Bill is absolutely con-
sequential. 1 would not waste my words.
It follows from the amendment of the Act
in 1964 whereby these 174 lawyers have
become entitled. The mere gap of a year
and a half between that amendment and
the Act is now gought to be covered by
the Bill in order to give protection to
those engaged any of these lawyers.

1 therefore support the amendment with
the observations I have made,

Mr. DEPUTY-SPEAKER: We have
got one hour at our disposal. As you
know, it is really a small amendment. I

would request members to confine them-

selves to five minutes.

ot ot Ty (JemF) o fegdr
wqaT "gEm, § UF T ¥ A,
mfaatdz & uF XFaT F A1 AGY, 99
fa=t Y g7 fgAmaa F@TE 137 175
A wefmai ¥, 99§ amw smeer
X g2, ga N7 feawr &, aar o foe
fEzA I A Wawaiaeni g
AT 92 Ig qEAI Aw @ |
fo a3t @F ar | g ffagy
&Y o gy @ ¢ fF 97 & ofg =
@R A A AT A qsE W
& wow § fFoavaw & I
W qr Ad | 3IT 175 SafREi &
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fat a7 I A TAR TTF G
g1

TANT UF TEAFAT &, TF ARAT
TN AT | AW OF ARATE XA
AT FT IATE | AW FFY §, dar
AT 1 A XA FFT, A gAY
arfga-wtee Y 70\’ qg q9q A
&\ Tt fargeara A ¥B W &, ar &
aaEd fegram A 1 8, ar o fewmw
fergram &1 @71 ], T EFIFEAL &
FATE | T IET AT | FqTEIAT
XN F ATFT AT | GEEE G
A FT ATHT 1 | a7 9 W1 fqaw
feam &2 zo § ardra @z aFAE,
a1 AFAET F JA-A2 & | JAT FHIAT F
frm s qfwsr 0 w8 @ g
# fF 7q gram 9 WY FEET &7 381 2
21 za fav gy 7w 2 65 zm fao
F1 g grsw a1 g1 wiqd( fewraa arfam
g, agify a7 fa 37 175 wregl
F A E, [ UL & A0 wew @

8!
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7 oy &% FATAd F IAAT FY A
FTAA & QI F UF & AT FAAT ATEAT
g1 ot oE G OF FE F AT
afem giw &1 § i1 77 37 AaE=
g 99 % g aET @vE 8, 99 ¥
TG ANFAEE &1 AW g g
e, fgan FzFETET AN UG AT FT
FAEA X 2 | o THo AT FI-IW

T Fitvg 7 s § o agT O g

21 F wamar g f 9 0T ave w Ay
TreaT 1T o AT gy, 7 A 2
a9 @wmar g 5 ogxrd AmA 9w
Ta@aT & f o 48 &, A w9
gfrar & 36 aFa & & 71 AT
g @Y ot Ahrer 3T F N R
dEatey & wiq, I & 9 3w
Fafa 7 gar v & 9@ T A A
fawraa sT § 6 gim o & aw ot
AT AT AT AGT FIE F TH 67 AR
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fag w1 o€ a1 A AT Wi A,
SAF Y w7 FT A @, AW TW
AT Fgar g F faeft STl & fagier
Hqug 9 &1 AN § w9 wEe
TE g | AT agi oF S W AE
AR QAT & o FIT ww@T T F A0S
A Adl F7aT, O FE & 9ga
¥ qHE § qmw ¥ 7€ A Sifen
& T wndiT faz ot Jww & wwefor
Fa G N QR A & Az
feom #7 = &1 HAS 7 S A, AT
arefaw, wv¢ 9T, Tg DT QW AT
Tfgq | AV o1 4g FgaT £ AV 39
F feamr 7 1 geRfenfet e
AT, I AL grAT AMfRU

§ UF v gqe a1 FEA |JAZAT |
TEEEA & 914 AT ATL AT H T FEA
qEET qHAT g fF 3@ am § aga
qgr e3fesw oy mar, agd d @A
TA g0 g1 AL 7 g7 T ANA T AE
fr 7g qur AEaTHsiT g AT 1 A
1w 4E fgaAar, @@ Agi @A
AR FFIT a4 ATAT | F gHAAT
f& == a€t A Ty Q1 wmg 99
T qEFAT @A 93aT aAifE nE
FHrA 93 frm &7 & ga w1 AL
AFAT, aF(vgl IO g qw¥Al, gHRA
TSI 9 F31 49 qFaT1, a1 oY IH
Y ALAT AIAATTZNA ST AT
FTHFT | T A FR AT IS
T A € F T FIF 1 sEfan
syafaefoas arevs aX @i 37 &1 AWHAT
fmrrfrvrurwgl

w}r%ﬁiﬂ'ﬁ’m*mﬁvwgl
T GYSr A7 Y A § QT FV I Al
FRTE HMG FIE F 7 IAT & FAfEA
yETAS fFAaY saree F@T §, I F
AT QT A | T FEATE ETAL A G
AT EATE AT SqvaT i g §
it gré®Te & I A o Ao T H
T fe:

Bill

You are speaking before a High Court
Judge.

qr&fto aTTo TH A FFTAT
Yes, you do not know who is speaking
before you. Thrice offered, thrice rejected.

ag WY 1 AT § | @Yo Ao T AT
& qw @ FE A} wfmg frsh i
T T w7 fEar | oX femw &
T N2 § 1 F TEm fE A sar
g | AfFT I gEgiT WA F F9
e ¥ g Frfaw wenwa §, T
e IJART AF AG g W o9 F
Mm%y Ay a1 fafee & s
argar g fa s ¥ qwq 7 1 vy
2 7z vl w7 AT 9fE Az a7 v AL,
zafqu Fg47 a¥1 #IfF a8 59 &1 AT
are T @A 2, 2T ULEFE T A
AT TG AR A T AET AL -1
zafAn § &7AT 9241 § |AT ¥ aneq
FZTAT F7 X A1 3 NOWA H T
aifaat o v § A frgaz oA
INEI T RAAT AT AT AY ¥ §,
ot awr F fowe §, 3w 3 da-
dfrzag gt It §, *% cefew ®§
g #% ot 7 fw ¥ de-dfei
FTA §\ za¥ aEA a7 dfaav favar
g &% A ar fafawes a9 qgar ,
%e fafaes av yxar &, &+ faqu
AR F AR AT @Y § | SfFa Ay
Ao-Afaeds &1 faF7 AT q=AT @
gafau fr IuF; Sfaew agl =4 2
ar ZEF FAC T eqIT 3T T AMEGFAT
g
37 W& & ATA § FT9IT FIT AWET
g f& oo g@ WY fear 1 & =g
fir g faw *1 yafrreet a@ faar
il
MR. DEPUTY-SPEAKER : I would re-
quest hon, Members not to widen the scope
of the discussion as I wish to finish this
Bill by 5.30.
ot silwix Maw (avdvg) : SqTEE
wiey, gk a% @ fedaw o1 TRy
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[=fr =iz W)
g 1T fa| Ty 1 S w9 F fAo,
g 339 & g w@r AT & T F
R Ay fruma @R mwda wwar
g #4ifF 727 F amaa § fx 3z 174
CIFI¥E  AEEE A dA7 IEER ®
asffagfer 4 1 oW ¥ WER
T, TART A9AT AR FE I AZE
3T A F 72 =8 91 {5 F1E Taai-
#z 0a0e a1 g1 aFar & Jafs 397
ar it g W av wfaw §
grar & g qdigr are A g1, 9%
dq7 zr€ €1 dar 91 v fag § 7 fag
#q7 & afew gav wAt & @A T
AT ATRT OATA AL | I TT AT
IAF AR gt 6 qi7 Fiw & Wi
FA7T a7 wifgw 7 qdew F IAAT
FET oAU fHar ST aFar 2 A\ g =i
M WrET wAdm g oA Afga §
3z w€x ARSI g fF 57 T ®
qEAA RS AT AT TAF FIT GALT
afi o Jfegn | ag A awA A
gar, fem oot @ zyr, TR IR
AFG AY FIAT FT AT FUAN
Ta waAr ¥ faeda § § AwmAar g
3% fFare §1% q FYE Friawr w7
gdT Fifze FifF gz T ofwamie &1
uF 0z 97 | o= 57 F 397 ar faw
o esfafacgom & Fa< za Y fasdardr 4
zawr @ araut & fafeea €7 &
A7 qH A9 F gAFAT ATFET AT
affq za% A9-ag § 9g wEw
Fgm fr Tag ogy o S Foed
g0 39 Anradl F grov F@ S g A
STAAFAT A7 T ATC FifAA FY qeT
IM FE T AmEAwEEar dY, a7 fog
ey A fawrfow & qmfas & anaar
£ f& S i3 v e w7 frar @ g,
I AT AT SHAAE F T AW
famr faeft 3 & sam % Awd §
arew Tn § o T fei 3 ¥, faam
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faeit e &, a1 a2 at A fouiv O
FIHATE §, AT ITEY 7 g% QAT fgw
& g fam s $1€ Thar aw fro
o Ade gifaw &7 991 afsa
WE AT qE qAE FIAT AW
f& za% waT T I oEhi @
% ? AT A FT oo g
174 Tzqmeq 91 9&4 9% A@FT
ATHTZE AT | TAFT {17 97T ATAT I
2T AT | g% 94T § fo 77 727 F 93¢
FE AT AT F 9FIT AT OAAEA
fFar mar 2, \wy W wmiz 2R awE
3 afEm 3w o174 Rz &1
GEAT F7 T AT FZAT AvET QT
AM § aAAar g f1 za ¥ w=va
g &

§ At fafawes Y Aa59z 79 7%
fagar =igar, F 9 et fay &
AT TH AT R AFAA AL (5 mEAEEE
A F AR

it TR fag © A3 faswie a9 Fv
B AAMmTmra RSz Az

g azaaa g

At sita=g Maw © A1 w7 AT A0S
A g Ao Ag mAar AT 7§
78 sumar g 5 fear asmaYy & v
TZTAGHF AN E, AL AT E M 5@
qgwA A AT AE 9Fd, zafAn @z
AR F1 oTAET YA §, UM §
A& TRAAT | TG I AW Y o7
% IT AR FT AT FRGAT T 3
WAF 3 AN F O gfaue § S
IFTC FY TqFqar 2 1| zafao ag sawy
4T § | fE 9y wawa s o
a1 fafreze arga Qeaidew &7 feafy
T@FT 79 I F AfqAT TET FY
fr @ifrae neatdgE & @g it
IR FT TEEHZ ZAT X AIfF
T oEEvga 81 ot SEr QT
AW w1 Afwmr ¥ one F oo
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¥ | & Fwwar § 1@ £ cqweq d3w
& I I |

T8 ¥ ag-arg & Fgm § aw
AT A FE AT PERE & qRT
Sfa 577 T ®Y gHEvEE & F
oA g f& wiehg owosi &
AT U AT TN ¥ JTEETHAT T
g 1 za ¥ st AT AT v
ZT ¥ §8 F 4= 9f@@ A FT ¥ A€
&g T & 57 X1 AT £ 8 AT @AW
T8 T TMET |

THE ATI-AM AT G AT TQFAT
§ Wy a9y 97 39 oqFeT & fau
ot & smaAT § 5 sy epamur w9
N7 @ &7 97 qiE Ami F fao
(€ TH ITTT FT UF €T W7 A7 6
A & AT AgEAQe wfagmi F vy
FFTT 1@ AT ATRY AgT /A I A
FE FZIAT A1 AR | TH IFIT T FIE
T ATEIT AT ATE g THZT fRAr M
aF q1 AT W7 3T A AZAN T &7
AT LA F AEA § O\ ARFAT
g fF 2o T w0 A Jer 77 FA Ay
qgaArg qzA A AR §. IF T T HAT
w87y fasir £

MR DEPUTY-SPEAKER : Shri Shiva-
jirao S. Deshmukh; only five minutes.

SHRI SHIVAJIRAO S. DESMUKH
(Parbhani) : Mr  Deputy-Speaker,  Sir,
while rising to offer my comments on the
Bill before the House, I wish to associate
myself with the feelings of sympathy and
regret for the brother advocates of Mysore
High Court. It is really unfortunate that
when the law of the land presupposes
that every citizen, be he educated
or unmeducated, is not only supposed
to know law but is presumed to
know law, the more so, those students of
law who graduate in law and hope to
practise law are pot supposed to know
law. Yet, for being registered as pleader,
their Lordships of the Mysore High Court,
according to what has been mentioned in
the Statement of Objects and Reasons, by

oversight registered them as ‘pleaders when
the pleaders’ law is no more in force. If
those people whose job is to dispense
with justice, what result oould be
expected in the due discharge of high court
judges is a circumstance which even this
August House will have to very serious-
ly take note of.

Moreover, this is a very strange in-
stance of oversight because oversight has

‘been described in legal terminology as a

thing which once in a while a man forgets
as a slip of memory or he forgets to see
what he is normally expected to see. But
their Lordships of the Mysore High court
committed this oversight not once, not
twice, but 174 times. Moreover, this was
not once in a day but for days together.
Therefore, when this House is called
upon to validate an Act which presup-
poses the oversight by the judges of the
high court, then the House is entitled to
consider what the nature of the oversight
18,

Therefore, in this spirit, I am in hundred
per cent agreement with my impatient
friend, Mr Lakkappa, in regard to the
amendment which he has moved, because,
if thesc 174 brother advocates of the
Mysore High court are to be validated,
then what all the other advocates and the
Bar Councils of other States have got to
say in the matter becomes relevant.

1 have with me a copy of the repre-
sentation and resolution passed by the Bar
Council of Maharashtra, That Bar Council
time and again has taken objection to the
cxtension of dates of registration of ad-
vocates. When the Advocates Act was
passed in 1961 it was legitimately expec-
ted that all those law graduates who have
obtained their law degree would appear
for the Bar Council's examination, would
undergo the training prescribed by the
Advocates Act and then, when fully
equipped with the degree after passing the
Bar Council’'s examination and training,
would be duly enrolled ceremoniously as
advocates of the concerned high courts.
But time and again we had been going on
giving cxemptions and the last such ex-
emption was given by the last amending
Act which came into force on 16th May,
1964, When that Act came into force,
there were murmurs and protests through-
out the country to the cffect that some
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university had been left out, that some
university students whose law degree exa-
mination results were declared after that
would be suffering from injustice and so
on if the same conditions of entitlement
were not applicable to the concerned uni-
versity law graduates. So, this House is
called upon to pass 3 law; when this
House expects this Government to enforce
the law which this House passes, the
Government comes up with a series of
amendments which are calculated to cir-
cumvent that law, which are calculated
even by-pass that law and, if 1 may say
so, to dispense with that law. Here, there
is a blatant example of refusal to obey
the law after being admitted by the law-
makers as a valid reason for validating
the law. Therefore, when the Statement
of Objects and Reasons says that there
was an urgency and because of ‘this ur-
gency an ordinance had to be issued as a
result of the urgency, the urgency is that
a citizen of the country moves a high
court of a country for a declaration that
a certain act of the judge of that high
court is ultra vires of the law and then
the judge of the high court, in collabora-
tion with the central authorities, go on
postponing the delivery of judgment, and
a time comes when the judges say that
“we will longer postpone.”

This Government has issued an ordj-
nance validating an act which was sup-
posed to be illegal ab initio. What is the
urgency ? After a series of a adjournments,
lhq High Court subsequently refused to give
adjournment. If this can be urgency,
1 have nothing to say what urgency
would mean in ordinary English lan-
guage, If there is any clear case of
blal_ant misuse of the power to issue
(.)rdmances conferred on the executive,
n' cannot be anything other than
this, The act ab initio was invalid, The
request for validation of the act was
motivated. The requests for adjourn-
ments were coloured. Even the issue of
the ordinance can be challenged as colour-
able. I.have no doubt that if this amend-
ing Bill is pased, it will be the blackest
law on the Indian statute-book. This
House should think not once or twice but
many times before giving its comsent to
the validation of this ordinance. If it puts
its rubber stamp mechanically, that would
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be a mockery of legislation. It is the duty
of advocates to defend their clients. It is
the duty of judges to dispense justice. If
they indulge in illegal acts and those acts
are to be validated, it will be gross in-
justice. Therefore, this is nothing short of
playing with fire.

My remarks should not be construed as
opposition to the wvalidation of the 174
sands. I am for it. But if we are going to
make an exception in the case of 174 per-
sons, howsoever learned they may be,
there is no reason why we should not
agree to Mr Lakkappa’'s amendment that
everybody who has passed the law exami-
period should be
ab initio deemed to have been registered
as an advocate of the concerned Bar
Council. 1 support Mr Lakkappa’s amend-
ment and 1 plead with the House to
accept it.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Sir, this Bill is clear proof of
the inefficiency of the lLaw  Ministry.
After the passing of the Advocates Act in
1961, there has bcen a number of amend-
ments and the registration dates have been
extended very often, Why have these mal-
practices been allowed? When the Bill was
passed in 1961, they —must stick to it
Both for lawyers and doctors, apprentice-
ship period is a very noble thing. This is
the period in which they receive actual
training. If the doctor does not handle thc
case properly, the patient goes 10 feet
below. But if a lawyer does not handlc
the case properly, it is the other way
about. The client goes up by 10 feet. That
is the difference, Why is the Government
reluctant to  implemeny the 1961 Act?
Why has the date for registration been
extended time and again? 1 am against it,
because they have not implemented the
Act properly.

In the Statement of Objects and Reasoms.
the responsibility has been fixed on the

High Court. These people do not take the
responsibility. When these 174 qerson\
registered themselves as pleaders in the
High Court, what was the Ministry here
doing? What was the Mysore Bar Coun-
cil doing? Why did they remain without
taking any steps? They could have noti-
fied that these persons Wwill not be advo-
cates under the Advocates Act.

They could have notified it. But more
than one year these people  have slept.
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Now they are pointing it out saying that
the Mysore High Court has pointed it out.
It is a contempt on the part of the Minis-
try to say that the Mysore High Court
have pointed it out. I charge the Law
Ministry, the Bar Council of India, not
the Mysore High Court, for this state of
affairs, Through the Advocate-General in
that particular State, they could have
pointed it out. Instead of fixing responsi-

bility over the High Court, they should
have owned their mistake,
17 Hrs,

Lastly, I would like the House to

appreciate thc  sentiments expressed by
some of my colleagues about the legal
profession. Now the position in India is
such that all graduates coming out of the
law  colleges are going as  practising
lawyers, sometimes ridiculing the profes-
sion, The prestige of the profession now
is at its lowest level. In the High Courts
and Supreme Court we see so many big
fishers swallowing the small fishes, The
juniors do not get any income at all.
Their remuneration in some cases is only
Rs. 50 or 75 a month. I would say that
the Government of India should take up
the responsibility of ensuring a minimum
income of at least Rs. 300 per month to
a lawyer, If they bring forward a Bill for
that, 1 would welcome it.

This Bill seeks to rectify the mistakes
committed by the Law Ministry, this Bill
seeks to ratify the illegal act which has
becn done by the Law Ministry, That is
why 1 do not welcome this Bill.

SHRI H. N. MUKERIJEE (Calcutta
North East) : Mr Deputy-Spcaker, Sir, I
cannot, like my hon, friend, Shri Desh-
mukh, work myself up into any enthusiasm
over this Bill , because this is a fairly
routine matter. But in so far as it is a
mercly routine matter, I feel the Govern-
ment deserves castigation on account of
the fact that its drafting of legislation
leaves so very much to be desired. We
have nothing apainst the idea that somc
lawyers in Mysore are enabled to be en-
rolled as advocates and that kind of thing,
but there is no reason why in the origi-
nal legislation, which has gone through
several amendments already, there has not
been provision which was fairly fool-proof
and which could function from along-term
point of view. From what my hon.

1890 (SAKA) Advocates (Amdt) 990
Bill

friend has just now referred to, it is very
important for Government to begin to
realise that something very much more
drastic has got to be done in regard to the
problems of he legal profession, with
which the problem of judicial administra-
tion is so closely linked up.

We have in this country even now a sort
of class division between lawyers who
have been trained in this country and
lawyers who were called to the bar in
England, I happened at one point of time
to have been called to the bar in England
and I was enrolled in the King’s Bench,
but that is an ancient tale which I have
nearly forgotten. But what I do not like
is that we do still have in our country a
very definite distinction in point of status,
in point of even fees to be commended by
the majority of the advocates concerned
between those who were legally trained in
England and those who were trained in
this country. There is no reason why this
distinction should continue. And in places
like Calcutta and Bombay, in spite of the
unification of the Indian bar, there is a
dual system .operating. Very eminent soli-
citors I find in this country who brief the
barristers in the main, though they might
occasionally in their generosity brief an
Indian-trained advocate; but that is a
very rare occurrence; they would go to
the barrister who had been called to the
Bar in England, and that procedure conti-
nues all over the country, I cannot ask
the Indian Government to put 5 stop to
the idca that a barrister, because he is
called to the bar in England, can practise
in any of thc Commonwealth countries
without any kind of mandate from his
own homeland. The Indian Government
is not concerned with it. But why inside
our own country do we prepetuate these
distinctions? We do so because we do not
tackle the problem either of law or of
judicial administration or of the status of
lawyers who arc professional advo:cates.
We do not tackle the problem at all.

SHRI HIMATSINGKA (Godda) :
There is no distinction now.

MR DEPUTY-SPEAKER : They have
got a privileged position in Bombay, Not
distinction but, as he rightly pointed out,
that privilege still continues,

SHRI H. N. MUKERJEE : There is a
distinction between the original side and
the appellate side.



991  Advocates (Amadt.)

Bill
AN HON. MEMBER : How is it rele-
vant ?

SHRI H. N. MUKERJEE: As I was
saying, the original side and the appellate
side are <different and on the original side
the practice is monopolised by barristers
even though in theory the advocates can
g0 there. Shri Himatsingka is there and
he can tell you from his own experience;
he has got a very large practice as soli-
citor for a long time pow.
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This is what happens in practice end it
all happens because we never go to the
root of the matter. AY long as we are
functioning in this context of Indo-Angli-
can jurisprudence, as long as we have to
cite English precedents starting from
Bracton and  Fontescue and Lyttention
right up to the present day, as long as we
are dependent upon citations from foreign
sources, as long as our jurisprudence is
a hotch-potch  business, we can never
change over to the administration of the
judiciary in Hindi and other Indian langu-
ages; we can never really go forward to
a drastic change in the judicial system.

But, of course, never the Government
has thought for this sort of thing, which
is why from vyears end to year’s end
they come with one amendment or the
other of the Advocates Act-footling little
provisions in regard to enabling X, Y or
Z or one team of people in Mysore or
something elsc to go into the roll, That is
all they do. We have nothing to say against
it. The 174 people arc perhaps going to
get the advantage out of it; they are very
welcome. But this Bill shows the complete
ineptitude of Government for radical
thinking. basic thinking, for tackling the
problems which might appear to appertain
only to the judiciary but they are linked
up with larger questions of social and
economic reconstruction,

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : Mr. Deputy-Speaker, Sir
this Advocates (Amendment) Bill is cer-
tainly causing some anxiety in the minds
of the legal profession that things should
be continuing as they were in the past. '‘We
h_aze been ing the questi of
changing the judicial system (o fit in
with the present aspirations of the coun-
try. We are also thinking in terms of
having our High Court and Supreme
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Court ‘proceedings to be carried on in
Hindi. How is it possible under the cir-
cumstances, as has been poimted out by
the hon. Member, Professor Hiren Muker-
jee? There is still a distinction continuing
between those lawyers who were trained
in England and those who had been
truined in India evep in the matter of
dealing with clients seeking legal help.

I can just remind the House that there
were eminent lawyers in this country, so
eminent tha; they were considered to ‘be
greater jurists than even many of the hon.
Judges of the High Court or the Supreme
Court,
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1 can remind the House of that oft-
quoted case of Rashbehari Ghosh, that
eminent lawyer of a revered memory, who
munificentlty gave all his property for
public charity. He was a great lawyer and
it was said that very often he, in his emi-
nence, would not hesitate to tell the judges
how they had been failing to understand
the underlying spirit of the legislative
Acts. The underlying spirit of a piece of
legislation is not to be learnt from law
books.

In the present context when we have
turned the corner in our history we have
become free, our lawyers have to perform
their duties in that national spirit in
which we can only serve the cause of the
law through the process of serving the
people, The legal system—I am using
rather strong language and I may be
excused—is debauched to such an extent
that the pcople are now the servants of
the legal system, That society which is
tide to legal system is a socicty which it-
sclf debars thc progress of society and
which can never be -evived. So, I would
say that, after all, law must serve the
cause of the people and not that the
people should be forced to serve the law.
That spirit will have to be generated by
a national Government which claims to
have at least freed this country from
slavery. If the people are asked conti-
nuously to be forced to the legal system,
1 think, we shall not be doing justice to
the entire legal framework of this coun-
try which rests on freedom of thought,

h and iati
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This piece of legislation has, certainly,
" to be passed because it is a routine one.
But, with a heavy heart, 1 say that our
Law Minister has perhaps got a bigger
duty to perform. He has to bring about
an entire change in the legal system of
this country through legislations which
have to be brought before the House for
the purpose of improving the fundamental
concept of . the legal system and its ad-
miniStration in the country through our
law cburts to uphold the cause of demo-
cracy.

We have been rather sometimes pained
to hear that the people are losing confi-
dence in the legal system as it stands to-
day. This loss of confidence in the legal
system on the part of the people is a
danger facing us. Their dealing with cer-
tain problems in a spirit of violation of
faw is also a danger. In that course, we
aN suffer the country suffers, We feel
sometimes that they are forced to break
the law because the very foundation of
present-day law is  based on certain de-
based principles and they have to be
violatcd—the laws that are still, perpetuat-
ing slavery should have gone long past
with the Britishers.

We support this amending Bill to vali-
date thc registration of these 174 advo-
cates. But there are many advocates in
our State. I would request our law Minis-
ter to take a lenient view of technical
irregularities. My hon. friend, Shri Lak-
kappa's question is also very pertinent
The lawyers who have been dcebarred from
registration must have some scope to be
registered as practising luwyers in courts.

With these words, 1 would appcal to
our Law Ministcr once again, that not
only this amending Bill has to be passed
but we expcct that he will bring forward
beforc this House a comprehensive pro-
posal containing a revolutionary change in
our outlook with regard to the legal sys-
tem and its functioning in free India.

SHRI J. H. PATIL (Shimoga) : I sup-
port this Bill inasmuch as the objective
sought to be achieved by the Bill for vali-
dating the enrolment of 174 advocates by
the Mysore Bar Council was good. We
should in this connéction bear in mind onc

*The original speech was delivered in
Kannada.
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important thing, i.e., the dictum
rance of law is no excuse”.

Just as there is law for an individual,
so also, there is law for an Association or
a Corporation, When the latter whose
sphere of functions covers g wider area,
breaks the law, what to speak of an indi-
vidual.

As Prof. Mukherjee pointed out earlier,
all these mistakes which are sought to
be regularised now arise on account of
the fact that the administration of the
judiciary in High Courts is done in a
foreign language. We should transact busi-
ness in our own language to avoid any
error in the interpretation of legal terms
and terminology.

The High Court of Mysore and the Bar
Council were negligent and that is how
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such scrious mistakes were allowed to
creep in.
SHRI K, LAKKAPPA (Tumkur): At

the outset, I would like to weloome “this
Amendment Bill brought by the hon.
Minister. Before congratulating the hon.
Minister, however, I would like to point
out how the judiciary in this country is
working and also having established a
separate judiciary, whether this Government
of India is aware of the happenings in
this country. There is a sort of dissatis-
faction in the minds of the common
people arising out of the recent happen-
ings becausc of this race between the judi-
ciary and the executive. The Govern-
ment of India is specially responsible for
17.08 hss.

1 would like to say that there are legis-
lations passed both in the States and in
the Centre which have been struck down
by the judiciary. I am not questioning
the authority of the judiciary and the
supermacy of the judiciary. But we have
to uphold ultimately the rule of law, and
the rule of law should be respected in a
democratic set up. But unfortunately in
this country, the legislators and the Go-
vernment of India, under the very nose of
the Congress Raj, have brought untold sorry
and misery and unconstitutional and illegal
legislations, as a result of which, in inter-
pretation the judiciary has taken a different
view in certain cases, in certain matters,
in certain legislations. After this long ex-
perience, we have to change our Comstitu-
tional atmosphere, the articles of Constitu-
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lion; we have to change everything and
we must see that there is a new perspec-
tive. This Government is not worthy of
upholding any rule of law, any democratic
values. ...

MR. CHAIRMAN : Can the hon. Mem-
ber not be relevant ?

-SHRI K. LAKKAPPA : It is relevant
because in the ‘Statement of Objects and
Reasons” it has been stated :

“The Bar Council of India by a
resolution passed in September, 1965,
directed that the enrolment as advo-
cates of persons who had not under-
gone training but were admitted as
pleaders by the Mysore High Court
after the Ist December, 1961, should
be cancelled. About 174 persons
were affected by this resolution.”

I come from Mysore State. I know the
plight of the young advocates who have
taken a law degree. There are certain
conventions and also Bar Council rules
prevailing in certain parts of States which
adversely affect such people. These have
not been rectified till today. In Orissa
State, there is Utkal University which
allows students to take a law degree pri-
vately. But according to the All India
Bar Councils Act, that degree is not recog-
nised, There are certain legal lacunae
which have to be remedied. This is very
necessary in view of the growing tendency
10 break the law and crack the law. On
the one hand, there is a clear-cut separa-
tion of judiciary from the executive; on
the other, they are breaking the law as
they like setting at nought laws governing
democratic institutions,

The hon, Minister in charge ought to
have brought forward this amendment
much carlier. I have also tabled an
amendment on which I would like to say
a few words, The hon. Minister ‘must
recognise that the amendment has far-
reaching  conseq b there
are many advocates who have appeared
in cortain High Court cases, To regularise
that, this amendement has been brought
forward. On account of a mistake, on
account of an administrative act by the
Mysore High Court, they have been en-
rolled. After the Pleaders have got enrol-
led, they must take some training as stipu-
lated in the Bar Councils Act and the only
they' get enrolled as advocates, Now a
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peculiar situation has arisen. A certain
amendement has been brought forward
treating as valid the enrolment of these
advocates from a particular date. I do
not know why Government hesitate to
treat their enrolment as valid from the
beginning itself when they got enrolled.
This is a matter concerning the future of
these advocates. Many of them -have ap-
plied for posts to the Public Service Com-
mission and also for the judiciary. If my
amendment is not accepted, their seniority
will be affected.

Therefore, on humanitarian  grounds
and also to rectify this mistake in full, I
would ask Government to accept my
amendment.  In the alternative, I would
ask Government for a categorical assurance
that they would regularise all these cases.
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I would thank the hon. Minister for hav-
ing brought forward this Bill which yvill
help the affected advocatcs who have been
suffering for a long time (Interruption).
There is no personal difficulty involved; so
far as 1 am concerned, 1 have not been
affccted. 1 am a much more scnior advo-
cate than persons affected.

off weET wedt (3E) 0 @
sr ¥ fr fafrex mifgg ;s 3 &
TF JaTe 871 ATl § | 48 GTAveE
fa oY faw dm7 ¥ & sqEr AT
<@ arer fa= g fom #1 wedr wgew
7 qw frar ) AfFw wo o1 fofe-
F7OT Wy QeAdCH G T @ T §
fo @1 gared & fag wrag Jof TR
#1¢ gy wifer faa a7 ad € o
& ST agar § fF swar e W
THT FAT 98 9 419 FT qFNA AT
fr 7 fast oY Y 39 qOT §F W
&Y T |
SHRI SRINIBAS MISRA (Cuttack):
The qucstion has been raised regarding cer-
tain Universities which allow students to
appear privately and take their law degree.
Under the Bar Council Rules, they are mnot
being allowed to be enrolled. What are
Government going 1o do in their cases ? 1
have tabled an amendment to this effect.
If Government give an assurance that they

will do something about it, ] may not press
it. This must be regularised.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): The scope of the debate on
this amending Bill was very limited, and
very few hon, Members have expressed
their views on the amendment itself. There-
fore, while replying I will confine myself
to submitting a few things which may
clarify the position.
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Perhaps some misunderstanding has been
caused. Under Section 58 which is a re-
pealing section, paragraph 4 is very signi-
ficant for understanding the significance
of this amending Bill. I would read para-
graph 4 of Section 58 of the Act:

“Notwithstanding the repeal by sub-
section 2 of section 50 of the provi-
sions of the Legal Practitioners Act
1879, or of the Bombay Pleaders Act.
1920 or of any other law relating to
the admission and enrolment of legal
practitioners, the provisions of the Act
and law aforesaid and any rule made
thereunder, insofar as they relate to
the renewal or the issue by way of
renewal of a certificate to a legal prac-
titioner authorising him to practice.
shall have effect until Chapter IV comes
into force. and accordingly every certi-
ficate issued or rcnewed to a legal prac-
titioner who is not enrolled as an
Advocate under this Act, which pur-
ports to be issued under the provisions
either of the aforesaid Act or of the
other law during the period beginning
with the first day of December. 1961
and ending with the date on which
Chapter IV comes into force shall be
deemed to have been validly issued
or rcnewed.”

The words “to the issue”, as I submitted
in my opening speech, were given an inter-
pretation by an Administrative Bench of
the Mysore High Court thinking that the
High Court of Mysore was aythorised to
continue the enrolment of Pleaders under
the old Act. There arose the difficulty, but
when this matter came up for the judicial
consideration of the same High Court be-
fore a Bench, the Mysore High Court gave
an interpréfation that the words “to the
issue” would not mean that after that par-
ticular date any High Court would be
authorised to enrol the pleaders, But by
the time this judgement was pronounced
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by the Mysore High Court, some Pleaders
had already been enrolled, and those

Pleaders, when they applied to the Bar
Council of Mysore for being enrolled as
Advocates, were also enrolled as Advoca-
tes, They were 174 in number, I have
also submitted that subsequently by an
amendment of the Advocates Act itself the
condition imposed on the Pleaders to
undergo a training was lifted and these
174 Advocates also became entitled to be
enrolled as Advocates. This matter was
also considered by the Advocates Act Re-
view Committee, and the Committee re-
commended that since these 174 Advocates
had been enrolled as Advocates by the Bar
Council under some misapprehension, their
cnrolment may be validaetd. This Bill is
for that purpose.

17.30 hrs,

[MR. SPEAKER in the Chairl

Regarding Mr. Lakkappa's amendment, I
submit that there is not a single advocate
who had been enrolled before the 28th
February, the date which has been stated
in the Bill. Therefore, the question of that
amendment does not arise. The enrolment
of advocates after that date is going to be
validated by this Bill. His amendment
arises from some misapprehension.

Regardine the other proposals of such
advocates who had not undergone training
but obtained law degrees in spite of the
resolution of the bar councils—that amend-
ment does mot come within the purview of
this Bill. If there is a separatc proposal
made for that purpose., that would receive
the sympathetic consideration of the Minis-
try and if necessary a Bill will be intro-
duced to that effect. We shall consider
other proposals also and if necessary a
suitable amendment Bill will be introduced.

MR. SPEAKER : The question is :

“That the Bill further to amend the
Advocates Act, 1961, as passed by
Rajya Sabha, be taken into considera-

tion.”
The motion was adopted.

MR. SPEAKER : There are no amend-
ments to clause 2. The question is:

“That clause 2 stand part of the
Bill.”
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The -mollon was adopted.

Clause 2 was added to the Bill.

MR. SPEAKER : There are
amendments to clause 3.
ed?

SHRI SRINIBAS MISRA : In view of
the assurance given by the Deputy Minis-
ter, I am not moving my amendment.

‘SHRI K. LAKKAPPA : I am not mov-
ing my amendment.

MR. SPEAKER : The question is :
“That clause 3 stand part of the Bill.”
The motion was adopted,
Clause 3 was added to the Bill.

Clauses 4, 1, the Enacting Formula and
the Title were added to the Bill.

SHRI M. YUNUS SALEEM: Sir, I
move :

“That thc Bill be passed”
MR. SPEAKER : The question is:
“That the Bill be passed"

The motion was adopted

some
Are they mov-

‘
17.32 Hrs,

HALF-AN-HOUR DISCUSSION

HoMes ror FRCEDOM FIGHTERS IN
WEST BENGAL

whelt g¥Er gares (der)
AT 7 7 WY T A ST T dear
271 fear a1 3R IEFT S IO
AT 91 IR fred gaEl #Y A}
A7 7g w91 Ior§ § 1 o @EE qEm
3 o fem ar 5 gAY qemifaw
Y N qme F § IR fgEm ¥
@ Wl & § o fagi semm
7 ot fagg &, areng Wwh &, 99
W A J@e F faw, SR geate
F fau gy s R FT @ )
AR TF A & A g A g}
N @ g9 & ¥ SR &
I W oo F@T § AR I
@ & FAT g T & A Al
afer wvdflaar gamw &1 TfaerE S
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Y T F AA NG WA FT
FAT §, ITH AT Ffaad e §,
shgre fraar &, afgg & oy
wwe fem s § 1 sAR =i
TG WA § o 1 3| FT AW SrAr
1 g8 W w7 Wrwr frerr § fe e
% ¥ g AT Jarh 92 A} Ay
TEN qrAad Wefi, 7 IR R
N @ § gvew fewo
RS A G SURE LR 3
a1 qgr 7% oY | agh ovey av wyfamw
3 ¥@r a1 | IER qEA @ gRT
TOF § I AT 9T, A A 99
7 feari v o f§ $7 ¥ A @E,
I ¥ W TR MG F, FAAN
I & IR I § q1fE SO WY AT
WEh A AT O IW
¥ faq, cmfmar gam & iy
¥ fog ow orT # sFfa ar o
FfFr 7R oFEW & A weEAT
qeaT £ % gWIX WM A IqT FH o
A< Frfrat & fom Y femr v §
formr faar s wifegd &1 | B FW
A1 O gAT & TR F AGA E | SAver
¥ o=l A9 O 9@y &1 fagw
WX AAqAFT X AAgafadt & qer
Tq A A IJGHT AL GAT A | WA
= @@ § 1 frEin wmfar sam
F ygar @O e Averay e
¥ ACE-a%E Y qFATE WR, FHR-
FH AQ IAF W7 G FT qT qaG
FT & ) o N OF T & A E
faeg & argw %7 < faen oY wfeww
g AT & 1 zET T w7 A T
TET TG A Ig WA qBT AT 4 FEU
garer WY I fFAr 9r 1 gER g
q &t # gur T § a9 TR
g g o A ahw www W fe
X1 ¢ A 39 AT FEREA | 57 Fenfaat
1 aFaa Y o Y T § 1 afeasdt
I # g fearamar g | a8 &9
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I w A @ A afew wwEaw
TR oag a1 & f& St F gl dw
£ I AF qE@ T 9 quw gy,
I 3 T FY AT

forr garfai 7 vl wgAe | faad
I o9 #E TEar & G g
wReqg # qga @ wg 7€ gaw ¢ fF
AN AR AU § S O
q $% §u X wre & ( Ffw S G
Egtafie A C i CU A
WY aga A § ) R F Y E e,
ey #1 =" g R fe F
A w0d fad 9 & | ATEEE F IwA
H 3q F9 999 $6 9§ AG 0T
21 f&T o9 a8 o 3@ fF e 9o
FART AT & Y AT/ EEveEan
quw d 9w 4, S ogwva Afgaw
T 41, 99 ¥ faegin fgear fomm an
I F1 g g8 faw @
W wfEEQ 4, St W 4
IH! ATg S FEY Ry ST g 0 FARr
g ¢ f& a8 S=v afgeas sm<ew
€ Z F AT W AT g1 I 41 0K
AT AT AT A EY T 47 | 3
FEY AR AT ATRIEAT 7 faE
wir faar I ST F1oSURT AR’
fFar sreT 2 1 AfFT oo @ fF 5w
AR A7 S FAtfrgi fF 7 9K F F-
frgi & gatfrai & & afus 4
HEHTT F Y AN T gAY I AT
y fggma AMF, IART ST I
wEFITS FL AT AT FGH fE gondd
*Y HeqT T A1 0¥ F fagiv @ § 92
qe q®E AT F faaw, vF gL &
0 O¥ § Sifr ovzg & g a aF
¥ A, A wE a0y 9 g
¥ 7 @R I 79 7F TH-
T JF W ) T GT A A
T FI@RI W
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fit gt o fewRr gd
ar #1§ werd for i @ ST I
fedm fra 7 a=< # faar amr
a7 T AT AT @A G | 99 § IA*!
wor fear omer av 1 e W A ey
qar AW f& 1914 ¥R 1918 &
IR TFA § AW oo fvw § W9
Ty, fRR 1923-27 § Tga ¥ WG MO
1938 ¥ W9 MY, 1940 ¥ WR T
AT 1942-1946 § wF M7 | fedw
Frq 1 I gred g N IWHT 919
aFa § & 1 fgmer, ¥aA, aww
e & feewm dvw &Y I grew
ft 97 1 o9 Iy Y 1 fEw e
¥ IT F AW FY TG NG 47 I A0S
ag & fodft @ gf & 1 & w@gNfw
ST RO F AT IF 9T g
W 9 F@NErd #Y maE W gl
TF W Y A aifgd o) FE-
N TR IR e gmEr @
T T FT S Afed

T g9 & e 9% W faq
FZ MU g, vd I @ 2 | emfwa
F ae WY I T R A WS W
o fore #1E oy g ar Y § ) 9w
Y TwE &€ & k| ag ¥ Al oW
TR Nt TG A W @ oar AR
W R FI NG
T | FYE IR T AET FIAT 9T, WL
ITH QB AT AL AT WA T ¥
= T § i Fregiy vt oy et Ay
q FAFA I I A M0 | I g
& gt w1 wy arAr 4@ @, ITEy
*r qrY X arew A E ) owm W
WY T T AEH qAT F X | I
AT § W I W | 7 0% WA
WE ) 85 AT AT I IW Y
I Wy T A ) IR B W
aTE ¥ v F W A ¥ wrf d@
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[t 3aT Fa=eh]
a8 fawr @y @ ? oAR WA, Wi
I drerhrEr dAT W E 1 T|@W OX
SR M E0 §F @Y § ) W &R
TH A - E | CF O @
£\ gL WY W T IR 9 A
Fqam wE & 1§ v oF & fair
ITR F wfegt A § 1 oo IR qOH
gf@R g | few afarT arat &1 aew
T F79 F T 973 @ A AL
FEHI A @A Y A A
I qRETT Y qFEqT FI, DY AT
fawrd, 7z I°% aHI TR € 1 39
Ty & S MK &, IO AT G qE
2 | 9T gz Awe % ey w1
F JfFT T F 99 FW A N A
¥ wrfaer €Y 8 ¥ ) AT T AT IR
FEATT H T AT IAF TN F -
FYT FI, FOAT T FI | IaF -
IR FY WY @ Y A1fgd | T®

q TG A1 I3 fo0 s weAy arfgd |

I T RX AT F A E

W A 36 faT 92y oF FeA
Y 47 | ITH AL ATS ATA FT TR
arew -fafaeey wifgar & o9 oF d9-
g 47 o1 foad a9 g @& IR
AT ¥ ) FEE WIS HTOATT AT
N § OT AW & gFE-fasee
F I§ 9T IETET g | I AN Ay
g9 feat der & ag W ST AT
g ® 1 3 am fegem & faw-fw
Wil # famy @ g1 FEA S
# € AT &, G F W g, SO W &
v oY 3, fagre & A A 31 Y
weay FTH § 1 R A v aF dua
adl faar § ff feam A Y @
ag & faat oF § o) wgiwwt
IR fFg gea A ¢ | ¥ 9 3 TB
et o TR T #Y Sifew 9
¥ ) =i 3o afefors feresr
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(H.A.H. Dis.)
#Y ¢ fr o woi-wet waE g ¥
TR § 6 oF paw o w7 g
¥ 38 v @ i i wL oo
? I A AR § I gW T
FT | I gH IARYT g AL F qY
g @ F wwwd § 5 0% e e
% fov a8 ow W &) arq &, 0% A
BITER N e ST W F &
"F ag & fF 9" avewvT ¥ gW anr
T T8t uF ANFET g &, UF ST
a1 faqw ¥ wgr g faamar 9
f for e & g wwi @, % @i
gam gaw femr afs oy
F 97 I fF gaTa s | o
F 1 IFA 7g wiT WY Y & f siema
T ATH ATHIT T @ AN FFHT AT

TS {9 #T fEgr am ) e el

B1E e F AT 9 gIH AF F AT
™A AT FRY § Y Ig A9 G FAN
SqTET AN 4 S gt ATt gATE €17
rfadi 7 w0z & faq faag & 9wET
AR TE agAT AT qFAr § A R W
ASAT AT HFAT § | T AT F GREAT
g f¥ s g8 v &7 ATe AR fray am
v a€r =\ A T

IEA fas agd far @ @i T
F, afews I ATEo TAo To F
W F QA W TS T AN & IF
HTETT F ATHA Ig AT & § g
I% I F fu oF gEaw e
AT A | SR ag W AT ar
f*aﬂ’foqﬂ'o Uo%’mﬁﬁﬁ “ﬂh
& M, 97 & qfearx, a4, Avar-faar
IR g T arfE Y agraay R W
& fa TR T T ¥ FBIAES
TR g1 | I ag W wiw g e
ITH ¥ A AFT qQT ¥ BT w A AT
F AL, I &1 A 0N A Freely F
frrrr wfgg AT I & af@rd & it
I Ay ¥ war & wfgg 1
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A A9 ¥ WF qg R wiawta
F AU o QW N F A § 5w
qeT, a1 8w fafaes & s faar fe
qAT A TOAT &9 F F TEF aW
FAaT I @r &, faaw w1 enafag)
F @A FT YT N | §AT I &
fF 37 AW A1 AR IR @
I Y ATEATT | g, IqET qaeqr
FH FTW | TG AT qg A
F9 qF o ? FE G A g &
@ HEFA TAAIAQY Tl X P I
s agga A, 3 M ax I

I AW EY UF {7 IO F LA
W owy e gTand, a9
FETG AT A ¥, oA & F
gz St g ewe 3w A fewfxfa-
A gT & 1 FYE ograr & v @
R oy F7 7€y faorly & 1 9 S
A g & v [ AN e
Aed TaHe F AT IR F1E feO-
frfaama 7 81

IT AW A § S TEHAC FaT a9
T AR e T fEme @ aw &)
SfF 3 AR sradY Y FE A I @
fad F g afaw aff FT qm
TFT AT a8 & 6 ar a1 3 e
F g} A § AR q@ R qQ
¥ T faw @ o T@ ogW@ A
ITRT AT EET 7 EW AR T g A
¥ 7€ 2 fF ar ar 9T At ) afaw
H UFHEYH 3 F gawnw ffAr 9w
#M 71 g7 af@ & @ # s
AT foemm F 7g & i |

Fme § W ¥ Wegwow §
ITH Faga & qEf Emer & g1 &l
M WIGETAT FT 4T AT AvAv
qr | ¥ S qETe & a1 ggr ar
™ | afft offee & s oge
@rit & MRfafedew aix FRww
® @ yarw ga, AfeT axfeon ¥
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&t ofreE ¥ A A Yl
R ¥ foft #Y wwewa A8 far mav
gwite 39 Qfefedem w1 oy
TE A1 R P Wewwd
Wil & 9| &t afee § e
aga i A1, fowd ¥ §®
TEa §, g W 9% @9 & s T ¢+
¥9 AT TG & g9 ¥ fav e
o A W | g9 W E FET ey
¢ f 37 &l & faw ge-Tg® fFm
ST AEF |

FEF T ATEo THo To & ¥
2, 7 T et A @ @ fF o A
FITE-TEE F AE FEI ¥ THH-ATC
foro| 1 & I F7 daer R 0
TN A A & 5 T@F T 7€
¥ wE 7 & i A fear o fafew
TaAHE A AT g IF T qHE afw
T @Y Y, A fag Wy Y ¥ R
Ba g fawaada g
AT TG g/ @ N FT ITaT @
Fom wifguar | 3fET gaA qET AdY
fear, &%, 3T ¥ @ T, wT T@ER
¥ 37 AV & fAU £ F T A
fear 2

affw smde mHo rtoﬁ:aga'%'
fafafags oafasr WY § 1 I98)
qe arar Jg & | frr ®Y wrew A
ff maTRTgAT) T JagE
AR AT Y g F qC A ) F
e § 5 s Al #) o oF fafoa
T W A AT qUT-EINA T
oY FETEAT ®Y AT |

W WG F I TG IR
& X il 1 Faw dAr afgw
T A, N qE { EIAdT
¥ aF, JAWT [HEET A T R )
T T A IA AFTAA § HTH T
F 4 )37 qmi A fadelr wowc &
fosg ®@ww femr, T@AE ¥ ¥
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AT AAES T A, 7 T F
am @7 Faifai #, e =
i fer, 31 & of@e a=t &
W yAfma Foe @ sfand |gar
q¥ | I gH IT AW AT ARG T@AT
Tfed | 7 AN I fRa By
A, & 3T & qfq =T FEE 7 g
i F7A g | § w a7 FEA
e § s Ariy fom, ar s &
of@i & faw, gn st & @ FI,
qE I XN FASAT F FAAT F IS
A 2 |Far & | IT [N F¥ F-AIr
A g, I T A FEY W FH A
AR FAT LT |

ARREST OF MEMBER
SHRI KIKAR SINGH

MR. SPEAKER : 1 have to inform the
House that 1 have received the following
wircless message, dated the 6th August,
1968 from the Superintendent of Police,
Bhatinda : —

“Shri Kikar Singh, Member, Dok
Sabha, and resident of Haji Rattan, has
been arrested vide D.D.R. No. 28,
dated the S5th August, 1968 under Sec-
tions 107/151 Criminal  Procedure
Code.”

HALF-AN-HOUR DISCUSSION.—Conid.

Homes FOR FREEDOM FIGHTERS IN
WEST BENGAL—Contd.

st T () AW AT,
F Y g¥O FYAET A gEATE AT
=g g fe 9N 79 sy 62 Y =
F g gt T AR & A
Fmifadi ¥ qRate FT @A IoHEAT |
I & IT FT WG T VT 4T, Y qH
™ 9T 97 W AggE & @ off fr
TR A & 70 qX § F1E Fg9
& o1, fag & wreor wedv e
TV 9 BT JoIN AT HEAWAFAT T |
Mqer AL, TH AT A & A F
faga gfew 1@ 4 1+ agi & Afrre

AUGUST 7, 1968
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e w1 fgeae A7 e ¥
T 900 fawr % 9o fovar a1 | 37 WER
A T FW g AT A qmE F N
A7 JAE TG W T g, T F
g 7 W AT 99 & Fafrean wy
A F foq a8 4 | IT A I HY
W W F AT 9X qg 99T q2r 6
A gfam § aw o s
ffg 9FR w T 43 F AT
arfagt &1 e o6 e St
2 | wfea fogem & camsar damw
7 zare faq wfawrfat & @ o)
gatfaar & R A afw o, @
FAFAT, TS qT AGAF A7 HAY
U o 9T I T AT WEF, AT
oW o= § w1 wfms ad
AT |

AT WERY, AT TAT £ 5 oo
N A " § qiwgmz & R A
aealg, 99 W% aw gfaend agna
Frgedl gEATE @D M0 O | gIR
arg A w77 ff At s ) aeang, W
W ww faaar €, wa aifdanie
F Frar F1 WY qGY faonm 1 W OFY
o AT AET fF W AW SquA A,
afqurd T AT FT AGTH F
faw ot s w1 @ &, FfE g
g aEa # fa wfastar
& @rr A7 Faifaar Y, 5T F aie |
7 at gR s & ot T g #1 5%
2

 zw faq ag @ w7 T ogAA
TR UL FT AT | § AEar g 5
A WY, Hft qE W AT A
7z yrares § fF g Wt wfaerd
@, T2 A0 9 A T FT FE
¥ § 3R f5Aa I e A & sarr
amE T ¥ e Fw R dfeww
sfafrde a7 smEeqr & smadr
for =i F []W ¥ Wy A,
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I ¥ g s qri-faerd v
WY WP feqr smaT =fge 1w T @R
¥ v wmfeg & @ R fRW
Tt Y A A 2w T F g
T® sqaeqT Y TIfgT | T AR
ag ¥t s & fF ag wmer sy
A 9 AF) ST am, Wi
g OF T wgAr §, T {4
%‘a]’tt&sﬁvrtlg%mé'n

I & 1942 ¥ Wi § W
AT F AT F FIAGE F T ATE
AN, Nfr  afear gaF §, gL
G § ST 9T qeHET T 47 1 QX
A0 At o qrg T@AT g AR ST F
af@re ¥ gt A qqrERve wgraar
FE UfET | Helt WA ¥W AW
fag 1% o aTd 1 xF F7 feerd
I GIFTCHRT A FIC AT 00
W FW AT FETA 9 G S
afgd |

off frw wex W (FygEr) o e
KT, IF NAL AW G F IR
qT 9% T AT g AN ¥ QT
fEs & W s w4
e fg ow o am § AW
g @Y v & fa SR A Aw A
Y & faw werd w7 ¥ FrETHd
% g qe A MT AR I AT G
¢ g T fag o @@ @ ¢
vy feelt & wET & 0F wiaerd
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2 fr N g wifaerr S
¢ ag W1 ugt aw AF, IT K WA
& fAq qgt AW § 1 ag AvAw
FEHR 0 |

g arg qg fF gaifs Far o
o T Nw fow fggeas & &
T, 77 & q, Afwy 37w af@r
afegar & § 1 W {Y ag Ao ey
agt g § 1 dfer gk fag
#Y arar N afs gu 3 Taw € fr ag
fggeam g T 37 & fag @ A
¥TE [AEqT TW FT | qF sqioaw
#Y qTr 7gT I WY § 1 Hfwwer avor IAwT
afere gt A fggema F ST
faedY & & wvar § &Y T IR W
# Mt gt a1 §¥ 7§
a A AR 9w § STm A
4 &Y agm fE dar ofr guw w=x aw
& qf X FY gt FCHIR HT, IAHAST
37 %) fasaor ¥ A 5 v ag fgegear
a, I7 ¥ F@-wre Ay O foredErdy
T & |

T ag @ AT W gEC AW A
wifermdr & §, fagre & & e
§ Y aga ¥ & @@t o aga ¥ TAA
wifaerr ot aw § 1 afex qfe
2w & fiag ag 7 A7 o ag A TR
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[+ forx =z W)

§ 5 fedt = gagfax #¢ gafag
I FY aniqs gAq G g | A q@
foaqq wfasdr 9% § 7 & wiwe
FTHIT EFZT FL, IT F 900 a0,
I & fAg wF WA sww
Y AR fAT 97 & @Y W ww
g & TIAW F&ER FL A
Tl ¥ qarfeas § a@R ¥ SvETEA
Tgar §

MR. SPEAKER : Shri Shinkre.

SHRI J. B. KRIPALANI (Guna) : Sir,
violent

our Government is against all
revolutions.

st et (dfow) : a9 A &1
a § fF foag &1 fasre gw amn aY
20 T TG FTAT TEL GqT, g T T

SHRI J. B. KRIPALANI:
red.

SHRI A. K. SEN (Calcutta
West) : Never too late.

st fowt ¢ gda & AT @ A
&1 I gW T AN § § AT
7 & gAR W & gfagre A
auigd & foar v aFar § 1 7
&g & N FH T F AW oA a7y
T fog, Y w7 gw A qifexq AR
AEY & AR § 9 A9 9@y TG fFe
AT A FH A AT A TAT & T A
AT TWA 37 F A WEHEr T 4,
Famwdy 9, 97 F fag g fear, @
FT FT JIFT AT AT § | T AH
qT 8 §M & fag sfaw wreeg @
9T oF waEr wr fgE fear arn
JEN & g AT § WA §
eEraer AT M Q¥ § AR gfee
#7 gfefrde 7 qgar ¢ | aS AT
qgN qAME w97 § gW AWl T gad
feqr gqr | 39 guw N wfrerd 4

AUGUST 7, 1968

Time bar-

North
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g afgwr sy gw AW w afe-
AW T ITHFTFAE
M A FAY agt frgwET # v
I I 9T SqIET WAET @ g 7 fF
I FI o Fnait & qrdt ag -
waf § | gdr wafemi dFw aw
g

Bt UF vy A § 9 R ow
wifeqerd) §fF § o Tia Tq-
T GNT qT 9 1954 §F FW
frar, ¥ % W I W WEN @
g @ T | I MET & g
T fifafersr avw 1 foee and
€ @ 9§ FEwAt F1 AW I9 o
H g @ ™ FR SEF FWO I
faar mar f gAY A @ gf o @@
faad fag g€ o ag @t Fd IFH
A g9 F A 9% fear | agi A
fafegt fesgae Mar &1 91 gt Q@
FAFATH T FEAEY gt € IaF
qIAY IR UF @enve faar ar fw
IR A fagax ®e M gaee
Fr feetegz fear a1 ag da1 AER
far a1 1 ¥ w9 9wy § qfaa
TN FEFAT @Y § ITH T i
@ ¢ fF aw a“ta’i'(w'mifr,aﬂt
FFF & gad A o gEgEar w3
mmqmmﬁmmu
afea gimer =awat fafag) fysgae
& N F IFIN I Y T & I
A 7R A F A Afewd § 9 FEY
& f& st I Keire faay gaw fag
Qar & f& 78 F% IR a9y oY
& AT 9T fivar | gafae & A
wem fr @@t Y ¥ Tk o
fIgd g oF TST F AT Faw g
# oY foid PefY & 9EF FIT W
amﬁmm st Frwat
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g fr foegit o A F e
Wi foar &Y | 9% wgd g fwdr
w1 Nfaferw geHw mar @ | g
oF TR FOE AfEH W ¥ A
Qifafers sEwal § I oF fore
€ I1g A% fT I qEaT wA
& fag q@R F1E FIH WFH |

st e fag (Jgaw) =T
wEET, M AW, A FF A9 Tw Rl
£ qOT WM X qW ATA QAT HY
qT At ¢ ag W A g A
& | g¥ar agT ¥ A 9% sgE frar
¢ fir ag feesww agi 9T SoMT 126
TR F w0 qR 3W F Ao THo To
¥ Q¥ oW 4 o 3@ # ey ¥ forg
gt gu | agelr word F, el g
#, qifeearT &Y wor § R 9
AN qHRWT AT IAH AT BRAT 7 IAEH
frg s <Y gOIT, T g, & g
TAT A% WA F Aq A fzar
§ aE ww et Agar § 5 AN
W FY AT F FT § Ao TFo o
¥ 26 FX AT A AN GA B AGla
&, w #Y ait awe, a9 gT R
faar o & ot & fag, SR
wfaeltsr @1 et ey a1 #1§ w2
amex & ? M e’ @R FWQ@
q HqW & 797 A, I Bfort FY F&q
q i faedt oY, & qo g §
fr 26 TR A N 7 afaTA Y
5 ¥ fody & wrg, |9v ar W
Y ¥ W) T FA A & oY e
g1 afe wr &7 AT a7

0 @ & 7z qew AR
fie X fear 4z §, fawgt A g
FAAT & 7 F qFA X7 F WA AR
qT 1857 d AT FAW #Y wRT F W
AR IAEY ArpraEr arzme § 1 Afew
T Aw & fog oy A7 g1 g
¥ o w & age gafv g, @
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2w o st & fag, W SRR O
e Faw @Y & fag w1 Wfaw
TTAT AT T T qTHIT @A ?
ITHY I HY IGYCE wA F g ?
18.00 Has,

o AT A W qeAT AEA A
7z & 5 f99 9@ ¥ NT &7 gOHR
TR et & fad, N gt Ay
I TAT FQ &, IT F 747 £ T@wre
¥ fa@, 9 # gy & fod, qfeww
dfafrdls & faq g=ifex 2 @,
I ag & 99 AW & fag R
AN sy ¥ faq gath & &,
I & F=u) & fod, 97 & 9 & A7,
37 A A & foF, o & ofax
£ 32T 7@ & fAg ¥ w1 @
&, 2 AdY, 30 To QI
2 fed, Taide % Tfvear € qww
& &z grwdl & qrw oy ot afe
3T Avh & qfard & fod iy
2w s &1 Tt v dav fir,
T & qf@ard w1 qomaw ak
A2 HT Frw gy q% 7

E-eTd Hwtew W wvw Wt (ot
faremeree yww ) s srsaer AR, A
gAA A W HT F wAR A 9=
%, g 1@ TN T @ qwH
¥ I5TT AT ¥ arq w qyH fzgr
EH Y § gH AN FB F q& |
FTO-aTa safea gaTR AW F Txaeaar
gam § afeafoq gu qur 97 A @
afgsw ¥ Tnfeardt @vr § o
frey ot a@ N gzaa ¥ g auAr
g9 @ T W8y §, A agEar
oY § | 3 ¥ v orex § fog
affeafaan o fraey aifcanfor feafa
gt oY fr fored 7T @ FT ITRY
FEAAT AT q¥Y 4T A9 IT & T
T I qfArT & aEEl 9T aTAE
Tf A IT WY FAAN T TEH IGAAT
& faR gra qaT 9% |
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# fargwr &% Wl § FgM AN
g f5 17 ax ot #) qnfe & gra
T gTee & g foadt agwEr @
aifgd o, a8 & @ T | W@ 3@
#t a7 ¢ & faadft sgmar g g
a7 w1 & Y, foraan MA-THE I
FTAT qT, IIAT g AW F g g |
A «t A1 aga N TS g7 ¥ 9 fear
T &, Iq ¥ IAE) QI aFATE T
e & 1 97 & ofar & el
# 39 gfaug < of §, wa-faea
FY gfaar fas, A F gfaar fas
T AW AR N S A FFm
gH 39 FY gt qu-qfa ¥ @ wfed
& foraar gw 9 ®T a7 § Jaa
Y foqr T A aw oafw gw W@
£ 5 aga ¥ caqearar gumw & Ffaal
A W gt 7€ § gaA G
& I¥ § N AT QAT TG FT Ty
X qfCATT WY TTEG FY X@-HTT AGY FT
AFRY—HT I HY HEFAT HT Y&
JAWHIT ¢, TG I¥ T & JaA(®
IN KT EATER FIST AT, I FAGY |

T §% AT 921950 ¥ TF AR
£ arc T ) W ¥ T
T TEW  RAT o FATZLATH
e X ¥@ waeg ¥ a9y fawT www
¥ ey fFR @ 1| I a7 W W
qr--gafy @aAar ™ & &
g ®Y mgmar g faRr Ay
W@AT 9EY A T Ig wEWAT /A
Ik wfaare & fgg § &, @
T & w1 wdey § v gw fodr Wt
FAAT IT A HT GF, AW FI |
A T WO 9T H-HE F A gam,
< ag aq feqr man i forreY fafew
w&r< 7 s 3 71 qarer §, oA
2y w1 qaw 4, dfewy  dfafedor
1 www &, fowr o quw } av
age ¥ o g § v e
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gy & g @1 9% qfa &
FEeq) ¥ WG gFEEY 9T §, S
T ey T I 9 g1 aied
g ®W T QA & ooy A
aifgd aifF ¥ ga T@aar @A™
& gfaat sl 97 & of@y &
YEAAT FT qqT I FY JW-ATHFT |
& ww P gfee 7 <@y gu A faifa
T F7 afgwre FoT T A A9
9 WT aqr 39 Afaw) & oeaid
FTH FTA F AT AT 41, I TST T@ETA
1 afe & 7€ | ¥ FOT g A
TER Y T & IR F a9 Qg
FArE AR I FEEN F o
wgraar Wt & 1 aY SaT g S 7
wgr f& g8 § W) wewra fem wa,
fel & sarar mgraar & af, faefl
N ww @ af o fF) # famgw
T & 7€ 7 7@ A AW A g
f1—ag ara g9 wex § f qaT gam
T ¥ ¥ %7 7 =7 fF
Y G & 9 N §U-T7FS
oy a|T @ qifgd f dar a1 -
Hifaw ifea safer ), forg w1 fir faa
aggar faedft =ifge oY, I«
@ ), A T aErd ¥ e

- &g g WY §% HgTaaT ¥ AW |

o feofimt wox g Wt ot &
ford @ T AR IW T ¥ gw oW
ag-gg X erifas qifeat sy
gt ¥ R-TH €W F FO q@AA W
@Y & | W & Y91 qHI-GHT 9T
T W W g A o faedy
WY § AT nug 71 WY & f fomer
W afas--afuw  wgEar gAR
AT W & il & g e,
I G fgd 1w & fafww wmil
¥ gt a1 frgrad oY At , 9T F
wfr g7 @ & T ) w1 =™
awfar v § X afaww qEw)
7 g gewar famt & v gw o=
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aft Oy vEwTA-fRE ¥
TR JoTar T—Ed W qRg WY
t fr wewm-frE & g faay
ft wfesd @E S 2w &

® A, N IA F FTAR 3w AN
A, gEdaa s g o
STRT FT FF AFS ANT FH F % |
g & Y aedr wiwws, fgar
W, W A JAT F, @A Gwr
ATAT INIRTT F FT qe f671 | 49-
fod g #) el @re affocor ar #2-
TX @Y A qw w § Sfag A
AHAT | YW A 38 SF A § R
B ©gaar @9 &y oWy
AN ®Y § AT HR g fqear
|ifgd |

W a9 ) g N oF A
Tg ¥ W saer ofewi g
® g ¥ frar ¢, ag g aer
SoeT 3| g oW A 3g o e
g fr gw oy O g #) oY fod
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e gI A ¢ g T OF agE
TBTHE &, @ F qrew F gw AW
ot “dmm e ¥ o
FT ¥ 9@ AMET AT T AW
TR &6 5 97 ¥ i aeems
W g, 1 Fr fE Y @
T 9T Fue aR ¥ T dW oAy

gt = gw sk gha fa |

fafeear & a@ 8 * ax =7
At Y T § qqr 9T FA A w
* w19 faar A , 9w F ot a7 wiw

et @ YT AT @ F X F
9T §Er @ A8 MR g fF 3o
T g0 T @ ag & fkw oy
w fd § N wgrag wO X W
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@ ¥ T FA FY JAL AT 7

SHRI A. K. SEN: May I suggest also
that a committee may be set up with
same Members of Parliament ?

MR. SPEAKER : This has been sug-
gested many times in this House.

oft faore™ g @ T TR F
43 Far fF Tow @ ¥ W o
fv amar ¥ @ i s amaT W
W qW # FEEET g qE )
o aER A FI g
A X G o A & @ qw I
¥ dar 3 Afew S a7 < foar R
Imar dur & gafaw omar @v gt
¥ fear smar @ SR SHY & AT FTW
F T g forar s 210

sfreelt gAET powA ;o FT -
afechal & 1

oft wew fagrét aodt : (FeRmR):
T gg 9q W O% 9w @ § AR
T e TG 8 7

oft fawrewr e : ¥W W
W}y 9 § wWfee w I W aw
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g R E A gy N oam g
a1 feT 99 ) =W adr

WIMAT g g s
Lo Al Gl

st g poet ;A9 Ow
- TR F & DfF I ¥
T faaR R AR AN gEm
21

SHRI A. K. SEN: We want @ Com-
mittee with Mrs. Sucheta Kripalani as
Chairman,

ot fagracor gww ;o FRA
ga faar mm @ 99 ¥ I A
FT fAaT S | AT FAS qAR A
FEAWSA gE @ TN TN F
a0 aofe 7 M @Y W R
faa= &< forar o R wEdF AR
FETT WEEH Y 917 A 99 92 o famm
F]G |

TF G I3 M7 Efem Avee
anff ¥ fofawr cwardsr & ¥
Foq@ & aX F g A § Afer
qar s fe e @ N gaen
& @ = fFar o /AT g )

5t frr wvg W7 X WA X FWF
gm@ree § g IST | A T 4T
W g | W AERY, WHg AW
o oY &, IAEr A ¢ s faora-
AT | IR aga el ¥ @
rdigma g A W
N w@Ea dx ¥ G-
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T w6 AR A& e @ F o\ )
wear &0

SHRI SAMBASIVAM (Nagapattinam):
At present in Madras State, DMK is the
party in power. They do not have faith
in independence.

MR. SPEAKER: Do not bring in ell
that. He is replying for the Government.

ot faarecw wew ;AT F At
# I A Fgy IJG AW H I F
IETY AT FEAT A} K I A
T® € N JEwEFar g€ ' § A
WY ST AT Agar O e
TP FHATE A FT IS FE |

Wt R fag 3 @ Wifaw
A H AR A FFT I @ F AR A
agt wgy § Iw fam om R
&3 a1 TT-IuR agT ¥ Ffas s
T T & T W A XF W W1 I AT
3 fr sremm 0 dW oY T IWET
I AT 41 9§ W oF ¥fa
& &g § @ AU AR e agt W<
N G I G I F T F AN AeA
dmFfram@ifmafrm
W #r agrva § fr we-e fead

L36LSS/68—1-1-69—~GIPF

Bengal (HAH. Dis.)
et d fed @ @l frm ag &
IR 2w FY A4y Agh T A |

T aF Ao TR To THINW FT
TN, § ¥ DA KT g w@aw
fear a1 X Fr a7 fF A wfw

IOH IR AAW | ¥EF @A
qUY-999 X AR 99 W TQ&
F W ogEE A § g -
w@F s R fear s § A
wfiw 7@ & 5 ot a5 gArd AN
FHAE W § IEY AeSr wTdATdy
I oAb

18.16 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday the
August 9, 1968/Sravana 18, 1890
(Saka).
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